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LOK SABHA DEBATES

0043
LOK SABHA

‘Thursday, April 7, 1960/Chaitra 18,
1882 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPrAKER in the Chair)

‘ORAL ANSWERS TO QUESTIONS

Expansion of Burmah-Shell Oil
Company

+

( Shri R. C. Majhi:

| Shri Subodh Hansda:

| Shri 8. C. Samanta:
Shrimati Mafila Ahmed:
Shri P. G. Deb:

| Shri Aurobindo Ghosal:

| Shri B. Das Gupta:

 Dr. Ram Subhag Singh:
Will the Minister of Steel, Mines

and Fuel be pleased to state:

(a) whether it is a fact that Burmah
Shell Oil Company has submitted a
proposal to expand its refineries;

(b) whether this proposal has been
accepted by Government; and

(c) if so, what is the total estimat-
od cost of expansion of this project?

The Minister of Mines and Oil (8hri
K. D. Malaviya): (a) Yes Sir.

*1324.

(b) Under examination.
(c) Rs. 11-58 crores.

Shri R. C. Majhi: May 1 know
whether the whole cost will be borne
by the Burmah Shell Oil Company or
whether they have requested that
some portion of the cost may be borne
by the Central Government?

103 (Ai) LS—1.
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Shri K. D. Malaviya: The proposal
has been made by the Burmah Shell
refineries to expand theu capacity. I
cannot say anything more than that
just now. As I said, the matter is
under consideration.

Shri B. Dag Gupta: May I know
whether the Burmah Shell Oil Com-
pany gave a proposal to expand their
refineries, that is, to start another re-
finery in West Bengal in collabora-
tion with the Government of West
Bengal?

Shri K. D. Malaviya: No, there is no
such proposal.

Shrimati Mafida Ahmed: May I
know the present production capacity
of Burmah Sh-ll and the increased
capacity propo.ed by their expansion
programme?

Shri K. D. Malaviya: The present
capacity of the Bombay refinery is
about 2'6 million tons (proceeding of
crude oil). Their proposal is to
expand these 26 million tons to about
4 million tons, or to be exact, to 397
million tons per annum.

Dr. Ram Subhag Singh: May 1 know
the nature of the expansion pro-
gramme which has been proposed by
the Burmah Shell Oil Company and
also whether Government have finalis-
ed their scheme regarding oil ex-
pansion under the private sector, and
whether the two are conforming to
each other?

Shri K. D. Malaviya: As the pro-
posals have emanated from the
Burmah Shell refineries, Government
are finding it difficult to accept them.
The proposals are elaborate and they
deal with the specific expansion of
many petroleum products which come
under the purview of the existing
Burmah Shell Refineries. As I said,
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we are finding it difficult to accept
all the suggestions, and, so, they are
under consideration.

Shri Aurobindo Ghosal: May I know
whether the Burmah Shell Oil Com-
pany hag proposed some separate
refinery or the extension of the pre-
sent project?

Shri K. D. Malaviya: The suggestion
is to expand the existing installations
at Bombay and to add some small
units to produce one or two more
products in the same locality.

Shri Hem Barua: May I know whe-
ther the annual saving in foreign ex-
change that is likely to accrue out of
this proposed expansion of the
Burmah Shell refinery has been com-
puted, and if so, what it is likely to
be?

Shri K. D. Malaviya: They have
produced their own figures in regard
to the saving in foreign exchange,
which may or may not be acceptable
to us. I am, therefore, not in a posi-
tion to say more about it, except that
the proposals, as they appear to us,
present certain difficulties.

Shri Hem Barua: What is their
computation?

Shri K. D. Malaviya: According to
their computation, they think that
during the Third Plan period, there
can be a net saving of about Rs. 18
crores in foreign exchange.

Shri Narayanankutty Menon: May
I know whether it is a fact that a
medium-sized refinery is more econo-
mical, in view of its vast possibilities
in Ind'a, and if so, whether Govern-
ment have taken into consideration
that aspect also? Have they also
taken into consideration the fact that
the production pattern of the exist-
ing Burmah Shell Refinery is not at
all  suitable for the consumption
pattern in India, while considering
the proposal of the Burmah Shell re-
Bnery for expansion?
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Shri K. D. Malaviya: In its gene-
rality, the production pattern from
the existing refineries do present cer-
tain difficulties, so far as consumption
of those products are concerned. These
are complicated technical problems
which are receiving the consideration
of Government as well as the oil re-
fineries. But Government are also
considering the propriety of minimis-
ing the size of the existing refineries
with a view to easing the transporta-
tion and cc tion probl

Oral Answers

Shri 8. C. Samants: May I know
know when this proposal came before
Government and whether in the pro-
posal there was any mention of the
share of the cost to be borne by the
Central Government?

Shri K. D. Malaviya: No, the pro-
posals which have been made are on
the understanding that the terms of
the agreement, that is, the old agree-
ment of 15th December, 1951 shall
apply to this expanded refinery also,
that is, we are asked to consider this
proposal under the old arrangements.

Shri Ram Krishan Gupta: May 1
know whether Government have re-
ceived similar requests from other oil
companies?

Shri K. D. Malaviya: I heard some-
thing about such proposals, but I can-
not say that we have formally receiv-
ed such proposals.

Shri P. R. Patel: In view of the
fact that oil has been struck in five
wells in Cambay and we may have to
Put up a refinery there, may I know
the reasons why this refinery will be
allowed to be expanded?

Shri K. D. Malaviya: I have not
said that we are allowing this refinery
to expand. We are only saying that
the proposal made by the Burmah
Shell Oil Company is under considers-
tion of Government.

Shri Raghunath Singh: May I know
whether while sanctioning the expan-
sion of the refinery, the hon. Minister
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will care to press the Burmah Shell
Oil Company to take at least 50 per
cent. of the oil in Indian tankers?

8hri K. D. Malaviya: That is a rather
difficult question on which Govern-
ment cannot commit themselves.

Shrimati Mafida Ahmed: May I
know whether Government have
finalised the pattern of production for
the two State refineries at Gauhati
and Barauni?

Shri K. D. Malaviya: Yes.

45 oaww fax : w1 o wEew
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Shri Ramanathan Chettiar: May 1
know the net foreign exchange that is
likely to be saved after the expansion
of the refineries by Burmah Shell and
the other oil companies?

Mr. Speaker: That was what was
asked earlier.

Shrl Ramanathan Chettlar: I want
to know what the saving will be
after the expansion.

Mr. Speaker: I do not know. It is
the same thing which is asked after
bair-spliting.

Shrimati Renuka Ray: The hon.
Minister stated in reply to a question
that the present basis of sharing of
costs between Government and the
Burmah Shells has been suggested for
the expanded programme. May I
know what that present basis is? Is
it 25 per cent., or else, what is Gov-
ernment’s share now?

CHAITRA 18, 1882 (SAKA)
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Shri K. D. Malaviya: 1 did nol say
that there was any present basis of
participation between the Burmah
Shells and Government, so far ag the
refinery is concerned. What I know
is that there is the agreement bet-
ween the Government and the
Burmah Shell refinery entered into in
1951, according to which, they are the
sole ters of the Bombay refinery,
which position it is dificult for us
to accept.

Mr. Speaker: Next question.

Shrimati Mafida Ahmed: May [ avk
one question more?

Mr. Speaker: I have already allow-
od her to ask threc questions.

Shrimati Mafida Ahmed: No. only
two.

Mr. Speaker: All right. She may
ask one more question.

Shrimati Mafida Ahmed: May I know
the number of Indiang employed by
Burmah-Shell Refineries?

Shri K. D. Malaviya: I have not go
that figure with me.

01325, J Shri Ram Krishan Gupta:
Shri D. C. Bharma:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 1125 on  the
22nd December, 1959 and state:

(a) the further progress made n
completing the investigations relating
to losses and deficiencies found In the
Stores of Ordnance Factory, Khama-
ria; and

(b) is so, the result thercof®

ra0 Gaekwad): (a) and (b). A sfate-
ment is laid on the Table of the Lok
Sabha.
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STATEMENT
(a) and (b). In the statement laid

on the Table of the House on 22nd
December, 1959 in reply to Starred
Question No. 1125, it was stated that:

(i) out of the alleged loss of
Rs. 80°91 lakhs, the position in
regard to stores of the value
of Rs. 2428 lakhs remained
to be accounted for; and

(ii) that in respect of the remain-
der of the value of Rs. 62-81
lakhs. which had not then
been investigated a special
team of officers was to be ap-
pointed to muster the items
involved, on locations.

Further scrutiny of the above cate-
gories has been carried out by the
Director General Ordnance Factories.
1t is found that the figurc of Rs. 8091
lakhs, alleged to be the value of loss-
es of the first eategory, includes stores
of the value of Rs. 66.23 lakhs, which
represents items which have either
become obsolete or which require no
further action, as they relate to items
which are regularised. The balance
of Rs. 14'68 lakhs includes an amount
of Rs. 9:37 lakhs representing the
value of stores which have undergone
change in condition while in storage
and Rs. 161 lakhs as representing the
value of certain stores which require
accounting adjustments. The real
loss would, therefore, be an amount
of less than Rs. 4 lakhs as against
Rs. 80°91 lakhs as originally supposed
and alleged. The above figures are
being further examined by the Ac-
counts authoritics.

The losses falling under the gecond
category have been studied by a Qeam

APRIL 7, 1960
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Shri Ram Krishan Gupta: From the
statement, 1 find that it appears that
in most caseg there were no real loss-
es or further action was required as
the stores had either been used in
production or existed physically but
were not now usable. May I know
whether they were usable when they
were purchased?

The Minister of Defence (Shri
Krishna Menon): Of course, they were
usable when they were purchased in
war-time. But if I may so submit,
this inquiry takes a very consider-
able amount of time. The present
question relates to what we promised
to tell the House last time with regard
to two categories, in the whole of
these stores. Out of these, Rs. 80
lakhs cover one and Rs. 60 lakhs cover
the other. Regarding the category of
Rs. 80 lakhs, we have checked up all
the stores except stores worth about
Rs. 25 lakhs. Yesterday I was inform-
ed that the audited figures show even
smaller losses than what they had
anticipated. 1 think it would be in
the interest of the House if we wait
till the next session, when the inquiry
will be completed and I undertake to
lay all the information on the Table
of the House.

Mr. Speaker: This will stand over
till the next session.

Shri D. C. Sharma: In the statement,
I find that out of items of the value
of about Rs. 80 lakhs, stores worth
Rs. 66'23 lakhs have become obsol te
or require no further action. May I
know the value of items which have
become obsolete out of the total value
of Rs. 66°23 lakhs?

Shri Krishna Menon: The same

consisting of a Factory repr ive
and an Accounts representutive So
far they have i ts

t points out that thry had
to be taken out on location and

relating to items of the value of more
than 2/3rds of the stores covered by
these alleged losses. It appears that
in most cases there were no real
losses or no further action was requir-
ed ag the stores have either been used
in production or exist physically but
are not now usable.

d individually. ‘Obsolete’ in
this sense means obsolete for the
purposes for which they were origi-
nally intended. Now in the present
circumstances of production and re-
quirements of the Defence forces. they
have got to look into the question
whether they can be used for any
other purpose. As I told the House
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last time, from the initial answer to
the question as it was asked, losses
were taken by the House to be phy-
sical losses. They were losses in
book value. That was why I ex-
plained. ...

Mr. Speaker: Hon. Members may
take it up again next session.

Shri Hem Barua: I have to ask a
supplementary.

Mr.” Speaker: What is the good of
asking anything now when he says
that he will place a full statement on
the Table of the House next time?

Shri Tangamanl: Even in regard to
the first category, it is now indicated
that Rs. 46 lakhs worth of goods....

Mr. Speaker: Order, order. This
question is coming up every session.

Shri Hem Barua: On a previous
occasion, the Defence Minister said
that three cases were due to some
misconduct of some officers and that
this came out in the process of in-
vestigation. I want to know what
steps have been taken against those
officers?

Mr. Speaker: I shall bear that in
mind when questions are allowed next
time. Let us dispose of this once for
all. It is coming up like King Charles’
head every session.

Shri Hem Barua: On a point of In-
formation. Last time, you said that
it should be submitted to the Public
Accounts Committee. May 1 know
whether it has been submitted to the
Committee?

Mr. Speaker: Have all these papers
been sent to the Public Accounts
Committee?

Shri Krishna Menon: No, Sir. We
have ourselves not examined the
whole case. Disciplinary action has
been taken or initiated in regard to

, certain persons in respect of whom
we have information from the Special
Police  Establishment, Therefore,
there is no laxity in the pursuit of
this investigation. If it is done in any
way that is not fair, then there will

CHAITRA 18, 1882 (SAKA)
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be more difficulty. ‘This goes back
to stocks immediately after the war
in respect of certain types of ammu-
nitions and things of that character.
Apparently, there has been inade-
quate investigation earlier. We would
like to complete the full investigation
and then proceed further.

Mr. Speaker Next question.

Beneficiation of Minerals

Shri 8. C. Samanta:
*1328. { Shri Subodh Hansda:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether the Sub-Committee set
up to investigate and recommend as
to what incentive and facilities should
be given to encourage mine-owners to
beneficiate minerals, has submitted its
report;

(b) if so, what are the main recom-
mendations; and

(c) whether a copy of the report
will be laid on the Table?

The Parilamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a)
Yes, Sir.

(b) and (c). Coples of the report
of the Mineral Beneficiation Commit-
tee are available in the Parliament
Library.

Shri 8. C. Samanta: May I know
whether before the submission of this
Report, any mine-owners came for-
ward to ask for facilities for benefici-
ation?

Shri Gajendra Prasad Sinba: Ac-
tually, the Committee went to differ-
ent places, and there has been request
from the mine-owners not for a bene-
ficiation plant but for reduction of the
cess.

Shri 8. C. Samants: May ! know
what facilities have been recommend-
ed by the Committee?
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Shri Gajendra Prasad Sinha: The
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Shri K. D. Malaviya: It is under
ideration of Gover t. We re-

OCommittee has made d
tions on six or seven items: They are:

(1) A separate National Ore
Dressing Laboratory should
be set up by the Government
immediately to carry on re-
search, prepare designs and
costing of beneficiation plants
and to give technical advice;

(2) Ore dressing curricula in Uni-
versities and other educa-
tionul institutions should be
expanded. . ..

Mr. Speaker: He may place it on
the Table of the House

Shri P. K. Deo: May 1 know if the
National Metallurgical Laboratory ut
Jamshedpur has developed a new pro-
cess for the beneficiation of g

ceived it only in January. It is re-
ceiving our urgent attention and we
hope we shall come to certain con-
clusions us regards the recommenda-
tions.

Shri 8. C. Samanta: May I know
what is the reaction of the Mine.
owners’ Association?

Shri K. D. Malaviya: 1 do not know
yet what the reaction of the Mine-
owners' Association is.

Accumulation of Coal at Pitheads

*1327. Shri P. K. Deo: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether Government are aware
of the large accumulation of coal at
the pitheads due to insufficient

nese ore to cli te phosphorus as
due to the presence af phosphorus we
are losing lots of foreign exchange?
M so0, have Government given instruc-
tiong to the minec-owners to take up
that process for the benefiation  of
manganese ores?

The Minister of Mines and Ol (Shri
K. D. Malaviya): The National Metal-
lurgieal Laboratory has also success-
fully attempted to carry on experi-
ments on the beneficiation of manga-
nesc. But 1 do not know whether
the ladian Bureau of Mines ig advis-
ing the minc-owners to make usc of
that. If the hon. Member givex me
sufficient notice, 1 wall try to ansfwer
that.

Shri P. K. Deo: What is the cost of
this new provess of beneficiation?

Sbri K. D. Malaviya: That question
has been handled by my bhon. col-
league, Shri Humayun Kabir. So I
Ccannot answer it just now.

Shri Hem Barma: In view of the
fact that this Report was submitted
some thrce months ago, may I know
what actian is proposed to be twken
on it or whether any action has al-
ready heen taken?

(b) the steps taken by Government;
and

(¢) the present position?

The Parki Yy 8 Y to the
Minister of Stee!, Mines and Fuel
(Sbri Gajendra Prasad Sinha): (a)
Pit-hcad stocks are no higher than in
the last 4 ycars. At the end of 1959,
they amounted to 2'69 million tons
against 276, 3'28 and 276 million
tons respectively in 1956, 1957 and
1958.

(b) Permits for movement of coal
by 1road are issued liberally and
consumers are ebcouraged to build up
stocks during the slack season for
rail transport.

(c) Pit-head stocks at the end of
J Yy, 1860 ed to 270
million tops.

Shrd P. K Deo: May I know if
some factories in UP. and the Punjab
were closed due to shortage of coal?

The Minister of Steel, Mines and
Foel (Sardar Swaran Singh): There
was same coal shortage in these areas
on account of movement difficulties.
But the hon. Member must have
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noticed a news item this morning say-
ing that coal is being moved and most
of the difficulties are disappearing.

Shri P. K. Deo: In view of the
transport bottleneck, are Government
considering giving new licences for
building more wagons under the Third
Five Year Plan and at the same time
for expanding the production capacity
of the existing wagon building fac-
tories in the country?

Sardar Swaran Singh: This sugges-
tion will be noted by my hon. col-
league, the Minister of Railways.

Shri Braj Ra) Singh: May I know
whether in the movement of coal
there has been some difficulty puj
by the Coal Controller at Calcutta an
whether it is not a fact that even
the Railways had to face some diffi-
culty and certain train services had
vo be suspended and they had to take
away certain wagons allotted to pri-
vate parties in Allahabad and Mogal-
sarai?

Sardar Swaran Singh: With regard
to the first part of the question, no
difficulty was created by the Coal
Controller. With regard to the second
and third parts, there were shortages
and there was some difficulty even in
supplying coal to the railways, but by
mutual discussion. that difficulty has,
to a very large extent, been resolved.

Shri Ta i: The Parlia
Secrctary has stated that the nccu
mulation now is 269 million tons
which is not very different from what
it was in the previous years. 1 would
like 40 know what will be the normal
accumulation of coal in pit-heads in
view of the increase in the demand
for coal.

Sardar Swaran Singh: That figure
hag already been given. It has been
of the order of from 2 million to 3
million tons; and that continucs to be
the state of affairs even now.

Shri Tangamani: 1 want to know
what will be the normal stock in view
of the increasing demand for coal and
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the increasing need for removing this
coal from the pit-heads.

Mr. Speaker: What the hon. Mem-
ber evidently means is this. He ex-
pects some kind of stock at the pit-
heads. What will be pirmanent
stock which will remain there to meet
all emergencies and whether the cur-
rent demands will be met by the sur-
plus over the minimum stocks?

Sardar Swaran Singh: The normal
pit-head accumulation is of the order
of 2 million to 8 million tons. If I
may add, this may mcet cases of
emergency. But, primarily, it is not
there so much to meet emergencies.
The normal accumulation has to be
there so that as and when the wagons
are supplied they could be immediate-
ly loaded. At each pit-head the
quantity may be small, but because a
large number of mines are involved,
the small things when added up pile
up to this figure.

Shri Braj Raj Singh: The hon. Par-
limentary Secreiary said that at the
end of January, perhaps, there were
2-7 Million tons of coal available at
the pit-heads. And, after that we
have been feeling difficulty with re-
gard to the railways and industries
also. May I know who was responsi-
ble? Were the railways not able to
supply the wagons to remove the coal
from the pit-heads or were the per-
mits not being given or was not coal
being allowed by the Coal Controller
or the Iron and Steel Ministry to be
moved from the pit-heads?

Sardar Swaran Singh: No one was
particularly responsible. But, when
the overall availability of wagons to
handle the entire goods traffic of the
country is taken into consideration,
there are certain allocations which
have to be made for the movement
of coal. The railways have been
stepping up that There had been
some shortfall, particulsrly, during
the bad rminy season this year.
Therefore, the reserves at the con-
sumption centres were greatly denud-
ed and when the supplies were step-
ped up, the position is easing.
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Shri T. B. Vittal Rao: May I know
whether Government have thoroughly
examined this allotment to the vari-
ous factories and, thermal stations by
the Coal Controller because we find
that for thermal plant at Basin
Bridge, Madras, slack coal is sent
from Bihar and Bengal instead of
from the nearby coalflelds?

Sardar Swaran Singh: Every effort
has been made to make the alloca-
tions 1n such a manner that the strain
on transport is reduced. But, if
there is any particular instance to the
knowledge of the hon. Member where
he feels that the transport facilities
were not kept fully in view, I am pre-
pared to examine that specific inst-
ance. But, 1 agree broadly with the
implication of his question that the
allocation should be so made that the
tran;port facilitics are not strained
beyond a point.

Replacement of Sales Tax by Excise
Duties

+
1328 J Shri Ram Krishan Gupta:
. 'L Shri Ajit Singh Sarhadi:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 217 on the 23rd
November, 1959 and state at  what
stage is the question of replacement
of sales tax by additional excise
duties on certain selected commodi-
ties?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): The
question of replacement of sales taxes
by additional excise duties on certain
selected commodities is under con-
sideration in consultation with the
State Governments.

Shri Ram Krishan Gupta: May 1
Know whether the State Governments
have replied; and, if so, may I know
what is their reaction?

Shrimati Tarkeshwari Sinha: The
whole thing is under consideration.
Though it is a fact that some of the
State Governments have replied and

have expressed their views, we have ~

APRIL 7, 1960

Oral Answers 10058

not been able to take any final deci-
sion.

Shri Jinachandran: May I know
whether it is a fact that the Mysore
Government opposed the proposal to
levy excise duty on coffee on the plea
that the revenues will be affected?

The Miniiter of Finance (Shri
Morarjl Desai): It is difficult to say
which Government did this and which
Government did that. But, in the
whole question, what has been done
is that a sub-committee has been ap-
pointed with some of the State Chief
Ministers and Finance Ministers so
that they can go into the question
and make recommendations. And,
that rcport has not yet been received.

Shri Jinachandran: Is it not a fact
that the coffee trade wanted to have
excise duty instead of sales tax?

Shri Morarji Desal: Many people
prefer excise duty instead of sales tax.
But until the States agree, it is not
possible to convert it.

Shrimati Renuka Ray: Will the hon.
Minister kindly state what is the
general trend ol the repliey of the
State Governments? Are they in
favour of this or do they feel that
because of their resources position,
the present sales tax should continue?

Shri Morarji Desai: The majority
are in favour; the minority are
against, But the minority are the more
powerful sections,

Shri Thanu Pillai; May I know
whether the list of commodities refer-
red to the sub-committee is final or
whether other commodities will be in-
cluded?

Shri Morarji Desai: Whatever com-
modity the sub-committee will re-
commend, we will agree. And, I

should like them to go further a;
beyond that afterwards. nd
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Shri §. M. Banerjee: I want to know
when the sub-committee is likely to
finalise this and whether this is the
only item under review or whether
there are other aspects of the sales
tax that are being considered.

Shri Morarji Desai: Several items—
almost all the items—are under review
of the sub-committee and I do not
know when the report will be re-
ceived.

Shri Hem Barua: In view of the
fact that delay has been caused in the
replacement of the sales tax by excise
duties, may I know whether there has
been any tax evasion in the mean-
while?

Shri Morarji Desai: There is tax
evasion; but, it cannot be helped.

Shri Hem Barua: I want to know
whether because of this delay there
has been any tax evasion.

Shri Morarji Desai: This particular
delay has not led to any tax evasion.

Shri Ram Krishan Gupta: If this
proposal is accepted, what will be its
effect on tax evasion?

‘Shrl Morarji Desal: Tax evasion
will disappear in this fleld.
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((a) and (b). The report is still
under consideration but in the mean-
time a notification under section 4 of
the Land Acquisition Act, 1894, issued
in respect of about 34,000 acres of
land round about Delhi would pre-
vent a risc in the prices of land.]

Shri Ram Krishan Gupta: May 1
know the precise suggestions made by
the Committee for bringing down the
prices of land in Delhi?

Shri G. B. Pant: The report of the
committee is under consideration.
But the issue of the notification under
the Land Acquisition Act itself pre-
vents any rise in the prices. They
are frozen.

Shri C. D. Pande: Initially the land
was frozen because the price was ris-
ing. Now the land has remained
frozen for a long time; and the prices
are rising in distant areas, in areas
further than those that are frozen.
Will Government materialise the
Master Plan as soon as possible. so
that the land prices may go down?

Shri G. B. Pant: I hope the Master
Plan will be finalised soon. But, if
there is any rise in the prices beyond
the urbanised areas, perhaps, it will
be difficult to go to the extent of 100
or 1000 miles. May be it goes on
extending more and more and more
areas will become attractive.
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Shri C. D. Pande: Sir, my question
hasy not been fully understood. What
1 said was, becausec the land was
frozen the prices rose up. Now, the
land has remained frozen for a long
time and th~ people have been forced
to po beyo:... that line and the land
that has been frozen seems to remain
frozen for all times.

Shri G. B. Pant: There is no barm
i the people go a little beyond the
.area that is very close to them.

Shri Ansar Harvani: In view of the
fact that the colonisers are indulging
in profiteering, is there any proposal
to fix a ceiling on the price of land
i that area?

Shri G. B. Pant: So far as the
-question of any further rise in prices
it concerned, that has been in a way
solved to a large extent by the issue
of the notification under the Land
Acquitition Act.  As to imposing any
further ceiling on areas which are
not covered by the Land Acquisition
Act, it would be, I think, a very diffi-
cult proposition.

Shri D. C. Sharma: Has the Govern-
ment any power to prevent and for-
bid sp-culation in land not only in the
frozen area but also in  respect of
land on this side and that side of the
frozen area?

Shri G. B. Pant: Well, 1 should like
to do that, and if any suggestions are
made T will be glad to consider them.

Raja Mahendra Pratap: Is it not
possible to fix the price of the land
at what it was ten ycars back?

Shri G. B. Pant: Well, it we go
back dy ten years, I think, then the
prescnt prices will be found almost
1o be fabulous, and I do not know
how many trensactions have taken
place during this period and who have
benefited and who have suffered.
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{(a) Yes.
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(b) and (c). It is reported that the
demands to this effect were made.
‘o request in this behalf has, how-
aver. been received by Government.]
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Shri Hem Barua: May I know whe-
‘her ¥ is not a fact that in the
national scheme of things Netaji is in
the cold shade of neglect; if not,
whether Government have taken any
stepr 10 disprove my statement?

Shri G. B. Pant: Netaji deserves a
high place in the list of our national
ieaders, and he has to be admired for
his romarkable courage and sacrifices
for the country. ‘

Shri Hem Barma: 1 want to know
what concrete stepe the Government
aave taken to commemorate his
memory or give him the rightful
Pplace in the national scheme of things?

Shri G. B. Pant: Men like Netaji
do not require any artificial memorials
like these. Thetr name itself is a
memorial and engraved in golden
letters in the history of India and will
remar so for ever.
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Shri H. N. Mukerjee: In view of
the obvious desire of the people,
whatever the feelings of Government
regarding the seiting up of a tangible
national memorial for Nectaji Subhash
Chandra Bose, may I know why Gov-
ernment persists in this attitude of
apathy in this regard for so many
years?

Shri G. B. Pant: There is certainly
no apathy on the part of Government.
It will be glad to consider any pro-
posal. In fact, I may say that there
is already a proposal under consider-
ation that the flanks that are attached
to the Lal Quila or thereabout should
be known as Subhash Maidan.

8hri Khimji: May I know whcther
the site for erection of Sardar Patel's
statute has been finally decided upon?

Shri G. B. Pant: This question does
not ref:r to Sardar Patel.

Shri Khimji: The hon. Minister
mentioned about the offer of Sardar
Pgtel's statute and that is why ] am
asking this question.

Shri G. B. Pant: One or two sites
are under consideration, and the com-
mittee which deals with the matter
has given thought to the subject.

Mr. Speaker: We are going away
from one leader to another leader.

8hri 8. M. Banerjoo: In part (b) of
the question it was asked: “whether
it is also a fact, that on that occasion
demands were made that a memorial
should be set up in Delhi to perpetu-
ate the memory of Retaji and that
postal stamps in the memory of Netaji
should be issued....”. T want to
know whether the Gover have
any proposal to bring out stamps in
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memory of Netaji Subhash Chandrs
Bose?

Shri G. B. Pant: Well, I understand
that the proposal was considered by
the Postal Department and they founa
that they could not do so at the time
when it wag made. But I have only
collected this information; 1 have my-
sel? hardly much to do with it.
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Mr. Speaker: Next question.

Shri B. Das Gupta: Sir, may I put
one question?

Mr. Speaker: So many questions
have been asked.

Shri B. Das Gupta: [ will ask only
one question. The hon. Minister just
now said that men like Netaji do not
require any artificial memorial.

Mr. Speaker: He need not go into it.
The hon. Minister said that the
maidan near Lal Quila will be dedi-
cated to him. He has also given the
details. When a question was put by
Shri Prakash Vir Shastri whether a
statue would be erected, he said that
when that matter comes up it will be
considered.
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8hri Raghunath Singh: There is no
dispute about it.

Shri B. Das Gupta: The same thing
applies, I think, in the case of
Gandhiji also.

Oral Answers

Mr. Speaker: Order, order.
going into an argument here.

We are

Shri B. Das Gupta: I only want to
know why then there is a memorial
for Gandhiji and not for Netaji
Subhash Chandra Bose?

Shri G. B. Pant: This Parliament
decided to do that and it is being done.
We have to carry out the orders of
Parliament.

Electoral Rolls in Blhar

+
01331 { Shri Aurobindo Ghosal:
7\ 3bri B. Das Gupta:

Will the Minister of Law be pleased
to state:

(a) whether Government are aware
that the Dhanbad Bar (Bihar)
have registered their strong protest
against the manner in which the Elec-
toral Roll of that area has been pre-
pared and published; and

(b) if so, whether Government have
enquired into the grievance?

The Deputy Minister of Law (Shri
Hajarnavis): (a) and (b). In January,
1960, the Election Commission receiv-
ed a copy of the proceedings of a
meeting of the Dhanbad Bar Associat-
ion pointing out that the electrical roll
relating to the Dhanbad Assembly con-
s'ituency had not been properly pre-
pared and was defective. The Election
Commission directed the Chiet Elec-
toral Officer, Bihar, to enquire into the
matter and take necessary action. The
enquiry revealed that there have brcen
a number of errors and omissions in
the electoral roll. The Deputy Com-
missioner, Dhanbad, has assured that
the errors and omissions would be
rectified during the current year's re-
vision of the electoral rolls.
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Shri Aurobindo Ghosal: May 1
know whether these errors which oc-
-curred in these electoral rolls will be
rectified before the ensuing elections?

Shri Hajarnavis: As I said, they
will be rectified during the current
year's revision itself.

Shri B. Das Gupta: May 1 know
whether, after the report of the Chief
Electorai Officer, the Government will
enquire into the matter as to whether
the errors have been rectified correct-
iy or not?

Shri Hajarnavis: The Deputy Com-
missioner is entrusted with the task,
-and after he has carried out the re-
vision, if there are complaints about
the Bihar rolls, then the law itself
provides the remedy.

Export of Coal

+

J Shri Bhanja Deo:
*1352. \ 8hri Manabendra Shah:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether it is a fact that exports
of coal have been prohibited; and

(b) if so the reasons for the same?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(8hri Gajendra Prasad Sinha): (a)
and (b). Export of metaliurgical coal
is not being permitted in view of the
increasing requirements of the coun-
try’s expanding iron and steel indus-
try. As regards non-matellurgical
<oal, supplies to our traditional
foreign markets will be maintained to
the extent possible, consistently with
our own internal requirement from
time to time. The position is under
<onstant review.

Shri Bhanja Deo: May I know whe-
ther the Government have reccived
3 complaint from TISCO that they
are not getting metallurgical coal for
their stee! plant from the Bhojudih
‘washery?

Shri Gajendra Prasad Sinha: The
last part of the question has not been
Tollowed.
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Mr. Speaker: He wants to know
whether the TISCO have complained
that metallurgical coal has not been
sent to them.

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): It I
have understood the question correct-
ly, it is this: whether the TISCO have
complained that they are not getting
the coal from the Bhojudih washery.
That is the question. Well, Sir, it
is a fact, because the Bhojudih washery
has not actually started.

Shri Mahanty: May I know whether
the coal washery at Bhojudih and
Patherdih were meant for commission
during the second Five Year Pan
period and whether these two coal
washeries were particulary carmark-
ed for the private sector? In the cir-
cumstances, we would like to know
why these coal washeries have not
been completed yet.

Sardar Swaran Singh: There have
been delays in the establishment of
these washeries. This question will
be discussed, I suppose, when we dis-
cuss the Demands for Grants under
this Ministry.

Shri Vidya Charan Shukia: May 1
know whether it is a fact that we
have been losing our coal exports to
the traditional markets in the last
three years? In the last three years’
systematically we have lost our coai
exports to our traditional marke:s.

Sardar Swaran Singh: I do not think
it will be a correct statement to say
that we have systematically lost the
market, as the hon. Member has put
it. For instance, even when we look
at the figures of actual export, we will
find that in 1856, it was 1-7 million
tons; in 1957, it was 1'76 million tons;
in 1958 it was 1'67 million tons: and
in 1959 it was 1'42 million tons Our
exports have been of that order. There
has b-en a difference of a couple of
lakhs this way or that way. But that
cannot certainly be described as a
systematic loss of our traditional
market.

Shri Raghunath Singh: May I know
the position in respect of the exports
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of our coal to Pakistan at present?
Are they decreasing or increasing?

Sardar Swaran Singh: So far as
t’akistan is concerned, it looks for-
ward to India for the supply of coal
and we have done our best to meet its
requirements. In the new trade agree-
ment also, I think there is a provision
now of additional supply of about
30,000 tons of coal a month, and it is
our intention to honour that.

Shri T. B. Vittal Rao: May I know
whether it is a fact that TISCO has
been asked to use coal other than
washed coal?

Sardar Swaran Singh: They have
always been using coal other than
washed coal.

Shri Mahanty: May I know whether
it is a fact that on account of the non-
availability of high-grade coal, the
ash percentage of the low-grade coal
that is being used in the steel plants
eauses the cost of production of steel
to shoot up?

Sardar Swaran Singh: As a general
proposition, it is correct that if the ash
content in the coal that is used for
metallurgical purposes is higher, to
that extent, the cost of produc’ion will
be higher. 1t is precisely for that pur-
pose that washeries are expected to
be established so that the ash content
may be reduced. Unless the washer-
ies go into production, there is no
option but to use that type of coal
which has hitherto been used.

Shri Mahanty: When are they “‘go-
ing into production”?

Shri Bhanja Deo: May I know
whether it is a fact that ash content
of metallurgical coal increased by
about two per cent. during the last
one year?

Sardar Swaran Singh: I do not think
that that is correct as a geological
phenomenon, because the ash content
does not increase merely by lapse of
time.  As our total requirement of
metallurgical coal has increased, the
metallurgical coal waich was original-
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ly used for non-metallurgical pur-
poses is also being switched on  for
metallurgical purposes. All these
coals are not of the same quality sc
far as the ash content is concrrned.

Shri Vidya Charan Shukla: From
the figures that the hon. Minister gave
it is apparent that instead of increas-
ing our coal exports to our traditiona’
markets, we have slided back slightly.
May I know the reasons for not being
able to increase the exports to our
traditional markets during the last
three years?

Sardar Swaran Singh: The strength
of our economy which is growing and
our internal requirements which are
increasing are the obvious answer.

M at Sri t

“1333. Shri Rami Reddy: Will the
Minisier of Scientific Research and
Cultural Affairs be pleased to state:

(a) whethcr a Museum at Sriranga-
patna in Mysore has been cstablished:

(b) the articles that are exhibited ip
the Museum;

(¢) the assistance given to  the
Museum by the State Government;
and

(d) the details of the plans, if anv,
for improving the museum?

The Depaty Minister of Scientifie
Research and Cultural Affairs (Dr. M.
M. Das): (a) Yes, Sir.

(b) The museum contains such arti-
cles as Tipu Sultan's dress and his
gold chronometer and peintings
prints, sketches and coins to illustrate
his rule and life.

(¢) The S'ate Government present-
ed to the Museum a collection of
gold, silver and copper coins of Tipu
Sultan and Haider Ali

(d) The collection will as far as
possible to augmented by procuring
antiquities pertaining to Tipu Suitan
from private as well as official sources.

8hri Rami Reddy: At the time when
Srirangapatna was captured by Tippp.
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the valuable libraries and collections
of Tippu were carried away by the
British and distributed among . the
various universities and libraries in
Britain and, therefore, may I know
whether the Government are making
any efforts to recover any of those
valuable books and manuscripts?

Dr. M. M. Das: It is difficult to give
a reply to this question offhand; but
so far as my knowledge goes, they
all form part of the National Library
in Calcutta. But I am not sure on
this point.

Shri Rami Reddy: Has the Govern-
ment evo.ved any plan to recover our
valuable manuscripts and volumes ly-
ing in various parts of the world and
display them in our National Museum?

Dr. M. M. Das: We cannot say about
the collection of these valuable manu-
scripts from all over the world. But
we are trying to do our best in this
regard with respect to our own coun-
try, in different parts of India.

Shri Rami Reddy: May I know whe-
ther Government is aware that our
ancient and valuable Sanskrit volumes
are stored in the mountains in China
and whether the Government is mak-
ing any effort to recover them?

Dr. M. M. Das: This question is
hardly re'evant to the main question.

Shri Tangamani: May I know whe-
ther it has been brought to the notice
of the Government that in a  press
statement it was said  that certain
manuscripts connected with Tippu are
avai able in the India Office Library
and, if so, may I know whether steps
will be taken to collect them and put
them in the museum which has been
set up at Srirangapatna?

Dr. M. M. Das: I think the hon. Mem-
ber as well as other hon. Members
of the House are well acquainted
with what is happening about the
India Office Library.

Shri A. M. Tariq: May I know whe-
ther the Go/ornment is aware of the
fact that some manuscripts written
by Tippu Sultan are in the Oxford
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Library, and, if so, what action s
taken to bring them back?

Dr. M. M. Das: We have got ne
information at present.
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[(a) to (c). By virtue of a Notificat-
ion of September, 1888 the deep
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stream of the river Ghagra forms the
boundary between the District of
Balia in Uttar Pradesh and the Dis-
trict of Saran in Bihar, and the deep
stream of the Ganges forms the
boundary between the Districts of
Balia in Uitar Pradesh and Shahabad
in Bihar. Owing to periodical changes
in the course of the rivers due to ri-
verine action difficulties have arisen
regarding jurisdiction and ownership
of land and standing crops. The
Governments of Bihar and Uttar
Pradesh have been desirous of hav-
ing a firm boundary demarcated so as
to avoid the possibility of land dis-
putes. Rcpresentatives of the State
Governments have discussed the mat-
ter with a view to evolving a satis-
factory solution and further mcelings
are to be held between them. Both
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of villages and this has led to agrarian
troubles and disputes?

Shri G. B. Pant: No. The existing
state of affairs has not been disturbed.
There were some representations from
certain villagers, which accept the
allotment of those villages to U.P.
and that the Government of Bihar had
been making some sort of revenue
settlements there. 1 am assured by
the Chief Minister that these villages
either belong to Shahabad or are
likely to remain unaffected even by
these changes. If there 13 any change,
he will certainly not have any objec-
tion to the position as it was before
the settlement bemg maintained.

Shri S. M. Banerjee: The hon.
Minister said in his reply that both the

the State Governments have requested
the Government of India for their good
-offices to enable them to come to an
cxpeditious solution].
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Shri Kamal Singh: May I Imow
whether pending the finalisation of
fixation of a permanent boundary,
the annual deep stream verification
would be taken up beiween the two
Governments and whether it is true
that this has been suspended and the
Government of Uttar Pradesh does
pot want to agree to the adjudication

Gover ts have requested the
Centre for an expeditious settlement
of this problem. Should I take it that
the State Governments have not been
able to patch up their differences and
if so, whether the Central Govera-
ment has interv-ned in the matter
and whether meetings have been held
with the Chief Ministers and if so,
with what result?

Shri G. B. Pant: The Central Gov-
ernment has intervened in a friendly
way, but it is not nsecessary to g.ve
the details.

Shri Kamal Singh: As the firauon
of the boundary is taking such a long
time, will there be a definite inter.m
arrangement, so that there may wuot
any trouble.

Shri G. B. Pant: I am sorry [ dia
not quite follow the question.

Shri Kamal Singh: It was decided
to have a permanent boundary line in
1952. It has alreedy taken 8 years
and nothin; has heen done in this
matter. It is a thing whicth will taxe
a long time. ln between, there was
a certain interim arrangement. That
interim arrangement is not being
carried out.

Mr. Speaker: What is his question?

Shri Kamal Singh: I want {o know
whether any interim arrangement
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would be made, so that the people on
either side of the villages may not
have difficulties in cutting their ecrops
and there may not be frequent agra-
rian troubles?

Shri G. B. Pant: The existhmg stute
of affairs unnecessarily causes sus-
pense and it is desirable to finalise
the matter as soon as possible.

Mr. Speaker: - Question 1091 which
had been postponed on aeccount of
the absence of the hon. Financc Minis-
ter and which is printed at the end
will be taken up now.

Life Insurance Corporation

+

( Shri Hem Barua:
*1091.{ Shri Sampath:

Shri Tangamani:

Will the Minister of Finance be
pleased to state:

(a) whether attention of Govern-
ment has been drawn to a statement
made by Mr. A. Subbiah, a former
member of the LIC. Investment
Board, to the effect that there are
cases of investment of L.I.C. funds in
& manner that the “manifestly adverse
to L.I.C. interests” as also instances
of cases “not less serious than  ‘hose
which were investigated in the
Mundhra deal”:;

(b) if so, whether instances of such
cases, as alleged by Mr. A. Subbiah,
have been brought to the notice of
Government;

(¢) if reply to part (b) is in  the
affirmative, whether Government have
investigated into these cases; and

(d) if so, with what result?

The Deputy Minister of Finance
1Shrimati Tarkeshwari Sinha): (ae)
‘0 (c¢). Yes, Sir.

{d) Government is satisfied that the
investments  referred to by  Shri
Subbiah conform to the provisions of
section 27A of the Insurance Act, 1938
as applied to the Life Insurance Cor-
Poration.

105 (Ai) LS—2.
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Shri Hem Barua: May I know whe-
ther it is a fact that a group of men
in the LIC have monopolised it as a
source of distribution of patronasge tc
a certain group of operators and
businessmen and #f so, with what
result?

Shrimati Tarkeshwari Sinha: It is
not a fact.

Shri Hem Barua: In view of the fact
that Mr. Subbiah  has sent a letter
which is 160 pages in length and the
reply that is purported to be given by
the Government is supposed to be 216
pages in length, may I know whether
Government propos¢ to place the
letter and the reply on the Table of
the House?

The Minister of Finance (Shri
Morarji Desal): The reply of Govern-
ment is not 218 pages in length. The
reply running to 216 pages was from
the LIC when the Government asked
for a report about it. The replv of
Government to Mr. Subbiah was only
two or three pages and nothing more
than that.

As regards the publication of it, 1
have told Mr. Subbiah that he can do
what he likes with it; he has threaten-
ed me with all sorts of things. If he
chooses to publish it, I will certainly
lay it on the Table of the House.

Shri Tangamani: May I know whe-
ther in his letter. Mr. Subbiah has
given many instances to show that
certain brokers have been favoured
and investment was made in com-
panies when they were running low,
as in the case of Madura Mills,
Madura®

Shrimati Tarkeshwari Sinha: Ar |
said, Government are satisfled that the
investment had been made according
to the principles laid down ana Gov-
ernment do not think that there s
any nced for further investigation.

Shri Tangamani: May | know whe-
ther Government will at least lay on
the Table of the House a statement
showing instances which have  been
mentioned in Mr. Subbiah’s letter? |
do not want the entire details. Mr.
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Subbiah has given how investment
has been made in certain companies
and he has given the reasons also why
he objected to those investments at
that particular juncture. 1  would
like to know whether at least a sum-
mary will be given of the instances
which have been given by  Shri
Subbiah in his letter, not the whole
letter.

Shri Morarji Desai: If Shri Subbiah
publishes the correspondence 1 shall
certainly lay it on the Table of the
House.

Shri Braj Raj Singh: Why should
Government wait for Shri Subbiah .o
take the initiative?

Shri Tangamanl: In the other House
several incidents were mentioned by
one hon. Member. What I want to
know is......

Mr. Speaker: The hon. Member has
said the same thing threc times. Hon.
Members want that the correspondence
with Shri Subbiah should be laid on
the Table of the House. The hon.
Minister has stated that Shri Subbiah
has threatened him with ail sorts of
things and if Shri Subbiah publishes
his letter, then the reply of the LIC
and also the decision of the Govern-
ment will be laid on the Table of the
House.

An Hon. Member: Why not the
Government do it now? Why should
they wait for Shri Subbiah to publish
them first?

Shri Harish Chandra Mathur: We do
not know the facts. Whatever may
be the facts pointed out by Shii
Subbiah and the Government dccis-
ion thereon, we want a statement of
facts and the point of view of the
LIC I want to know whether the
Minister has any objection to lay on
the Table of the House a statement
indicating the position.

Shri Morarji Desai: 1 have no ob-
jection. But it will be an unusual
practice.  Whenever a representation
like that comes, making allegations
every time [ must put it on the Table
of th Housc. I do not know whether
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it is proper, (Interruptions), 1 have
no objection to lay g statement
on the Table about the facts.

Shri Hem Barua: May I ask one
question? There were many instances
and | have too many of them with
me. May I know whether it is a fact
that cash receipts of the LIC gener-
ally is in cxcess of the disbursements
to the extent of Rs. 10 lakhs a day
and, if so, whether it is a fact that the
amoun! of these accumulated sums of
the order of Rs. 15} crores are kept
in the current account, that is, free
of interest, in certain banks by way
of patronage?

Mr. Speaker: How can we go intlo
the details?

Shri Morarji Desai: These amounts
of policy. I have not gone into the
details and I do not propose to go into
them, though I have got many dc-
tails like wrong investment in  com-
panies. But this is a matter of policy
whether these amounts should be
deposited in the current account. es-
pecially when the amount is of the
order of Rs. 10 lakhs a day.

Shri Morarji Desai: These amounts
are not kept there for a long time.
They have to be kept in some bank
for some time until they are properly
invested. They cannot be invested
immediately they are received. In-
vestment can be made only accord-
ing to certain well-laid principles and
it will take some time. Until then
these funds have to be kept in some
banks.

Shri Harish Chandra Mathur: Are
these funds kept in the State Bank”

Shri Morarji Desai: I am not quite
sure; it may be in the State Bank.

Shri Hem Barua: May 1 know
whether it is a fact that in December
1958, the Investment Committee advis-
ed the purchase of Ashok—Leyland
shares of the value of Rs. 5 lakhs
when  the shares were quoted at
Rs. 5.70 nP. and, if so, whether it is
a fact that the officials temporised and
the actual purchase was made afier
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four months in April, and May 1959
when the shares shot up to Rs. 7.70 nP.
and Rs. 9.10 nP.

Shrimati Tarkeshwari Sinha: After
it was decided by the Investment Com-
mittee to purchase Ashok—Leyland
shares, the Corporation in December
made cnquiries about 5,000 shares and
were informed by the brokers that
they were not available. Similarly,
on the 3rd January, 10th January,
28th January, arnd 7th  February.
again the LIC asked for quotations for
5,000 sharecs, but they were not avail-
able. After that, the Investment Com-
mittce advised the executive to pro-
ceed with this deal with caution, be-
cause the budget proposals were like-
lyv to be made public soon thereafter.
Therefore, the Corporation could not
buy these ordinary shares at that time.

Shri Morarji Desai: May I sup-
plement this? The average purchase
price for Ashok-Leyland shares was
Rs. 5.35 nP and the current pricc of
the same shares is Rs. 7.20 nP.

Mr. Speaker: That is cxaclly what
the hon. Member says. It was sug-
gested that we may purchase them
when the price was so cheap. They
did not do so, though the price was
only Rs. 5.50 nP. Then it shot up to
Rs. 7.10 or so.

Shri Morarji Desai: By current
price I mean the price after  pur-
chase. It was purchased at an aver-
age price of Rs. 5.55 nP.

Mr. Speaker: That is all right.

Shri Raghunath Singh: Government
have gained.

Shri Hem Barua: May 1 know whe-
ther the Government officials  tem-
porised it? What was the time lag
betwecn the date of the proposal and
the date of the actual purchase?

Mr. Speaker: The hon. Member is
used to giving all sorts of comments
when putting questions. That is not
the way in which questions ought to
be put. Has the hon. Minister to ans-
wer the temporisation or the gquestion
as to wheher Rs. 5.50 nP. was the
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price at which it was purchased? As
far as possible, comments should be
avoided during thc Question Hour
when they are putting questions. The
question must be simple and straight,
meant to elicit an answer. No dcro-
gatory observations  shall be made
either by one side or the other.

Shri Tangamani:
more question?

Mr. Speaker:

allow it

May I put one
1 am not going to

Shri Hem Barua: May I put an-
other supplementary?

Mr. Speaker: The hon. Member has
uscd the word ‘temporising’.

Shri Hem Barua: May I point out. .

Mr. Speaker: 1 did not read any-
thing new into his word?

Shri Hem Barua: 1 am sorry, 1 can-
not put cream into my words.

Mr. Speaker: The hon. Member
seems to be a professor in  English
also. I do not know how he can add
cream or substract cream. But the
language he uses must be absolutely
free from dcrogatory observations. He
ought not to make accusations. He
must only put a question to elicit an
answer. The hon. Minister has un-
equivocally stated that at the time
when the purchase was made the price
was Rs. 5.50 nP. It was on account
of the purchase and the conscquent
sharpness or heaviness of demand that
the price went up to Rs. 7.70 nP.
The answer is clear. There is no
temporisation.

Shri Morarji Desai: May I point out
that the average purchase price was
Rs. 5.50 nP? Some were higher than
that and others were lower than that
but the average price was Rs. 5.50 nP?
Today the price is Rs. 7.20 nP. That
is all what I said.

Shri Hem Barua: May 1 put onc
more supplementary?

Mr. Speaker: | have already allowed
him a ber of ) taries?

PP
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Shri Hem Barua: May I know whe-
ther it is a fact that the purchase of
Government securities from the Re-
serve Bank of India are made through
brokers instead of directly from the
Reserve Bank and, if so, whether Shri
Subbiah suggested that purchases be
made direct from the Reserve Bank
and it was turned down by LIC?

Shri Morarji Desal: Thce Reserve
Bank itself says that it has to be pur-
chased like that and brokerage has
to be given. That is the practice. 1
should certainly like to get over it, if
1 can.

Shri Harish Chandra Mathur: It s
only in order to avoid the necessity
of making unnccessary  observations
that the suggestion was made that a
stalement on this should be laid on
the Table of the House, giving factual
information, so that we may have the
information in our possession. After
all, the allegation has not been made
by a member of the public but by a
member of the Investment Committee.
When he makes certain  allegations,
we want to know what those alleg-
ations are and  what Government's
attitude towards them is. May be,
his allegations are absolutely false. We
do not want to come to any conclusion
here and now; we only want to know
the facts so that we can come to some
conclusion after knowing the  whole
thing.

Mr. Speaker: The hon. Minister must
consider the question whether it is
not in the public interest to place
the whole bunch—the letter of Shri
Subbiah, the reply of LIC and the
resolution of Government thereon—
on the Table of the House so as to
clear up all doubts. Otherwise, hon.
Mcmbers will go on asking questions
after questions. Anyhow, I leave it
to him to do so.
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Training of Indian Technicians in
U.SS.R.

*1335. Shri Damani: Will the
Minister of Finance be pleased to
refer to the reply given to Starred
Question No. 70 on the 11th February,
1960 and state:

(a) whether details of the projects
to be financed under the 1500 million
roubles credit including the program-
me of Assistance for training Indian
technicians have been finalised; and

(b) if so, the details thercof?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) Yes Sir.

(b) Attention is invited to Article
1 and Article 11 (5), (6) and (7) of
the Additional Agreement between the
Government of India and the Gov-
ernment of the Union of Soviet Socia-
list Republic determining the list of
enterprises to be effected in collabo-
ration dated the 12th February, 1960.
Copies of this Additional Agreement
have alreadv becn placed in the
Parliament Library.

Magnesium ore in Wynad, Kerala

*1336. Shri Jinachandran: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that mag-
nesium ore is found in Manantoddy
in Wynad, Kerala State;

(b) whether a comprehensive sur-
vey has been made; and

(¢) if so what are the prospects?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) No, Sir. The
Geological Survey of India has not
reported any such occurrence.

(b) and (c) Does not arise.
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Strip Packings for Medicines

*1337. Shri A. M. Tarlq: Will the
Minister of Steel, Mines and Fuel pe
pleased to state:

(a) whether it is a fact that there
is a great demand in“the country lor
strip packings for medicines;

(b) if so, the quantity produced m
the country and imported annually,

(¢) whether some firms have applied
for foreign cxchange to import the
material; and

(d) it so, what action has been
taken in the matter?

The Minister of Steel, Mines ana
Fuel (Sardar Swaram Simgh): (a)
Pr bly the Member Was in mind
steel strips and hoops used for pack-
ing. i so, the answer is in the
affirmative.

(b) The quantity produced and im-
ported during the years 1958 ana 1959
is: -

Production Import
1958 11,467 tons 22,818 tons
1959 18,381 tons 28,121 tons
e

(c) and (d). Generally, irms apply
for import licences and not for foreign
exchange as such. Import Licences
are issued to all actwal users for
strips, at present.

Saugor Cantonment

*1338. Pandit J. P. Jyotishi: Wiil
the Minister of Defeace be pleased to
state:

(a) whether it is a fact that some
land in the cantonment area at Saugor
in Madhya Predesh had\been auc-
tioned in 1957-58 to nine refugees;

(b) whether the whole amount had
been deposited with the authorities
concerned;

(c) whether the pattas of land were
prepared in 1957; and

(d) whether it is a fact that neither
the pattas have been given so far nor
the amount returned?

The Deputy Minister of Defence
(Sardar Majithia): (a) to (d). Yes,
Sir, but only lease-hold rights over
the land were auctioned. 8 of the 9
successful bidders were refugees. Only
7 out of them deposited the cntire
bid amount, Draft leases were pre-
pared in 1858. After scrutiny by the
competent authority, the lease has
been executed in one case. The re-
maining six leases are expected to be
executed shortly, Delay appears to
have been caused in deciding from
which date the rent liability should
commence.

Import of Petroleum from U.SS.R.

/ Shri P_ C. Borooah:
*1339. 7\ Shri Rameshwar Tantia:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether it is a8 fact that a sepa-
rate agreement is going to be signed
between Indian and Soviet Govern-
ments for importing Sovict oil into
the country; and

(b) if so, the details thereof?

The Minister of Mines and Oil
(Shri K. D. Malaviya) (a) and (b).
An offer in this regard has been re-
ccived from the Government of the
U.S.S.R. Details are being negotiated—
by the wholly Government Company,
the Indian Oil Company, Limited, on
behalf of the Government of India.
Details will depend on the successful
conclusion of the negotiations.
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Consumption of Diesel Oil

*1340. Shri Harish Chandra Mathur:
Will the Minister of Steel, Mines and
Fuel bce pleased to lay a statement
showing:

(a) the total consumption of diescl
oil by (i) road transport and (ii)
others each year since 1956;

(b) what has been shift from diesel
oil to petrol from ycar to year as a
result of increase in excise duty;

(¢) whether it is a fact that in-
creased kerosene is mixed with diesel
from year to year; and

(d) if so, the estimated increase in
this trend and consequent loss in
duty?

The Minister of Mines and Oil
(Shri K. D. Malaviya): (a) No accu-
rate information is available separate-
ly regarding the consumption of die-
sel oil by road transport and by other
users. It is, however, estimated that
between 70 to 75 per cent of High
Speed Diesel Oil is being consumed
by road transport and only the bal-
ance by other users (including rail-
ways, tractors, stationary and marine
diesel Engines etc.) during each year
since 1936.

(b) to (d). The first increasc of
duty on H.S.D. only (excluding pet-
rol) was from 1-3-58 and the further
increase has been only from 1-3-60; it
is, thercfore, too early to expect any
major shift from any particular tuel
to another. People who had diesel
trucks and buses from before will,
naturally, continue to consume Diesel
for some more time till they change
to petrol engines or petrol vehicles. It
is significant, however, that while
consumption of Diesel in 1958 was 30
per cent over 1857 level, the consump-
tion in 1958 was 10 per cent over
1858: that is, rate of increase at least
has been reduced. There is certainly
some misuse of Kerosene in diesel
engines, mainly by owners or drivers
who have less regard for their vehi-
cles; though separate figures cannot
be collected.
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Explosion in Sadar Bazar, Delhi

*1341. Shri D. C, Sharma: Will the
Minister of Home Affairs be pleased
1o state:

(a) whether it is a fact that two
girls and a servant rcceived injuries
as a result of an explosion in Qasab-
pura, Sadar Bazar, Delhi on Sunday,
the 20th March, 1960 when an old
scrap merchant was melting some
fired ammunition by the road-side;

(b) how the ammunition which
contained cxplosive materials  was
declared scrap; and

(c) the action taken or proposed to
be taken in the matter?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Four persons includ-
ing two girls received simple injuries
as a result of an explosion which took
place on Saturday the 19th March
1860 at Qasabpura, Sadar Bazar,
Delhi, when a scrap dealer was melt-
ing some metal by the road side.

(b) The metal had not been dec-
lared scrap, It appears that it was
purchased by the scrap dealer from
some hawkers and contained a live
detonator.

(c) The scrap dealer has been con-
victed under Section 286 and 387
Indian Penal Code and Section 19 of
the Arms Act.

Man Power Committees

(Shri Subedh Hansda:

| Shri R. C. Majhi:
| Shri S, C. SBamanta:

1342 { Shri Padam Dev:
* ) Shri Bhakt Darshan:

| Shri Arjun Singh

Bhadauria:
| Shri S. A. Mehdi:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Man Power Com-
mittee of the five Zonal Councils
have completed the study of personel
requirements for the Third Five Year
Plan;
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(b) whether this has been submitted
1o Government for scrutiny; and

(¢) whether this has been accepted
by Government?

The Minister of Home Affairs (Shri
G. B. Pant): (a) These studies are in
progress and will be finalised when
the Third Plan has been fixed up.

fb) and (c), Do not arise,

Legislation re: Contracts with
Private Firms

*1343. Shri Ram Krishan Gupta:
Will the Minister of Law be pleased
to refer to the reply given to Un-
starred Question No. 860 on the 4th
December, 1959 and state at what
stage is the proposal for legislation
on the American lines for revision or
rencgotiation of Government contracts
made with private parties or firms?

The Deputy Minister of Law (Shri
Hajarnavis): The matter is still under
consideration.

Ishapare Ordnance Factory

*1344. Shrt P. K. Deo: Will the Minis-
ter of Defence be pleased to state:

(a) whether Government are consi-
dering to instal another furnace in
the Ishapore Ordnance Factory for in-
creased production of steel;

(b) when the new furnace will be
commissioned; and

(c) the cost involved?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). Except
the 30 ton Basic Open Hearth Fur-
nace, which is being installed and
which is expected to be commissioned
by the end of this year, there is no
fresh proposal to instal another fur-
nace at Metal & Steel Factory, Isha-
pore.

(b) The estimated cost of erection

and installation of the Basic Open
Hearth Furnace is Rs, 30.70,050.

C Itative C i for Primary
and Secondary Education in Dethi

(Shrl Ram Krishan Gupta-
*1345. < Shri Hem Barua:
—— |_ Shri Ajit Singh Sarhadi:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 89 on the 18th
November, 1958 and state:

(a) whether Government  have
taken a decision for formation of a
consultative committee to look after
primary and secondary education in
Delhi; and

(b) if so, the nature of decision
taken?

The Minister of Education (Dr.
K. L. Shrimall): (a) Yes, Sir.

(b) The request of the Delhi School
Teachers' Association for the setting
up of a consultative committec has
been accepted.

Social Welfare Extension Projects

1832. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state the amount of Central assistance
given to Punjab State in 1959-60 for
social welfare extension projects and
for social and moral hygiene and
after-care programmes?

The Minister of Education (Dr.
K. L. Shrimali): (i) Rs. 5,02,700 for
social welfare extension projects; and

(ii) Rs. 67.722 for social and moral
hygiene and after-care programme,
out of which Rs. 25722 are towarda
adjustment of arrears claims for 1956
to 1959 and Rs. 42,000 ure for 1959-60.

Gandhbian Philosophy

1833. Shri Bhagavati: Will the
Minister of Education be pleased to
state the names of the persons who
have delivered lectures on Gandhian
Philosophy and the names of the col-
leges and universitics where such lec-
tures have been delivered in 1959
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under the scheme for such lectures
by eminent persons who were associ-
ated with Gandhiji?

The Minister of Education (Dr.
K. L. Shrimall): A statement is laid
on the Table of the House. [See Ap-
pendix III, annexure No, 53].

Expenditure Tax

1834. Shri D. C. Sharma: Will the
Ministar of Fimance be pleased to
state:

(a) the total amount of cxpenditurce
tax assessments, collections and
arrears from 1st December, 1959 to-
date (State-wise); and

(b) what steps have been taken to
realise the arrears?

The Minister of Finance (Shri
Morarjl Desal): (a) and (b). The in-
formation is being collected from the
Commission of Expenditure Tax and
will be placed on the table of the
House when ready,

Ordnance Factory at Bhandara

1835. Shri D. C. Sharma: Will the
Minister  of Defence be pleased to
refer to the reply given to Unstarred
Question No. 1373 on the 14th Decem-
ber, 1958 and state the further pro-
gress made in the matter of setting up
an Ordnancce Factory at Bhandara?

The Minister of Defence (Shri
Krishna Menon): Progress on the im-
plementation of the Explosives Pro-
ject at Bhandara is being maintained
as planned.

Preliminary land notification under
Section 4 of the Land Acquisition Act,
1894, has been issued. Action to ac-
quire land for immediate construc-
tion work is in hand.
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Location survey of the Railway
Siding from Bhandara Road Railway
Station to Project Site has been com-
pleted. Estimates for the railway
siding are expected to be ready at am
carly date.

Procurement of plant and machinery
required for the project, is being
actively pursued. Sanction for the ex-
penditure involved, has been accord-
ed.

University Hobby Workshops

1836. Shri D. C. Sharma: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 1380 on the 14th Decem-
ber, 1959 and state the up-to-date
progress made to implement the pro-
posal to establish hobby workshops i
universities and colleges?

The Minister of Education (Dr.
K. L. Shrimali): A statement is plac-
c¢d on the Table. [See Appendix III,
annexure No. 547,

School Hostels in Andhra Pradesh
1837. Shri M. V. Krishna Rao: Will
1 d

the Minister of Education be p
to state:

(a) whether Government have
sanctioned any amount to Andhra
Pradesh Government for the construc-
tion of school hostels during 1959-60;
and

(b) if so, the total amount sanctioned
for each institution?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). A total
sum of Rs. 1,75,000 has been sanction-
ed to the Andhra Pradesh Govern-
ment during 1959-60 for being read-
vanced by them to the following insti-
tutions for the construction of Hostels.
After the completion of normal for-
malities:—



10091

Written Answers CHAITRA 18, 1882 (SAKA) Written Answers

10092.
A i Amount
Name of the institution sanctioned Remarks.
Rs.
1. Sri Vivekananda High School, Giddalur 25,000 *
‘T'his represents only the instal-
2. Fatima Girls’ Mulu-purpote Hllher Secon- ments sanctioned for
dary School, Kazipet. 30,000 1959-60 and not the total
amount of loan approved
3. Nava Bharati Gurukul Rundenml High for each institution,
School, Rajamundry. . 45,000

4. Government Basic Training School, Penta-
padu. . . . . .
‘ToTAL .

. 75,000 J

1,75,000

Universities in Andhra Pradesh

1838. Shri Madhusudan Rao: Will
the Minister of Education be pleased
to state:

(a) how much grant has been given
to the threc Universities in Andhra
Pradesh during the Second Five Year
Plan period upto 31st December,
1959; and

(b) how much grant is going to be
given by the end of the Second Five
Ycar Plan?

‘The Minister of
K. L. Shrimall):
nP.

(b) According to present anticipa-
tions, a sum of Rs. 80,83,489.29 nP.
is likely to be given to these Uni-
versities upto the end of the Second
Five Year Plan. This includes Rs.
33,53,362.29 nP. already paid during
the period January to March, 1960.

Education  (Dr.
(a) Rs. 94,30,426.75

Delhi University

1839. Shri Ram Krishan Gupta: Will
the Minister of Education be pleased
to refer to the reply given to Star-
red Question No. 115 on the 18th
November, 1959 and state:

(a) whether Delhi University has
since finalised a scheme for giving
better educational facilities to the
students of Backward Classes; and

(b) if so, what is its nature?

The Minister of Education (Dr.
K. L. Shrimall): (a) Yes Sir.

(b) The scheme provides for ad-
ditional  tutorial classes for those
Scheduled Castes and Scheduled
Tribes students who have been ad-
mitted after relaxing the require-
ments for admission of such cand!-
dates.

Play Grounds for Educational Insti-
tutions in Orissa

1840. Shri Chintamoni Panigrahi:
Will the Minister of Edacation be
pleased to refer to the reply given to
Unstarred Question No, 151 dated the
18th November, 1959 and state:

(a) whether the sum of Rs. 24,000
which was sanctioned in favour of the
Orissa Statc Government for the
purpose of providing play grounds in
cducational institutions has been dis-
bursed by now; and

(b) if so, the names of the institu-
tions which have received them?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). Infor-
mation in this behalf has been called
tor from the Government of Orrisa.
On receipt, it will be placed on the
Table of the House.
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Iron Ore Deposits in Cuttack

1841. Shri Chintamoni Panigrahi:
Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Unstarred Question No.
149 on the 18th November, 1959 and
state: ‘

(a) whatl are the free arcas in the
district of Cuttack which the expert
committee had recommended for re-
servation for State exploitation;

(b) whether assessment of the re-
serves in Mayurbhanj and Cuttack
.districts has been made by now; and

(c) if so, the cstimated reserve?

The Minister of Mines and Ol
(Shri K. D, Malviya): (a) The free
areas in the district of Cuttack re-
.commended by the Expert Committee
refer to all the areas cxcept 3250
acres which have already been leased
out to private parties.

(b) and (c). A general assessment
‘has been made. The reserves of iron
ore deposits in Cuttack and Mayur-
bhanj districts have been estimated
as 100 million and 20 million tons
respectively.

Legai Aid to Poor in Tripura

1842, Bhri Bangshi Thakur: Will the
-Minister of Law be pleased to state:

(a) the number of candidates who
+have applied for Legal Aid as a part
.of the larger general scheme for the
grant of free legal assistance to the
.poor so far in Tripura;

(b) how many of them have been
given the aid; and
(¢) the total amount given as aid?

The Deputly Minister of Law (Shri
Hajarnavis): (a) to (¢). The informa-
tion is being collected and will be laid
on the table of the House as early as
-possible.

Naga Hostlles in Manipur

1843. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
-10 state:
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(a) the number of encounters that
took place from the 1st of November,
1959 to 31st of March, 1960 in Manipur
between the Naga hostiles and the
Manipur police;

(b) the number of hostiles arrested
and detained during this period; and

(c) the number of hostiles who sur-
rendered to the police during the above
period?

The Minister of Home Affairs (Shri
G. B. Pant): (a) 11.

(b) 39.
(c) Nil.

Linguistic Minorities in Bihar

1844, Shri Mahanty: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether representations have
been made to Government regarding
suppression of the cultural rights of
the Oriya Linguistic Minorities living
in the Saraikella Sub-Division in
Bihar; and -

(b) if so, the steps Government have
taken in the matter?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Certain representa-
tions were received.

(b) The Commi for Linguistic
Minorities has been looking into the
matter. The attention of the State
Government has also been drawn to it.
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Tramsfer of area from Hindi Region
to Punjabi Region in Punjab

1846. Shri Ram Krishan Gupta: Will
the Minister of Home Affairs be plea-
«d to state:

(a) whether it is a fact that some
area of Hindi-speaking region has
been transferred to Punjabi-speaking
region, by the Punjab Government;

(b) it so, whether any previous
approval of the Central Government
was taken by the Punjab Government
in this regard;

(¢) if not, the reasons thereof; and

(d) the nature of action Union Gov-
c¢rmment prpose to take in this re-
gard? .

The Mimister of Heme Affairs (Shri
G. B. Pant): (a) to (d). The Punjab
Government have made on adminis-
lrative grounds certain adjustments of
territories affecting Karnal, Ambala
and Patiala districts. The State Gov-
ernment have stated that these adjust-
™ments do not affect the Hindi or the
Punjabi regions as fixed by the
Punjab Regional Committee’s Order,
1957. No previous approval of the
Government of India was sought in
the matter.

Ilistory of Ministry of Finance

1847. Shri A. M. Tariq: Will the
Minister of Finance bc pleased to
state:—

(a) whether there is any proposal
to bring out a History of the Minis-
try of Finance; and

(b) if so, when?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). There is
no proposal to bring out what may be
called a history of the Ministry of
Finance. The Indian Institute of
Public Administration has under con-
sideration the publication of a series
of studies describing the organisation,
functions and working of the different
Ministries. At the request of the Insti-
tute, the requisite material regarding
the organisation and working of the
Ministry of Finance has been prepared
and furnished to the Institute.

Recoguition of Political Parties

Shri Aurobinde Ghosal:

1848, Shri B. Das Gupta:

Will the Minister of Law be pleased
to state:

(a) whether Government recognise
any political party for purposes other
than elections in the Centre or in a
State besid those recognised by
the Election Commission; and

(b) if 80, what are those parties?

The Deputy Minister of Law (Shri
Hajarnavis): (a) and (b). There is no
ban on any political party so far as
the Government of India is concerned.

Higher Secondary Schools in Delhi

1849. Shri M. B. Thakore: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that last year
no students passed from some higher
secondary schools in Delhi at the
annual examination;

(b) if so, the number of such stu-
dents: and
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(c) the subjects in which  most of
them failed?

The Minister of Education (Dr.K.L.
Shrimali): (a) Yes, Sir. There were
only two such schools from which no
student passed either in the annual or
the compartmental examination.

(b) Only 5 students (three from one
and two from the other) were sent
up for higher secondary examination
and all of them failed.

(c) English and Lower Mathematics
and Geometrical Drawing.

Indian Nationalty for Urdu Weekly
Editor

1850. Shri Inder J. Malhotra: Will
the Minister of Home Affairs be pleas-
e¢d to state:

(a) whether it is a fact that the
editor of an Urdu weekly published
from New Delhi was in Pakistan some-
time back and then came back to
India on a special permit;

(b) whether it is also a fact that he
stayed in India as a Stateless citizen
for two years;

(c) whether he has been granted
Indian nagionalily now;

(d) if so, when was this granted;
and

(e¢) whether this very person was
convicted in Pakistan for some
offence?

The Minister of Home Affairs (Shri
B. G. Pant): (a) to (e). The facts are
that the person concerned had pro-
ceeded to Pakistan in 1948 where he
was convicted in a political case. He
was allowed to come back to India
in 1955 on an emergency certificate
which is granted in cases where prima
facie evidence of Indian citizenship
is produced but it is considered insuffi-
cient to justify the issue of a regular
passport. He stayed on in India with
an undefined status till December,
1957, when he was recognised as &an
Indian citizen under the Citizenship
Act, 1955.
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Export of Scrap

1851. Shri M. B. Thakore: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the tonnage of scrap exported
during 1959 from the Ports of Calcutta,
Bombay, Madras and Kandla separate-
ly;

(b) whether it is a fact that the
export policy limits export shipments
of scrap to Ports of Bombay, Calcutta
and Madras;

(c) the reasons why export of scrap
was allowed from Kandla last year;
and

(d) whether Government propose to
extend the facility of scrap shipments
from Kandla uniformly to all mem-
bers of the scrap export trade?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)

Calcutta 169,478 tons
Bombay 78,993 tons
Madras 16,848 tons
Kandla 2,087 tons

(b) to (d). The export policy pro-
vides that all shipments of scrap are
subject to inspection by the Iron and
Steel Controller or his nominee. Ex-
ports by any exporter is allowed from
any Indian Port provided facilities for
inspection of shipment of various scrap
exists at such Ports. But since the
Iron and Steel Controller has his Office
only at Calcutta, Bombay and Madras,
he is able to inspect the scrap shipped
from these Ports only. Last year ex-
port of scrap from Kandla was allow-
ed because the Customs authorities
there were agreeable to inspect ship-
ments on behalf of the Iron and Stee}
Controller.

Limestone Deposits in Andhra Pradesh

1852, Shri Venkatasubbaiah: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether the assessment of the
quantity of limestone deposits in
Andhra Pradesh has been made by the
Geological Survey of India; and
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(b) if so, whether Government pro-
pose ‘o utilise the mineral for starting
of suitable industries?

The Minister of Mines and Oil (Shri
K. D, Malaviya): (a) Yes, Sir. The
Guological Survey of India have esti-
mated some of the limestone deposits
in Andhra Pradesh. The deposits so
far investigated indicate a tentative
reserve of the order of 9,000 million
tons.

(b) The exploitation of limestone is
under consideration of the  Andhra
State Government.

National Atlas of India

1853, Shri P. K. Deo: Will the Minis-
ter of Scientific Research and Cultaral
Affairs be pleased to state:

(a) when the final printing of the
National Atlas of India in English
will be completed:

(b) whether the maps of the popu-
lation series are based on 1951

(b) Three Regional Stations are
located at Shillong, Poona and Jabal-
pur.

(c) Intensive faunistic surveys; col-
lection of specimens and making
observation on field ecology, habits and
life-cycles of animals of the regions.
A small Museum containing important
representatives of the fauna of the
region will also be attached to each
Station for the interested public and
students.

Inter-University Board

1855. Shri Raghunath Singh: Will
the Minister of Education be pleased
to state uptil now how many times
Inter-University Board met and how
many times the Chairman, University
Grants Commission attended it?

The Minister of Education (Dr.
K. L. Shrimali): The Inter-University
Board of India has held 35 annual
meetings so far. Prof. Humayun Kabir,
the then Chairman, University Grants
C issi attended the 31st annual

figures; and

(¢) whether it is proposed to post-
pone the publication so as to include
the 1961-census figures?

The Deputy Minister of Scientific
Research and Cultural Affairs  (Dr.
M. M. Das): (a) Possibly by the end
of Third Five Year Plan period.

(b) Yes. Sir.
(¢) No, Sir.

Zoological Survey of India

1854, Shri P. K. Deo: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

~ta) whether there are regional sta-
tions in the country for the Zoological
Survey of India;

(by if so, where they are located;
and

‘¢) what work is done in these
regional stations?

The Deputy Minister of Scientific

Research and Cultural Affairs  (Dr.
M. M. Das): (a) Yes, Sir,

meeting held at the Aligarh Muslim
University in January, 1956 and Shri
C. D. Deshmukh the present Chair-
man, attended the 34th annual meeting
held at Panjab University Chandigarh
in February, 1958.

Surplus Stores

1856. Shri Rajeswar Patel: Will the
Minister of Defence bc pleased to
state: ‘

(a) whether it is a fact that stores
worth more than Rs. 28 crores were
declared surplus but recommended for
re-utilisation during 1959-60;

(b) if so, the reasons why they were
declared surplus and the circumstan-
ces under which they were recom-
mended for re-utilisation; and

(c) the name of the authority who
recommended their re-utilisation?

The Minister of Defence (Bhri
Krishna Menon): (a) and (b). The
total book value of stores actually de-
clared to DGS& D and which were
out di for disposal on the 1Ist
April, 1959 was approximately Rs 3
crores only. However, large quantities
of stores, which were¢ found surplus
to the immediate requirements of the
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Branches|Services holding the stocks
as a result of the normal annual pro-
vision reviews and which might, in the
ordinary course, have been declared
surplus to the DGS&D in the normal
manner, were surveyed by a Technical
Team during the year 1859 with a view
to ascertaining whether the stores
coulidd be re-utilised, either in their
present form, or by modification;repair
by the ServicesiBranches other than
by the stock-holder also, in the light
of the existing shortage of foreign ex-
change resources and the necessity for
all round economy. The Technical
Team has rccommended re-utilisation
of such stores worth Rs. 28 crores ap-
proximately.

(c) An Inter Services Technical
Team consisting of representatives of
the three Defcnce Services, Director
General of Ordnance Factories, Con-
troller General of Defence Production,
Hindustan Aircraft Limited, and
Bharat Electronics Limited, which was
specially set up for conducting the
re-utilisation check.

Science Clubs

1857, Pandit J. P. Jyotishi: Wil
the Minister of Education be pleased
to state:

(a) the State-wise number of Science
clubs that have so far been establish-
ed with aid given by the All India
Council for Secondary Education; and

(b) the amount of financial help
given to such clubs and the State-
wise number of institutions that have
been so helped?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). A State-
ment is laid on the Table of the Lok
Sabha. [See Appendix III, annexure
No. 55).

Welfare Extension Projects in Punjab

1858. Shri Hem Raj: Will the Minis-
ter of Education be pleased to state
the number of welfare extension pro-
jects opened by the Social Welfare
Board in the Punjab State during the
first four years of the Second Five
Year Plan and proposed to be opened
during the final year of the Plan?
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The Minister of Education (Dr.
K. L. Shrimalf):

1956-57 10 1959-60
1960-61

Nineteen.

‘Twenty eight.

“Detection of Smuggling at Palam™

1859. Shri Ram Garib: Will the
Minister of Finance be pleased to
state:

(a) how many cases of smuggling
have becn detected by Customs autho-
rities at Palam and Safdarjang Air-
ports during the last one year; and

(b) the amount collected or realised
as penalty in conncction therewith?

The Minister of Finance (Shri
Morarji Desai): (a) 24 cases of smug-
gling werc detected at Palam  and
Safdarjang Airports during the year
March, 1959 to February, 1960.

(b) Rs. 8,055.
Visit of U.S. Alrcraft Carrier

1860, Shri Raghunath Singh: Will
the Minister of Defence be pleased
to state whether it is a fact that one
American Aircraft Carrier "is visiting
India in mid-April on a goodwill mis-
sion?

The Minister of Defence (Shrl
Krishna Menon): Yes, Sir. The Ameri-
can Aircraft Carrier BONHOMME
RICHARD is expected to pay an in-
formal visit to Bombay from 1lth to
16th April, 1860.

Nav Hind Girls’ Higher Secondary
School, Delhi
Shri Nek Ram Negi:
1861, { Shri Inder J. Malhotra:
(_ Shri Bahadur Singh:

Will the Minister of Educatiom be
pleased to refer to Unstarred Question
No. 1150 on the 9th December, 1959
and state:

(a) the month in which the sum of
Rs. 5 charged by Nav Hind Girls’
Higher Secondary School, Delhi was
adjusted in full towards the tuition
fees;
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(b) whether it is a fact that this
amount of Rs. 5 has not been adjusted
in the case of all students from whom
it was charged;

(c) if so, the number of such stu-
dents; and

(d) the reasons for not refunding
this amount?

The Minister of Education (Dr,
K. L. Shrimali): (a) to (¢). The
amount of Rs. 5 was adjusted in full
towards tuition fees in the month of
Scptember, 1959. Some students, how-
ever, preferred to get the amount
adjusted against Library Security,
which is refundable. The same was
accordingly adjusted by the  school
management.

(d) Does not arise.

Lady Irwin College, New Delhi

1862. Shri Rameshwar Tantia: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that the
management of the Lady Irwin Col-
lege, New Delhi have decided to
abolish the two-year diploma course
in Home Science; and

(b) if so, the reasons therefor?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) The reasons are:

(1) With the introduction of
Degree Courses in Home Science,
the value of Diploma Course has
gone down considerably.

(ii) With the introduction of
Home Science as a subject of
study in Higher Secondary
Schools, Colleges and the Univer-
sity, the need for qualified teachers
with B.Sc. (Home Science) and
B.Ed. is being increasingly felt.

(lii)y Diploma Holders find it
difficult to secure appointments
cither in Higher Secondary
Schools, Colleges or in  Home
Science Wings and Rural Institu-
tes.

(iv) The Diploma holders in
Home Science are either not being
accepted in a number of institu-
tions outside Delhi or they are
offered very low salary.

(v) For raising the standard of
the subject especially with the
introduction of M.Sc. Course.

Iron and Steel Advisory Committee

1863. Shri Ramanathan Chettiar:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) the number and names of re-
presentatives of agriculturists in the
tron and Steel Advisory Committee;
and

(b) whether the Committee advises
the Ministry of Steel, Mines and Fuel
on the pattern of manufacture by
producers of different items of steel
products that are in demand from time
to time?

‘The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
“Agriculturists” as such are not re-
presented on  the Iron and Steel
Advisory Council.

(b) The Iron and Steel Advisory
Council has been constituted to advise
the Central Government on all mat-
ters of a general character relating (o
iron and steel and in particular to
problems  pertaini to production,
distribution, transport, research, im-
port and export.

Institute of Bio-Chemistry and Experi-
mental Medicine, Calcutta

1864. Shri Aurobindo Ghosal: Will
the Minister of Sclentific Research and
Cultural Affairs be pleasced to state:

(a) whether any drugs are manu-
factured in  the Immunobiological
Laboratory of the Institute for Bio-
Chemistry and Experimental Medicine,
Calcutta; and

(b) if so. the names of thesc drugs?
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The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) No drugs are manu-
factured in the Indian Institute for
Biochemistry and Experimental
‘Medicine,  The Immunobiological
Laboratory is not a part of or in any
way connected with the Indian Insti-
tute for Bio-chemistry and Experi-
notice of a privilege motion.

(b) Does not urise.

Mr. Speaker: Now Papers to be
laid on the Table.

Shri Hem Barua: Sir I have given
notice of a privilege motion.

Mr. Speaker: I am not going to
allow it.

12,08 hrs.
PAPERS LAID ON THE TABLE

AMENDMENTS TO ALL INDIA SkrvicEs
(MEDICAL ATTENDANCE) RULES

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): On
‘behalf of Shri Datar, I beg to lay on
the Table, under sub-section (2) of
section 3 of the All India Services,
Act, 1951, a copy of Notification No.
*GSR 322 dated the 19th March, 1860
making certain amendments to the
All India Services (Medical Attend-
.ance) Rules, 1954, [Placed in Lib-
rary, See No. LT-2071/60.]

AMENUMENTS TO INTERNATIONAL CoPY-
RIGHT ORDER

The Deputy Minister of Scientific
:Research and Cultural Affairs (Dr.
M. M. Das): On Behalf of Shn
Humayun Kabir, I beg to lay on the
Tab'e, under section 43 of the Copy-
right Act, 1957, a copy of Notifica-
tion No. S.O. 650 dated the 14th
March, 1960 making certain amend-
ment to the International Copywight
<Order, 1954. [Placed in Library, See
No. LT-2072/60.]
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ESTIMATES COMMITTEE
EIGHTY-THIRD REPORT

Shri Dasappa (Bangalore): I beg
to present the Eighty-third Report
of the Estimates Committee on the
Ministry of Scientific Research and
Cultural Affairs Part IV—National
Labaratories and Miscellaneous.

12.09 hrs.
DEMANDS FOR GRANTS—contd.
MiNisTRY OF STEEL, MINEs AnDp FurL

Mr, Speaker: The House will now
take up discussion and voting on
Demands Nos. 80 to 82 and 129 re-
lating to the Ministry of Steel, Mines
and Fuel for which 7 hours have
been allotted.

54 cut motions have been tabled to
these Demands. Hon. Members de-
sirous of moving cut motions may
hand over at the Table within 15
minutes the numbers of the selected
cut motions. Hon. Members are al-
readv aware of the time-limit for
speeches. Now, the hon, Minister.

DemAnNp No. 80—MINISTRY oF STEEL,
Mines aNp Furn

Mr., Speaker: Motion moved:

“That a sum not exceeding
Rs. 37,04,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Ministry of Steel, Mines
and Fuel'”

DemMAND NoO. 81 —GEOLOGICAL SURVEY
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,82, 72,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in

respect of ‘Geological Survey'.”
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OemAaNp No, 82—MISCELLANEOUS DE-
PARTMENTS AND OTHER EXPENDITURE
UNDER THE MINISTRY OF STEEL,
Mmes anpe Furr

‘Mr, Speaker: Motion moved:

+ “That a sum not exceeding
Rs. 40,38,44,000 be granted to the
President to plete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
-the 31st day of March, 1961, in
respect of ‘Miscellaneous Depart-
ments and Other Expenditure
under the Ministry of Steel, Mines
and Fuel'.”

DeEMAND No. 128—CAPITAL OUTLAY OF
THE MINISTRY OF STEEL, MINES AND
ForL

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 59,12,79,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Capital Outlay of the
Ministry of Steel, Mines and
Fuel'.”

Shri Mahanty (Dhenkanal): May
1 request you kindly to extend the
time at least by an hour because it
3s a very important Ministry........
(Interruption) and there are many
important issues

Mr. Speaker: Let us see.

Shri Narayanankutty Menon
(Mukandapuram): As a matter of
fact, the demands show that it ought
to have been two ministries because
the Oil Ministry is separate and the
Steel  Ministry is separate. There
are a lot of things to be said and
seven hours is very little time.

Mr. Speaker: All this was there
before the Business Advisory Com-
mittee.

105(Ai) LS—3.
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The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha)::
We have been extending time as far
as possible. It is impossible now to
cxtend time any further,

The Minister of Steel, Mines and:
Fuel (Sardar Swaran Singh): Mr.
Speaker, Sir, as on the previous
occasions during the last two or three
years, with your kind permission I
would like to say something in rela-
tion to the activitics of the Ministry
during the last year and would also
venture to say something about the
future. As a number of activities are
involved and a lot of factual infor-
mation = roncerned, 1 venture to
give a consolidated picture with re-
gard to the various activities so that
Government might benefit by the
observations which the hon. Members
might make with regard to the vari-
ous activities. First I would say.
something about coal.

The upward trend in production,
both in the private and public sec-
tors, has, I am glad to report, been
maintained. This is reflected in the.
All-India coal production figure of
47 million tons for 1959, as against
45.35 million tons for 1958. I must
however, confess that the perfor-
mance has fallen short of the expec-
tation of 49 million tons which I had
ventured to forccast when I spoke in
the House this time last year. A part
of the shortfall was due to the very
appreciable drop in production due to
cyclonic conditions which prevailed
in the area where thc major coal-
flelds are located.

The private sector has given an
additional 6.4 million tons during
1959, when compared to the produc-
tion of 33.89 million tons for 1958.
This represents a 19 per cent increase
over the production at the commence-
men: of the Second Plan; when view-
ed against the target of an additional
production of 10 million tons assign-
ed to this sector, the achievement is
well over 60 per cent. I have every
hope that the accumulated experience
of this sector will be brought fully
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to bear on the problem and the short-
fall, if any, will not be appreciable.

Turning now to the public sector,
the production in 1959 was 6.75 mil-
lion tons, representing an increase of
53 per cent over the figure of total
production in 1955. This comprises
4:52 million tons raised by the Na-
tional Coal Development Corporation
from its old and new mines and 2:23
million tons from the Singareni Col-
lieries. In terms of additional pro-
duction, the effort represents an
achievement of 20 per cent against
the target of 12 million tons assigned
to the public sector.

With the efforts being put in by
the private sector to reach its target
and the increased tempo of activity
in the public sector, we hope to be
able to attain a total production of
84 million tons in 1960-61, the last
year of the Plan. In terms of level
of production, we hope that in March,
1961, the National Coal Development
Corporation collieries would yield a
monthly output which will corres-
pond to a rate of 9 million tons per
annum. This is 4.5 million tons less
than the target of 13.5 million tons;
but capacity would have been estab-
lished in full for a production equal
to the target, and it should be poasi-
ble to obtain the target rate of out-
put well within the first year of tb
Third Plan.

The Corporation's Coal Washery at
Kargali registered all-round improve-
ment during the course of the year.
In January, 1960 the production was
96,962 tons. The Washery was uble
% meet the entire requirements of
the steel plants at Bhilai and Rour-
kela during the year 1958.

It has been estimated that Third
Plan schemes, which would yield pro-
duction in the first two years of thal
Plan and on which purchase and other
action has to be taken even now,
will entail a capital experditure of
the order of Rs. 7.77 crores. A pro-
wision of roughly Rs. 7 crores has
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been tsker, in the budget estimates
for the year 1960-61.

Now I turn to the affairs of the
Singareni Collieries Company. Stact-
ing with a production of 1.5 million
tong in 1955, the Collieries have been
able to raise 2.23 million tons in
1959, against the target of 3 million
tons by 1961-62. This performance
encourages me to believe that at least
2:7 or 2.8 million tons would be
achieved by the end of the current
Plan. A loan of Rs. 40 lakhs was
advanced by the Centre to the Com-
pany in 1959-60. The House is al-
ready aware of the loan of Rs. 60
lakhs granted in 1958-89 and another
loan of Rs. 10 lakhs advanced in
1957. In pur of the decision tn
participate in the capital structure of
the Company, a sum of Rs. 120 lakhs
was spent during 1959-60 towards
purchasing 40 per cent of the reor-
ganised equity share capital of the
Company.

Sir, I would now enu:gerate some
of the steps taken by Government to
maximise coal production. We have
finalised a procedure for the grant
of subsidy to collieries which have
to be maintained in production in the
national interest but are handicappes
by one or more adverse factors, such
as presence of gas, difficult mining
conditions, excessive depth of work-
ings, ete. The subsidy is to be paid
out of the proceeds of the additional
cess of 25 nP. per ton levied with
effect from the 1st February, 1960.
The need for large-scale expansion of
stowing operations has also been
recognised. Accordingly the rate of
stowing assistance which used to be
75 per cent of the cost subject to
certain ceilings till recently, has now
been raised to cen per cent of the
cost, and the ceilings also have been
raised suitably. To ensure adequate
availability of sand for stowing ope-
rations, particularly for the purpose
of winning coking coal by depillaring
etc., Gover t are t lati:
central sand stowing schemes (includ-
ing construction of ropeways to
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transport sand in the Jharia coal-
field. Similar schemes are also being
planned in the Raniganj coalfield for
non-coking coal. The intention is to
give cffect to these schemes as early
as possible and in any case not later
than the end of 1962. The projecl
rcport for one of the ropeways for
Jharia has already been received
and is at present under examination,
whereas the technical feasibility of
the other one is under examination.

Our policy in regard to coal prices
has beer to hold the priceline as far
as possible, and whatever increases
have been given are those considered
inevitable in the interest of coal pro-
duction.  Nevertheless, the recent
price increases, together with the
scheme for subsidy in cases of diffi-
cult mining, should enable the in-
dustry to achieve the stability neces-
sary for expansion of production.

Very soon, Sir, the frame of the
Third Five Year Plan woumld have
to be finally settled. The importance
of coal in a regenerative economy
cannot be over-emphasised. If rapid
industrialisation on the scale envi-
saged for the Third Plan require-
ments is to come about, it would be
imperative to accord very high prio-
rity to schemes of coal production.
Present indications are that the tar-
get that would ultimately be fixed
would be of the order of 95 million
tons.

The Integrated Neyveli Lignite
Project occupies an important place
in the industrial development of the
South. The progress achieved under
the Mining Scheme is satisfactory.
Except for some strips, the excava-
tion in the larger parts of the first
mine cut have reached about 70 feet
below the ground level. The deve-
lopment phase of the scheme envisag-
&3 the removal of a total of 27 mil-
lion cubic yards of ovérburden. Parts
of the lignite seam will be exposed
and lignite in sufficient quantities
would be mined from April, 1961,
full production being achieved by
September, 1963, when the Briquet-
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ting and Carbonization Plant, the last
of the component schemes of the In-
tegrated Project goes into commis-
sion. The scheme for ground water
control is ready, and on the basis of
the various pumping tests, the specifi-
cations for the drills, pumps and cas-
ing pipes required have been drawn
up and action initiated for the pro-
curement of these items. Regular
pumping under the scheme for ground
water control will be called for only
after the excavations have reached
a depth beyond 100 feet below the
ground level.

The setting up of the 250 megawatt
Thermal Power Station at a cost of
Rs, 22.56 crores is making satisfac-
tory progress. Certain sets of work-
ing drawings for the Power Station,
and a part of the steel requirements,
have already been reccived at Ney-
veli from the Soviet suppliers. Civil
works connected with the Power
Station are currently in progress. The
first unit of the Power Station is ex-
P d to be c ioned by April,
1961, and the remaining units at in-
tervals thereafter by September, 1962.

Government have also sanctioned
the establishment of a fertilizer plant
at Neyveli at a cost of Rs 26.10
crores for the production of 1,52,000
tons of Urca per annum. Contracts
for the supply of plant and machinery
have already been concluded with
Messrs. Pitsoh-Bamag-Linde, Ger-
man firms, and Messrs. Ansaldo, an
Italian firm. The commercial pro-
duction of Urea is expected to com-
mence by about the middle of 1963.

Global tenders for the supply of
plant and equipment for the Briquet-
ting and Carbonization Plant were
invited by the Lignite Corporation
through the India Supply Mission,
Washington. Quotstions have al-
ready been received and are now
under the scrutiny of the Corporation.
The plant is expected to go into com-
mercial production by September,
1963. The entirc Project would thus
be in full scale operation by the end
of the third quarter of 1963
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Without making any major altera-
tion in the layout of the mine, and
by providing only one additional
large (700 litre) Bucket Wheel Ex-
cavator, with ancillary facilities, it
18 feasible to increase the mine out-
put from 3.5 million tons to 6 million
tons per annum. Enough capital out-
lay to achieve this increase will be
provided for In the Third Plan, but
the actual output from the mine is
proposed to be restricted to 4.8 mil-
lion tons in the first instance; that
is to say, the further extraction of
lignite beyond the Second Plan tar-
get of 3.5 million tons would be res-
tricted to the quantity needed for
expanding the capacity of the Ney-
veli Thermal Power Station from 250
MW to 400 MW. This expansior has
been included in the Third Plan at
an estimated total cost of Rs. 15
crores and is one of the schemes to
be implemented with Soviet collabo-
ration under the recent 1,500 million
rouble credit extended to this coun-
try. The possibility of further ex-
traction of lignite, to the ultimate
capacity of 6 million tons per annum,
is linked with the proposal for the
reduction of Salem iron ore in & low
shaft furnace, using high temperature
lignite coke. Government have set
up a Committee to explore the tech-
nical feasibility and cconomic viabili-
ty of such a scheme.

Now I come to oil. The Industrial
Policy Resolution of 1856 included
‘Mineral Oil’ among industries, future
devilopment of which would be the
exclusive responsibility of the State.
Government have now enacted in
November, 1958 the new Petroleum
and ‘Natural Gas Rules, to regulate
the grant of oil exploration licences
and mining leases; simultaneously
Government have also announced
that they would consider any propo-
sals inferested foreign parties may
make, for participation in exploration
for oil, generally within the ambit of
the Industrial Policy Resolution and
of the new Rules. Expression of in-
terest has already been received from
several such parties.
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The Oil and Natural Gas Commis-
sion was converted into a Statutory
Commission, with effect from the 13tk
October, 1959. The Commission con-
tinued drilling in Jawalamukhi and
Hoshiarpur areas of Punjab, in Cam-
bay and in Sibsagar areas of Bom-
bay and in Sigsagar areas in Assam.
Preliminary investigations are also
being carried out in Himachal Pra-
desh, Uttar Pradesh, Rajasthan, Ben-
gal, Orissa and Kerala. In Cambay
area six wells have already been
drilled and the work of testing and
further drilling is making satisfactory
progress.

Under the Indo-Stanvac Petroleum
Project, in which Government have
25 per cent share, the Standard
Vacuum Company continued to search
for oil in the West Bengal Basin.
Nine wells have been drilled so far
without striking oil; the next well is
in hand.

Government have 33 1/3 per cent
share in the Oil India Limited, in-
corporated as a result of agreement
concluded with the Assam Oil Com-
pany/Burmah Oil Company. This
Company is to produce crude oil from
the new proved oil-fields in Assam
and to transport the crude oil by pipe
line to the two refineries, Govern-
ment are setting up. The Company
has already concluded a contract for
procuring the line pipes, and are
arranging to lay the pipe line for the
movement of crude from Naharkatiya
area to Barauni through Nunmati.
Sixty-five wells have been drilled
upto the end of January, 1960. It is
proposed to drill 24 wells during the
year 1960; and a total number of
about 140 wells to achieve a produc-
tion of 2:75 million tons per annum,
required for the Government-owned
refineries being set up at Nunmati
and Barauni.

India Refineries Limited, a whol-
ly Government-owned Company wus
incorporated in August, 1958 to con-
struct and operate the two refineries,
one at Nunmati in Assam and the
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cther at Barauni in Bihar, with an
initial crude throughput of 0°75 and
2 million tons respectively. The Nun-
mati Refinery is being set up in tech-
nical collaboration, including credit
assistance, with the Government of
Rumania, and is expected to be on
stream in the second half of 1861.
The Barauni Refinery is being set up
in similar collaboration with the
U.S.S.R. Government; one of its two
initial units is scheduled to
production before the end of 1962 and
the second unit by the middle of
1963.

Large reserves of natural gas were
found in the new Assam oilflelds
along with crude oil. The Gas will
be utilised in the first instance for
the production of power and for
manufacture of cement and of ferti-
lisers.

To enable Government to enter
marketing and distribution of petro-
leum products in this country, which
has so far been more or less entirely
in the hands of foreign-owned com-
panies, Government have setup the
Indian Oil Company Limited wholly
owned by Government. This Com-
pany will not only handle the pro-
duction of the two Government own-
ed refineries going to be built but
wculd also deal with imports that
would still be necessary to meet the
deficit between growing consumption
and indigenous production.

Government continued their efforts
in tackling the question of pricing of
oil. As a result of further negotia-
tions with the existing Ofl C i

CHAITRA 18, 1882 (SAKA)

for Grants 10116

sumption of various petroleum pro-
ducts is not peculiar to our country;
our major problem is the deficit of
kerosene and also of high speed die-
sel oil, which is accompanied on the
other hand by surplus of motor spi-
rit. In a growing economy, no sim-
ple or single remedy can be found
to such problems. But the problem
is receiving attention. Some fiscal
steps have already been taken. If a
way is found to produce cheap cars,
consumption of motor spirit may also
go up. Further, in January this year,
Government have also constituted a
Committee %o advise them on prob-
lems relating to changing patterns of
demand, supply, distribution and
transport of petroleum products; re-
presentatives from the industry
have also been included in this Com-
mittee, which is now at work.

Now, Sir, 1 pass on to Mineral
Development. As in the previous
years, the work of survey and pros-
pecting in respect of minerals was
continued and further expanded by
the Geological Survey of India snd
the Indian Bureau of Mines. Syste-
matic  geological mapping on the
scale of 1" to one mile was carried
out by the Geological Survey in the
States of Andhra Pradesh, Bombay,
Kerala, Madras, Orissa, Rajasthan
and Uttar Pradesh, while detailed
mapping on a larger scale was under-
taken in the important mineralised
belts situated in these States gnd in

Jammu and Kashmir and Madhya
Pradesh.
The Geological Survey of India

tinued further work in the newly

another ad hoc agreement was re-
cently reached; the further ad hoc
reductions thus achieved have, as on
the previous occasion, been mopped
up through suitable adjustments of
*he additional duties. The gains to
general revenues have, as the House
is no doubt aware, been very substan-
tial.

Imbalance between the pattern of
production and the pattern of con-

discovered 90 feet coal seam in the
Singrauli area of Madhya Pradesh
and also discovered another new seam
in that part of the Raniganj area
which had hitherto been considered
as unimportant. The Geological Sur-
vey of India has also succeeded In
further locating larger deposit of
flux grade li in the Shahabad
District of Bihar required by steel
plants and intensified its operations in
respect of coal and lignite deposits tn
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Jammu and Kashmir. Work in the where reserves to the extent of 178

unexplored Dandakaranya region was
also intensified.

In order to decentralise the work-
ing of the Geological Survey of India,
three regional offices with head-
quarters at Calcutta, Lucknow and
Hyderabad were  established, and
these regional offices will have a
number of circle offices under them.
Sufficient powers have been delegat-
ed to ensure speedy working.

Considerable stress has been  laid
on promoting minera] consciousness
amongst the people. In addition to
the distribution of easily understand-
able literature, lectures and lantern
slide demonstrations were arranged.
The response has been quite encour-
aging. The programme of fleld work
for the year 1960 includes all items
of high priority investigations relat-
ing to key minerals and fuel. Parti-
cular emphasis is being laid on the
investigation ot base metals, and the
Base Metals Unit set up about a year
ago has considerably expanded its
activities.

Under the Secomd Five Year Plan,
the Indian Bureau of Mines has been
entrusted with proving of mineral
resources of the country chiefly in
respect of coal, iron, copper, lead,
zine, pyrites and magnesite. The
results of the exploration work for
copper at Khetri and Daribo in Rajas-
than have been sufficiently encourag-
ing to warrant the exploitation of
these deposits in the near future and
steps are being taken in that direc-
tion. At Amjore in Bihar the Bureau
has proved reserves of pyrites of
about 32 million tons and a scheme
ix under implementation for the pro-
duction of sulphur and sulphuric acid
from pyrites. The exploratory opera-
tions for magnesite in U.P. have been
concluded after proving reserves of
the order of 2.2 million tons and the
area Is now ready for exploitation.
The Bureau has also completed the
exploration for iron ore at Kiriburu

million tons had been proved up to
the end of February, 1960. The
Bureau has also proved reserves of
coal of the order of 1,210 million tons
against a target of 800 million tons
to be proved by October, 1958. The
organisation of this Department is
further being geared up to meet the
increasing  responsibility to be
shouldered by it during the III Plan
period. Shortage of suitably quali-
fied experienced personnel is proposed
to be met by initiating several train-
ing schemes.

The Burcau also completed the
exploratory work in respect of the
copper, lead and zinc deposit at
Bhotang in Sikkim, and a Corpora-
tion came to be set up early in 1860
to exploit the same.

An agreement has been reached
between the Indian Iron Ore Negotia-
ting Committee and the Japan Steel
Mission, which will enable the deve-
lopment of mines in Bailadila area
of Bastar District, Madhya Pradesh,
so as to export 4 million tons of ore
to Japan from 1966 for a period of
15 years. The estimated cost of the
total scheme is roughly Rs 77 crores,
inclusive of the cost of a new rail-
way line. Foreign exchange carning
from this export on the basis of cur-
rent prices is estimated to be over
Rs. 20 crores and this would be over
and above the foreign exchange earn-
ing of additional Rs. 9 crores from
the export of iron ore from Kiriburu
area.

The Nationa] Mineral Development
Corporation which was set up in
November, 1958 for the exploitation of
minerals in the public sestor, has
been entrusted with two projects
One relates to the development of an
iron ore mine in Kiriburu area for
exporting two million tons of irom
ore to Japan, and the Project Report
received from the Consultants is
under ination. The d pro-
jest relates to the exploitation of
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diamond deposits in Panna area,
Madhya Pradesh, and the Corpora-
tion is making arrangements for
detailed prospecting.

Now, Sir, finally I would say some-
thing about steel, about which hon.
Members would be anxious to know
the latest position. Coming to steel,
we have every reason to regard the
last financial year as a very good one.
Hon. Members wil] recollect that pro-
duction of iron started in Rourkela
and Bhilai in February, 1959. Durga-
pur also started producing iron last
December. Since then many more
units in these plants have gone into
production. Today there are two
blast furnaces each at work in Bhilai
and Rourkela and one in Durgapur.
In the first two plants, that is Bhilai
and Rourkela, steel is also being pro-
duced and sold in considerable quan-
tities. Durgapur also will contribute
to steel production very shortly. The
first open hearth furnace at Durgapur
is already being heated up. All in
all, the contribution of the new steel
Plants in the last financial year, even
at the commencement of the stage
of production, has been about 7,70,000
tons of pig iron and 1,50,000 tons of
steel, besides sulphuric acid, ammon-
ium sulphate and other by-products.
The expansion of the steel plants in
the private sector has also been
practically completed. 4,50,000 tons
more of steel and 5,00,000 tons more
of big iron were produced in Jamshed.
Pur and Burnpur as compared to the
previous financial year. Had we to
import these quantities—and thig is
important, Sir—the foreign exchange
cost would have been of the order of
Rs. 70 crores. This is a clear saving
in  foreign exchange which has
naturally helped to relieve the strain
©n foreign exchange. Imports were
curtailed to 7,50,000 tons as against
11,70,000 tons in 1958. We are now
completely self-sufficient in pig iron
and billets. In fact, we have already
exported small quantities of them.
In the course of the year, plates and
sheets will be produced in Rourkels
and with that the need for further
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imports will be confined to only
special categorics of steel. Before
the end of the current financial year
I expect the construction of al] the
three steel works to be completed,
and except for the wheel and axle
plant all the major units will be in
production. Of course, one cannot
expect full production to be achieved
qQuite so soon. But practically all
categories of stee] should be available
in sufficient quantities. This should
enable us to relax controls to a con-
siderable degree. Already we have
taken some steps in that direction.
For instance, consumers can now
obtain their requirements of pig iron
and billets by a very simple procedure
of placing an indent on the Iron &
Steel Controller. Stockists are now
allowed to sel] certain categories like
heavy rounds and second class rails
without much restriction. As pro-
duction of other categories increases,
1 hope to extend the process of
relaxation of these controls,

Hon. Members are awarc that a
good deal of the steel which is sold
by big factories has to be processed
further before it reaches the consumer
in the shape of things such as boits,
nuts and rivets, wire and wire nails.
pipes, rods, etc. Besides what are
called the re-rollers, there are a
number of other engaged in this
process. Owing to the shortage of
billets, we have had to restrict
severely the setting up of new re-
rolling mills. The position will be
better in the future and during the
Third Plan period it may be neces-
sary to set up some new re-rolling
mills in those regions of the country
which are not now adequately serv-
ed. The problem ig engaging ow
attention. Meanwhile, I feel that the
time has come when restrictions on
production are no longer necessary in
the case of smaller units. By this T
mean small producers employing less
than 50 workers and using indigenous
equipment costing less than Rs. 8
lakhs. Hon Members will be inter-
ested in the new relaxation that 1

o
am intr
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to issue a notification under the Iron
& Steel Control Order, giving general
permission to such small units not
only to make things like wire and
wire nails but also to roll bars and
rods. The main raw material for the
latter wi!l be re-rollable scrap which
is now becoming available ip larger
quantities.

While it will be our policy to relax
and simplify the procedure of physi-
cal controis, it is quite clear to me
that price control must continue. It
has been suggested in some quarters
that in order to stimulate consump-
tion, the setling prices of steel should
be reduced. Some even go so far as
to suy that a reduction is neccssary
to secure the sale of even what s
planned already to be produced in
the new plants. I have given careful
thought to this maticr and I am con-
vinced that there 13 no need what-
ever to reduce the present selling
prices of steel. The development
policies we are following wil] result
In a continued increase in the demand
for steel. The naturc of the increase
in the demand for particular varieties
of steel wil] depend upon the kind
of things we plan for development in
the various sectors of the economy.
Studies in this regard have progress-
ed considerably and the Plan itself
will be published shortly. It seems
to me evident that teking all trends
into account, it will be necessary to
plan for a capacity of ten million
ingot tons of steel and about two
million tons of pig iron, as suggested
by the Working Group on Steel. 1t
s interesting to note that a Commit-
tee set up by the National Council of
Applieq Economic Research has come
to very nearly the same conclusion.
It may be that shortage of resources
may stand in the way of achieving
this target. But whatever be the
target, it is obvious that the three
steel plants in Rourkela, Bhilai and
Durgapur will have to be expanded
and the construction of a new steel
plant taken up. All our steel plants
‘have been laid out for expansion.

The most important of these ‘built-in-
facilities’ is the size and capacity of
the blooming mill which is about 2
to 24 million tons in each of the steel
plants. It would then seem at first
sight that the economic expansion of
each of the stee] works should be *a
this capacity. But in deciding the
stages of expansi it is Yy to
bear in mind the demand for parti-
cutar  products. In Bhilai, for
instance, we have been able to secure
foreign exchange resources for expan-
sion up to 2.3 million tons. But, for
some years it is not likely that the
demand for particular categories
which can be produced from this
plant will be more than 2 to 2.1
million tons. During these years the
cffective production will therefore be
2:1 million tons of steel. The balance
will be in the form of pig iron, which
is also badly needeq in the country.
On similar considerations, we propose
to expand Rourkela to the stage of
1:8 million tons anq Durgapur to the
stage of 1:6 million tons. I would
like to add that these are the order
of figures, and not to be taken as
exact figures. A Committee is now
going into the details and we hope
to take up the designing and con-
struction of these expansions before
long. These should result in an
increase in capacity by about 2.5
million tons of steel in terms of
ingots. Adding this to the six million
which we shall have, the availability
of steel towards the end of the Third
Plan period wil] still be only about
8:5 million tons in terms of ingots—
on the assumption that all units will
work to full capacity. I have little
doubt that the actual demand for
steel at that time will be much more
than actual production. It will, in
all probability, necessitate further
imports unless steps are taken from
now on to create further capaci
That is why I consider it essenti

to take up the construction of the
fourth steel plant. 1t is essential not
only to meet shortages which might
otherwise appear towards the end of
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the Third Plan period, but also to
provide 'the nucleus for further ex-
pansion «in the next Plan period. One
snoulg'not forget that once Rourkela,
Hhilai and Durgapur are expanded,
the scope for further expansion of
these, in the Fourth Plan period, will
be correspondingly limited.

The other day I was asked whether
there was' a clearer picture available
now of the costs of the new steel
plants. Hon. Members will recall
that I had sald that the steel plants
proper would cost Rs 170 crores in
Rourkela, Rs. 131 crores in Bhilai and
Rs. 138 crores in Durgapur. This was
exclusive of the cost of ancillaries
ang escalations, as I said at that very
time. Meagre as the information
available to us then was, we attempt-
ed a forecast of the likely expendi-
ture on ancillaries, that is Rs. 120
crores. The Hindustan Steel has been
examining these estimates in the light
of actual work done and work remain_
ing to be done I expect to have the
results of this examination by about
the middle of the year. Meanwhile,
from information available so far, it
appears that the estimate of Rs. 170
crores for the Rourkela stee] plant
oroper will, generally, hold good.
There may be some increase in the
cost of ancillaries resulting mostly
rrom increased quantities in civil
engineering. In Bhilai, there is likely
to be an increase in the cost of the
steel plant proper as wel] as that of
the mines and Qquarries, owing pri-
narily to increase in quantities of
work over those originally estimated.
For similar reasons—mostly increases
i quantities of work—the estimate
ot Rs. 138 crores for the Durgapur
plant will be ded. Escsaiation, in
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In addition to the steel plants and
their ancillaries, the Hindustan Steel
is also responsible for the construc-
tion of a fertiliser plant in Rourkela,
a pipe plant for the manufacture of
oil pipes also in Rourkela, and for
four coal washeries. These together
will cost about Rs. 40 crores. The
fertiliser plant which will produce
580,000 tons of nitro-limestone a year
is expected to go into production
before March, 1962. The pipe plant
which will produce over 100,000 tons
of large diameter pipes annually will
be in production well before the end
of the year. Apart from supplying
about 50,000 tons of pipes to carry oil
from Naharkatiya to the Nunmati and
Barauni refineries, it will be available
to meet further demands for oil and
other large diameter pipes.

Besides all these, there is another
project of importance and that is the
plant for the manufacture of alloy
and special steels. Unlike ordinary
:teels produced by conventional pro-
cesses in large integrated iron and
steel works, alloy and special steels
require specialised equipment and
processes. 1Tt is for the manufacture
of high grade alloy and special steels,
required in smal] quantities for
specific  purposes, that a separate
plant is proposed to be put up in
the public sector. In order to use
more intensively an Indian consulting
agency and to develop confidence in
this line, a contract has been con-
cluded with an Indian firm of Con-
sulting Engineers. Provision has
been made in the contract with the
firm for alternative schemes—one for
a plant of 40,000 tons capable of rapid
expansion to 80,000 tons and the
other for a plant of 80,000 tons

ble of rapid expansion to 160,000

the case of all the projects, is on
claims which are scrutinised and paid
for separately. Until all the claims
have been received, it is difficult to
say what these will amount to, but
these will be considerably less than
i5 per cent which, for instance, was
the ceiling we had in mind in con-
cluding the contract #or - Purgapar.

tons and ultimate expansion to 300,000
tons a year capacity. Technical advice
has been that special stecls are best
made from clean scrap. Because of
this and ag it will be easler to build
quickly on a developed site with
power and water laid on, the Con-
sulting Engineers have been asked to
consider the suitability of sites
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adjacent to the steel works in Rour-
kela, Bhilai, Durgapur and Bhadra-
vati. 1 hope that once the detailed
project report is received we would
be able to make satisfactory arrange-
ments for the supply of plant and
equipment and for the provision of
‘specialist knowledge' required for
the manufacture of certain grades of
special steels for the manufacture of
which there is no experience or
knowledge at present in this country.
“The bigger scheme, which is what we
are likely to go in for, is estimated
to cost about Rs. 35 crores,

I am grateful to you and to the
House for patiently listening to a
description of what happened over
the last year. 1 have also ventured
to give a picture not only for the
next year, but some idea of the
developments which are in sight for
the next Plan period.

Shri Narayanankutty Menon: May
T ask for some information which
even the Research Department could
not get from this Ministry? What is
the total expenditure that has been
incurred by this Ministry on the
Indo-Stanvac  project from 1958 to
the end of March, 19607

The Minister of Mines and Ofl
(Shri K. D. Malviya): Roughly
about Rs. 8 crores.

Shri Narayanankutty Menon: Is it
expenditure incurred by the Govern-
ment, your share?

Shri K. D. Malaviya: No, it is the
total. Our share is 28 per cent. The
last contribution was about Rs. 25
lakhs. Twenty-five per cent can be
<calculated.

Mr. Speaker: Rs. 2 crores out of
Rs. 8 crores.

Shri Narayanankutty Menon.

Shri Narayanankatty Menea: Th/
Report on the working of this Minis
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try in two volumes circulated to
Members of Parli t is so primary
in its character that it can be pres-
cribed as a textbook to the lower
secondary school. 1 listened to the
speech of the hon. Minister, and 1
think it can be very well prescribed
for the school flnal examination.
Members of Parliament, when they
are given information about the
Ministries, should be treated with a
little more care, so that we know the
intricate working of the Ministry,
how the allotments made in the cur-
rent and previous years have been
used, and the prospect before the
Government in the coming year. This
year is more important, because we
are just on the close of the Second
Five Year Plan, and we are on the
eve of the Third Five Year Plan,
and, therefore, the debate on the
Demands of this Ministry this year
assumes greater importance.

Because of want of time, I am com-
pelled to confine myself to the oil
part of this Ministry. When we
review the work that has been done
during the Second Plan period, we
find that in spite of the good work
that has been done by the innumer-
able techniclans of this Ministry in
the oil fleld, there has been a syste-
matic attempt on the part of some-
body to obstruct the work, as far as
oil exploration is concerned.

I say so, because first, the Plan-
ning Commission gave only Rs 7
crores for oil exploration in the
Second Plan; later on, it was increas-
ed to Rs 11 crores; and then, it was
increased to Rs. 18 crores; again, it
was increased to Rs. 30 crores. The
ultimate result was that because the
money did not come in time, the
work has very miserably suffered, and
as agastin what might have been done
with this sum of Rs 30 crores, we
got the result of only of about Rs. §
to 10 crores.

We want to know at this time whe-
ther Government are going to take
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such an attitude in order to get the
money needed for these particular
purposes during the Third Plan
period that they would get the money
in an instalment way or in a
haphazard way, or whether Govern-
ment have a concrete plan to place
before the Planning Commission, so
that we may get a comprehensive
picture of the shape of things to come
during the Third Five Year Plan
period, failing which whatever has
happened during the Second Plan
period, namely the absence and lack
of planning, as far as this Ministry
r« concerned, will be repeated in the
Third Plan period also. I hope that
this House will never expect this
Ninistry to bungle in finances, as they
have bungled during the Second Plan
period.

The hon. Minister has just remind-
cd the House of the relevant para-
graph of the Industrial Policy Resolu-
tion wherein it has been said that
{ne exploration of oil has been set
apart exclusively as a responsibility
of the State. Whatcver the hon.
Ministers have uttered subsequent to
the Tndustrial Policy Resolution, after
it has becn reaffirmed in 1857 by this
House, and also the speeches made
by the hon. Minister of Mines and
Oil in both the Houses of Parliament,
and also at Dehra Dun, at Cambay,
at Baroda and at many other places,
have given us the impression that the
Industrial Policy Resolution  still
stands. But the doings of this Minis-
try and also certain utterances made
by the hon. Minister just now while

Resolution in cold storage.

When the thing is so clear that the
oil exploration part of it is

exclusive responsibility of the State,
how does it arise that the private
sector has to be invited for partict-
pation in oil exploration? Nobody
:uu\d understand

q " i1
d a categ
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hon. Minister as to whether his
Ministry proposes by an executive
order, to amend and also modify the
Industrial Policy Resolution, without
the consultation of this House, and to
face this House with a fait accompli at
the end of the Third Five Year Plan
saying that the circumstances had
forced them to modify the resolution.
That is the sum total effect of the
amendment of the Petroleum Con-
cession Rules and also the different
speeches made by the two hon.
Ministers during the last six months.

The total requirement of oi] in ghis
country in 1958 was 5.8 million tons,
and by 1967, the Ministry's estimate
is that our requirement will be 10 to
12 million tons, provided the con-
sumption pattern of enegry remains
as it is now, but there is every pos
sibility that with the tempo of indu-
strialisation rising, the consumption
pattern of energy wil] undergo a
radical and revolutionary change.
Therefore, it is quite legitimate fou
us to expect that at least the Thir:
Five Year Plan target for the con.
sumption pattern of energy will be
about 15 million tons of oil. Our
only question today is this. What is
the plan of the Ministry to get 18
million tons of oil by the Third Five
Year Plan period? Are they going
to rely upon the foreign imports that
they are getting today, which, it has
been estimated, will result in a drain
of Rs. 1,000 crores of foreign exchange
by the end of the Third Five Year
Plan period? Or, are they going to
become self-sufficient in oil by the
end of the Third Five Year Plan
period? That is the whole question
that is facing this Ministry. The
work of this Ministry so far will not
give an encouraging answer to us,
because if we compare what they have
stated in the blue-book on the second
Five Year Plan and what they have
stated in 1988, we find that the per-
formance has been miserably dis-
sppointing. For, we find, after
spending s0 much money, at the end
of the Secand Five Year Plan period,
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we have found out some oil, but that
0il cannot be utilised.

The present production as envisag-
ed is 3 million tons from Naharkatiya,
half a million tons from Digboi sub-
ject to correction by the Assam Oil
Company bosses, and also 1.5 million
tons from Cambay, and the total
nf 7 million tons during the Third
means that we shall still have a gap
of 7 million tons during the Third
Plan period. Have the Ministry got
any plan to find out 7 million tons
of oil in order that India will become
self-sufficient in oil which is seo
strategic for industrial development

According to the proposals that we
have recad in the newspapers—
because, these people are never in
the habit of telling us what they have
proposed to the Planning Commission
or what is going on there; they will
come to us only when the ultimate
result comes out, saying that there is
so much of failure because of this
and that—we find that the Ministry
has proposed Rs. 400 crores for the
Third Five Year Plan. There is no
time for me to go into the details,
but everybody will understand that
Rs. 400 crores for the development of
the entire oil requirements of this
country are so inadequate, because
ofl requires more money, and at
least about Rs. 750 crores will be a
reasonable estimate for oil during the
Third Five Year Plan period.

The Second Five Year Plan was the
plan of steel, and we are very proud
that something has been done for
steel production during the Second
Plan period, in spite of the lapses.
Let the Third Five Year Plan be a
plan of oil, so that we shall become
self-sufficient in oil, and we shall
save Rs. 1000 crores of foreign
exchange during the Third Five Year
Plan period; and we shall not be at
the mercy of the foreign oil companies
for this strategic material called oil,
and its concomitants both in industry
and in defence and we shall be an
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industrially free sovereign country by
the end of the Third Five Year Plan
period.  For that purpose, Rs. 750
crores would be required. The hon.
Minister should not go and beg at the
doors of the Finance Minister and
tne Planning Commission for all this
money. For, according to the ad hoc
agreements that have already been
entered into, they would be getting a
sum of about Rs. 30 crores by 1961,
and if the report given by the cost
accountant of the Government of
In@ia is relied upon, and the agree-
ment is flnalised in 1861, they will
be getting about Rs. 250 crores out
of the surplus profit of the oil com-
panies alone, and, therefore, Govern-
ment should provide only Rs. 500
crores. I submit that this House
crould take this proposition very
seeriously, and at least Rs 750 crores
should be set apart for oil alone
during the Third Five Year Plan
period, for, then alone shall we be
able to get some considerable results,
and we shall be able to have our
own oil.

The next point that I wish to deal
with is in regard to the tendency on
the part of Government to go to the
private scector. The reasons given
are not at all convincing. In fact,
there is only one reason, and that is
that there is no money. When we
think of the ramifications and impli-
cations of allowing the private sector
any more in this industry, when we
review our own experience in the
past with the existing private sector
which entangles the entire distribu-
tion wing of this industry, we shall
come to the conclusion that if the
Ministry is earnest enough in this
House, then they must concede that
it is very dangerous to give any foot-
hold for the private sector in this
strategic industry. They must find
out some more money either by way
of taxation or by getting more of the
profits from the oil companies.
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What has been the experience in the
Indo-Stanvac project? About 10,000
' square miles in one of the most
geologically suitable areas for oil
exploration have been handed over
by an agreement signed in December,
71953 to the Indo-Stanvac Project,
where we find that Government have
- already given a sum of Rs. 1 crores.
Ten ‘wells have been drilled by the
"Indo-Stanvac Project. Before the
drilling, there was an acro-magnetic
survey, and all sorts of other surveys
were there, and they said that oil
was there. But even after the tenth
well has been declared dry there, the
hon. Minister still comes to this
House and says that they would
invite private parties for participation
in oi] exploration. We have spent
already Rs. 2 crores on this. If only
the hon. Minister would have given
half of this sum of Rs. 2 crores to our
own people working in Cambay they
would have already drilled more than
ten wells and found out oil there. 1
am not finding fault with the Indo-
Stanvac project. T am not finding
fault with the company. They have
good technicians, but as I have re-
peatedly told this House, and it has
been admitted by all those who know
about international oil monopoly that
the big monopolists are not interested
m finding oil in India; they are in-
terested in not finding oil in this
country, because if they find oll, it
will cut at the profit of Rs 1,000
crores that they are going to make in
this country during the Third Five
Year Plan period. Therefore, please
do not think that the Standard
Vacuum Oil Company is spending a
sum of Rs. 10 crores in order to cut

their own belly; they are spending .

it in order not to find oil.

There 1s one more danger also,
besides the fact that we are spend-
ing money on these dry wells. It
Mas been admitted by oil experts in
the world that if you go on drilling in
an area where oil is to be found, if you
drill dry-holes there, the entire pres-
ture of the oil-flelds of the Indo-
Stanvac project will be gone, and the
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Standard Vacuum Oil Company will
be happy if after the twentieth well
has been dug in the Gangetic basin no
oil is found out, because then, even
our own people will not be able to
find oil, for, by that time, the entire
pressure would have been exhausted
there.

18 hrs.

This is not my finding. It is the ex-
perience of every country where these
people have gone to find out oil, ex-
cept wt ere they could get good terms
and also politically control the coun-
try. Thet is the experience of every-
body. We should take the benefit of a
little bit of this experience and we
should Le a little bit cautious when
we talk ahout foreign companies.

The hon. Minister said a few months
ago—in 1959—that Government was
also clear in its mind as regardg ail
exploration. He added that oil ex-
ploration and development should not
be entrusted to the private sector, even
though this policy was not liked by
someone in the House. He was speak-
ing in the Rajya Sabha while inter-
vening in the debate on the President's
Address. Then he said that Govern-
ment were determined to continue the
nationalisation policy for business and
social rcasons, and Government had
already decided to start manufacture
of equipment. All this was said by
the hon. Minister of Mines and Oil
on 10-4-1959.

Now, what is the position ? A pam-
phlet has been prepared after the
Petroleum Concession Rules have been
revised. There is an additional pamph.
let prepared by the Finance Ministry
in which they have sald that every one
is welcome to thig country; there is no
taxation and so on. All sorts of ad-
vertisements are put out and tempta-
tions are being yiven for the world
oil interests to come to this country.
And where does the hon. Minister pro-
pose to allow them to come and ex-
plore oil ? It is not in an area where
exploration is not already started. If
it were so, I could have understood it.
They are going to allow them to come
in the Kutch area where seismograp-
hic survey has been completed, where
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in Cambay oil has been found out,
where the Oil and Natural Gas Com-
mission has completed the 6th well
and oil and gas are coming out. Ad-
jucent to that area, these private in-
terests want to come.

This is what they do in every coun-
try. First, they say that no oil will
be found. Then when some o1l comes
out, they will say it ig mud water.
After that, they will say that the oil
that is coming out is only 50 barrels.
‘That would be their advice then.
Finally when more than 50 barrels
come out, they will say: ‘We also
share in your venture’. If Govern-
ment let them go there, they will see
that no more oil comes out of the
Kutch area.

Therefore, I submit tha: if at all the
private sector—I shall come to the
type of private sector that we have
pot in the international pittern—is to
be given permission to >:xplore oil,
1t should not be given in the Cambay
area, because in Cambay we have
found out oil overselves. They may
be given permission to explore in
some other areas like the Cauvery
Rasin or Rajasthan. But never let
them touch the Cambay area where
we have already found oil.

Now, 1 come to the comps rative ex-
penditure as between the public sector
and the private sector in the matter of
the processes of exploratior In the
public sector, for the gravimttric sur-
vey, the expenditure of the¢ Oil and
~Natural Gas Commission comes to
only Rs. 14,000 per month, while in
the case of the Standard Vacuum the
expenditure is Rs. 80,000 and for the
Canadian team it is Rs. 31,000. For
the seismic survey, the expenditure of
the Commission is Rs. 50,000 whereas
for the same work it is Rs. 3,25,000 in
the case of Standard Vacuum and
Ra. 1,28,000 in the case of the Cana-
dian team. As regards geological
survey, the expenditure of the Com-
mision is Rs. 14,500 whereas it {s Rs.
33,000 in the case of the Indo-Stanvac
project. As regards drilling also, the

APRIL 7, 1960

for Grants 1014

expenditure of Standard Vacuum is
Rs. 800 per foot while Government
themselves know that for drilling in
Cambay, for which accounts are not
finalised, the expenditure will not be
more than 350 per feet. This is the
difference between the public and pri-
vate sectors.

As regurds the question of inviting
the private sector, let us not get into
the oil monopolies. There are certain
concerns in the international oil busi-
ness with whom we can participate.
There is an Italian company. the
Indo-Corburi which has entered into
an agreement with the Iranian Oil
Company. I said three years ago that
the terms here were a little better,
because the Italian company does not
want to have a stranglehold or mono-
poly of the oil there. So if the pri-
vate sector is to be given something,
Government can enter into an agree-
ment with a new party, the Indo-
Corburi, whose terms of agreement
with the Iranian Oil Company, as 1
said, are a little better. Under that
agreement, 50 per cent of the gross
profit is to go to the country where
oil is explored, in the first instance.
and then 25 per cent of the profit is
given,

People have begun to laugh at the
Minister. They have begun to laugh
because when the Minister declared
that oil exploration and exploitation
was going to be in the public sector,
there were other people who were
saying that it is not going to be so.
1t has been written in the papers a
year ago that Lord Mountbatten
wrote to the Prime Minister—this has
never been denied—and also Mr. John
D. Rockefeller had lunch with the
Prime Minister, and they had im-
pressed upon the Prime Minister that
oil should not be in the public sector.
There is again the Franks report
which has not been published. It is
said that in that report the Govemn-
ment have been advised not to ven-
ture into the oil business. I will read
out from the Time magazine, which
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is almost the official organ of the Re-
publican Party. 1 am reading it out
because it has become almost a laugh-
ing matter. This is what it says:

“For long after India got its
froedom, Socialist Jawaharlal
Nehru regarded foreign investors
with the narrow-eyed guspicion of
a spinster convinced that friendly
attentions from any man probably
conceal evil designs”.

Then it talks about Shri Morarji
Desai and others.

“When they got home”—
that is, Shri Morarji Desai and other
people—

“They made many policy chan-
ges. No longer in any new venture
must Indiang hold majority stock
control. No longer are such
flelds as petroleum and synthetic
rubber to be dominated by the
‘public sector’, i.e.. state-owned™.

This is what has been written by
Time. There should be some truth in
it. It is substantiated by the fact that
the Finance Minister spent about 24
hourg with the Caltex Oil Company
and Standard Vacuum people when he
was in the U.S. Why he spent this
time with them is a matter which ix
unexplained. It cannot be that he was
talking shop with them.

Therefore, this tendency will have
to be stopped. This House should give
a4 clear warning that we should no
longer allow any more people in the
Private sector in this business because
it will mean a new stranglehold upon
our economy. They will hold our in-
dustry to ransom because the entire
Jub. il is controlled by them. They
will hold our defences to ransom be-
cause the whole petroleum supply is
vontrolled by them.

Therefore, there has to be a new
approach in the Third Five Year Plan
whereby we must be able to stand on
our own and Parliament will not re-
fuse funds either for exploration and
exploitation of oil or for setting up
refineries in the country.

Now I come to the question of re-
fineries. The majesty of the modern
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oil industry is fully shown in the re-
fineries, even though in exploration
morc money has to be spent. Inside
that sublime industrial cathedral
known as the ‘Cat Cracker’, every-
thing known to man about chemisiry
is being employed in the splitting up-
of the molecules of petroleum and re-
forming them. The petro-chemical
industry has developed to form the
largest part of the industry concerning
manufacture of chemicals in this
country from petroleum gas alone.
When you go to Bombay, you find that
the whole of Bombay is lit up during
night time because half of the petro-
leum that we imported is being burnt
up by the exhaust pipes that the
Standard Vacuum and Burmah-Shall
refinerics have set up—petroleum for
which we pay hard currency. From
these products in this petro-chemical
industry, we could easily have synthe-
tic drugs, dyes, explosives, detergents
and a hundred thousand other things
which the modern Alladin of the
Chemist can produce by rubbing the
‘oil' lamp of the two reflnerire. This
they have not done.

Therefore, I submit that in tbe
Third Five Year Plan there should be
a strong, basic cornersstone of the
petro-chemical industry which in th.
USA controls 40 per cent of the entirc
hemical ind y.So“‘pro—
vision should be made for such an in-
dustry in the Third Five Year Plan.

Talking of reflneries, only this
morning the hon. Minister answered a
question regarding a proposal from
Burmah-Shell regarding cxpansion of
their refinery. Why do these people
come with a proposal now—even
though somebody else disposes? My
hon. friend, the Minister, realises the
folly now. They will agree that they
have committed a folly. They will
agree—it cannot be otherwise—that
they signed the agrecment with the oll
companies in 1851 without having a
plan regarding oil so far as we are
concerned. Now the oil companirs
have got the check to come and tell
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the Minister that they want to increase
the capacity of their refineries. In this
refinery question. these people have
thoroughly bungled. We have two
private sector reflneries on the west
coast. Now they are saying thal the
Cambay oil is not good because it is
only ‘middle distillate’. So these re-
fineries would not take the Cambay
oil. Then who will take that oil?
RRegarding Cambay oil, we are all
very happy that oil has been found
there. Our Prime Minister went
there and actually bathed in  the
oil, Surely it is a patriotic senti-
ment that when oil has been found in
our own country, we are all happy.
But what do we do with the 0il? Three
wells are ready for production. I am
afraid that for 12 months the Minis-
ter will not be able to get a gallon
oil from there because the policy of
the refineries has been so mismanaged
from 1951 that we cannot do anything
‘with the oil that we get from Cambay.

Therefore, 1 am saying that at least
now we should have an integrated
plan for medium size refineries in the
public sector, which is more economi-
cal. In the Third Five Year Plan, we
should have at least three medium
size oil refinerics 5o that we will be
able to refine and distribute the oil
through our own refineries.

As regards lubrication oil, we are
entirely relying upon foreign com-
panies for the same. A start should
be made in the Third Five Year Plan
that we should have a medium sized
refinery for lubrication oil alone.
When 1 say this, I must point out that
the southern part of the country is
neglected so far as the setting up of
refineries is concerned. The hon. Min-
ister should agree to set up a reflnery
on the west coast.

The Caltex refinery was to be start-
ed in Cochin which is a suitable place
for getting oil, and for transportation
of oil. Therefore, the hon. Minister
should give a refinery as far as
‘Cochin is concerned in order to com-
pensate for the loss that we had in
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losing the Caltex refinery. That refi-
nery should either beamedium refi-
nery for the lub, oil or a refinery, for
our ojl.

Sir, I request you to pardon me' for
a few minutes because I will take
more minutes and 1 will finish,

When I come to the reilnery ques-
tiea 1 will close this lap. There is an-
other lap. We have no tankers. My
friend was asking this morning whet-
her you will compel the Burmah-Shell
Company to use Indian tankers for the
distribution of oil. My friend is an
expert in shipping. But he does not
know that we have not got any tan-
kers. Our tankers are still controlled
by the Shell Tankers Co., and unless—
as we arc now finding oil in Cambay—
find out resources to have at least a
skeleton of tankerage fleet, still we
will be under the mercy of the oil
companies. Therefore, in the Third
Plan, ,you should find a plan for runn-
ing a skeleton tankerage system which
will develop into a full tankerage fleet
by the end of the Third Five Year
Plan.

Only on¢ more point and 1 will
conclude. That is with regard to the
distribution wing of this industry. The
hon. Finance Minister and the hon.
Minister assured this House that we
were compelled to come to an agree-
ment with the oil companies even
though it was not to our liking on the
pricing question because we could not
have any other course left to com-
pel the oil companies to come down
on the price question. And the hon.
Minister assured us that by March
1961 we will be in a position to com-
pete with the oil companies in the
distribution, and, therefore, we will
be able to compel them to come dowr:
on this. What have these people
done? In spite of the talk they have
had for many many months, they have
not started even a distribution com-
pany. That Iy on aspect

Secondly, in &istribution, what have
they done? Unless they have a dis-
tribution machinery, Government wiil
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not be able to do anything. This
Government has absolutely no plan
‘because cven the little storage facility
the Government had in the Defence
Ministry, the little storage facility
with which you could have supplied
Defence material, was leased out in
1958 to the Stanvac company. The
Defence Ministry did not know that
Government had got a policy of start-
ing a distribution company. In Antop
Hill in Bombay and in Bhusaval the
‘Government of India had storage faci-
lities which were wholly in the hands
«of the Defence Ministry. Though the
Government had a policy to distri-
bute, in 1958, they leased that storage
facility out for 10 years to Stanvac.
This is the policy of distribution.

The hon. Minister talks of import-
ing oil from Russia and from Rumania.
1 agree it may be a good threat to the
-0il companies. But do not threaten the
people; do not threaten us by your
tall talks because you would not be
able to do it. Where are you going
to import oil from? You can bring the
oil to Bombay or Cochin or Visakha-
patnam. But nobody can bring the
oil therc unless you have your own
installations for the storage of that
il in every port, unless you have a
distribution machinery. You cannot
do anything; you have not done any-
thing so far as distribution is con-
ccrned. You ought to have done some-
thing and you should make an imme-
diate start to have a distribution mec-
hanism set up so that you will be able
to compete with the oil companies and
serve at least the minimum require-
ments of your Defence and of your
industry by building up this distri-
‘dbution machinery. But 1861 there
should be full storage facility.

This is the main outline. In con-
clusion 1 would say a word about our
own people who have done a tremen-
dous lot of work in spite of my cri-
ticismns, the Oil and Natural Gas Com-
mission people. Within 2 or 3 years
our own young engineers and techni-
<cians have been trained up and they
are doing a beautiful piece of work
in Cambay and other places. The
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hon. Minister showed us in the Baroda
Rest House the seismic survey map of
the southem part of the Godavari
basin and he showed us that there is
an incline and there is a parallel

Suppose, in the next month the seismic
survey brings down a line, we have
another oil find therc. Then, I thought
that if that lines comes down like a
nail that will be one of the nails on
coffin of the foreign stranglehold on
the oil economy of this country.

Everyone is proud of it because as far
as oil is concerned, there is no question

of party and this House js one be-

hind the Government to find oil for

our country.

But there s one thing. Is the hon.
Minister, is the Government paying
enough attention to that? No. The
Ofl and Natural Gas Commission was
made a statutory body. What hap-
pened? These people who are work-
ing there have lost all their security
of service because they werc Govern-
ment servants once upon a time. When
they made the Oil and Natural Gas
Commission a statutory body, they
lost all their security of service. Now,
they are not paid regularly. There is
no security of service. And, in the
constant rut of the Home Ministry, in
the rules and regulations of indepen-
dent corporations, in the name of auto-
nomy, these pcople have been put to
ransom, those who are finding out oil
and who are working at tremendous
sacrifice.

By mentioning one instance of the
sacrifices undertaken by the foreign
collaborators and also by our Indian
engineers, 1 will close my speech. In
well No. 3, on the night of 1st Feb-
ruary, 1860, when the pressure in-
creased and therc¢ was a leak in the
wall, and when the roatter was report-
ed, two young technicians of ours who
know very well that they were going
mto the death trap got down in orfer
to save the well to open the wall. Two
Rumanian engineers went there and
in the scaffold of the big rig they got
down and when the gas was spurting
out and gushing out at a pressure of
3 million atmospheres, the scaffoid
was smashed to pieces and their
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bodies and faces were smitten to
pieces. That is the type of adven-
ture and that is the type of sacrifice
undertaken by these boys. If a little
word of encouragement {rom this
House, a little word of encouragement
from the hon. Minister or a little
tnderstanding on the part of the Fin-
ance Ministry or those who frumc the
rules and regulations had been there,
this would not have happened. They
are sitting there and are prospec ing
for oil. They are proud of it; but
they have not the security of service.

There is already a talk that as soon
as the seismic survey is completed in
the country all the geologists who
would have found jobs with the
foreign oil companies on Rs. 2,000,
Rs. 3,000 or Rs. 4,000 and who have
been working for you for Rs. 400,
Rs. 500 or Rs. 300 in the name of
national oil industry will be simply
thrown out because there will be no-
body to look after them. I would,
therefore, request the hon. Minister to
realise the patriotism of those boys
because people who talk so much
about patriotism do not realise real
patriotism of these boys. Go to Cam-
bay and see the oil spurting out and
the patriotism displayed by these
boys. That is real patriotism. If you
really feel proud of them give them
security of service. You may not bring
them in line with the foreign oil
companies, you may cut down their
salarics miserably to 25 per cent of
that; but give them a decent living
wage so that they may feel that they
are doing a good. job.

1 conclude by making an appcal to
the hon. Minister. Let us not commit
the folly that we committed before.
Of course, everybody is responsible.
We did not know anything of oil in
1951. But let us not repeat that. Let
us have a new start with the Third
Five Year Plan. When we are stand-
ing on the threshold of the Plan let
us declare to the world that by 1967
India shall not only produce 15 rhillion
tons of oil, but India shall refine 15
million tons of oil and India shall
distribute the 15 million tons of oil.
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by that we will be saving thousand
crores of rupees. So, if we can really
achieve that, if that is the plan before
the Planning Commission and if it is
accepted we can be justified in saying
that this Ministry has done a good
piece of work.

One more line regarding the Plann-
ing Commission and regarding the
Finance Ministry and I will finish.
Now talk is going on that the refinery
should not be in the public sector.
We do not wunderstand why these
people have this kind of talk. Why
should it not be in the public sector *
There is a talk of having a refinery in.
Saurashtra. Why hand it over to the
private gector; why not have a refinery
of your own? I hope these people
would think of our oil in Cambay, in
Ankleshwar, in Naharkhatia and in
Moran. Do not think of oil from the
Persian Gulf. We are not going to
rely on the Persian Gulf oil. If yow
think on that line, think of the miser-
able failure and the woe that has
been brought by the private sector
refineries  upon the industrial con-
sumpiion pattern and economy of this
country. Nobody can afford to think
about the private sectcr in oil. There-
fore, the refinery should in the public
sector.

I can even say that if the hon. Min-
is_ter has no option before him that
cither you should have the refinery in
the private sector or you do not have
any refinery at all for two years, |
will stand for the second that you do
not have a refinery at all because you
will not do damage to the economy.
At best the oil will not be there.
Therefore, taking all these factors into
consideration, I say be bold.

We want a categorical assurance in
this debate to the House that it will
not restep the policy that has been en--
unciated in Industry Policy Resolution
and that not only finance but every-
thing that may be necessary will be
found in the Third Five Year Plan.
It the Minister finds any difficulty
either with the Finance Ministry or
with the Planning Commission, he has
got every right to come to the House
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and the entire House will be behind
him in his dealings with the foreign
oil companies or in his dealings with
other parties so that we shall be self-
sufficient in oil.

Shri Somani (Dausa): Mr. Speaker,
Sir, we had just now from the hon.
Minister a very impressive picture
about the various flelds with which
this Ministry is dealing. 1 would like
mostly to confine my remarks to
certain aspects of the working of the
Ministry of Iron and Steel.

Steel, Sir, is the foundation of
modern  cconomy and, indeed, the
production and consumption of steel
in any country may be regarded as
one of the criteria for determining the
industrial standard of a modern
industrialiscd cconomy of any coun-
try. Our production of steel is so low
that India stands almost at the bottom
compared to the various other coun-
tries of the world. Our per capita
consumption of steel is only 11 pounds
compared to 1,237 pounds in US.A.,
628 pounds in UK. and 540 pounds in
Australia.

It is, therefore, very gratitying to
sce that we have been able to create
a new chapter in the production of
steel in our country. I would there-
fore, like to take this opportunity of
congratulating the Ministry of Iron
and Steel for the performance which
they have been able to show in the
setting up of the three giant steel
plants in the public sector. There
have been, no doubt, many lapses and
many misgivings and many deficien-
cies in the task of implementing the
construction work of these three giant
steel projects, but talking from the
overall point of view it will be
appreciated that simultancous cons-
truction of these three new steel
Projects has been undertmken in a
manner which should evoke apprecia-
tion from all sides of the House.

At a time when we were faced with
such acute problems of scarcity of
mtterials and personnal, we can very
well realise the magnitude and com-
Plexity of the task with which the
Ministry was confronted and, indeed,
therefore, it is remarkable to ind that
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at least we are now in the final stage
of construction and the steel projects
have begun to produce pig iron and
steel, although it may be that actually
the estimates both about the capital
outlay and about the time for the
completion of these projects may have
been  cxcceded compared to the
original estimates.

I would, Sir, in this connection, like,
at the very outset, to draw the atten-
jion of the hon. Minister to certain
remarks made by the auditors of the
Hindustan Steel Limited. It appears
that the company has still not realised
the urgency of introducing industrial
wecounting and costing systems in the
records and working of these huge
steel projects. In any business organi-
sation, whether big or small, the
necessity for keeping accounts and
costing systems on sound and scienti-
fic lines cannot be over-emphasised.
I would therefore like to be enlighten-
ed by the hon. Minister about the
naturc of the steps which his Ministry
has taken to cnsure that the remarks
and observations made by the com-
pany’s auditors as well as by the
Auditor-General  will be considered
carefully and steps will be taken to
see that there will be no occasion for
a repetition of these remarks.

Coming now to the question of esti-
mates, the hon. Minister has given
certain ideas even in the statement
which he made today, but it will be
desirable that in the very short
period—about which he has given an
indication, say, within a period of two
or three months—he should be able to
take the House into confidence about
the exact capital outlay incurred in
the completion of thesc three projects.
So far as the escalation clause s
concerned, now that the plant and
machinery have been delivered, and
I think it is the practice of machinery
manufacturers to send their claims for
escalation clause, the hon. Minister
should have been able to tell us today
about the nature of the incidence and

for the year ending 31st March, 1960
be presented by the Hindustan
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Steel Limited, it will be possible for
the company to give an exact pic-
ture of the total capital outlay so as
to give m correct picture, and that the
various estimates which have been
presented to the House from time to
time need not be gone into.

Now, Sir, in this connection, the
next point that I would like to raise
for the attention of the hon. Minister
is about the pricing policy about which
he has stated before and he had to
say something again this morning.
Firstly, I would like to know the
formula or the procedure which the
Hindustan Stcel Company proposes to
follow in fixing prices for the public
scctor projects. I would like to know
whether like the private sector the
costing will be done by the Tariff Com-
mission and the price structure will
be based on the recommendations
after the examination of the costing
structure by the Tariff Commission.
1t should be clarified whether the
policy that is being followed by the
Government in fixing fair prices for
the private scctor projects will also
be followed by the public sector pro-
jects. 1 hope the hon. Minister will
clarify this point.

I am. however, very much dis-
appointed to learn from the hon.
Minister that he has no idea of revis-
ing the retention prices.

Sardar Swaran Singh: Selling
prices, not retention prices.

Shri Somani: Not the retention
prices of individual units, but the sel-
ling prices for the public. After all.
when the supply of stecl is being
eased to such a considerable extent,
it is only fair that these small indus-
trics using steel should be encouraged
by the reduction of the prices of steel.
When, Sir, there is no longer any
need for importing any substantial
quantities except of the special vari-
ties of steel, it is time this policy
should have been reviewed and the
Ministry should have ensured some
reduction in the selling prices to the
small users af steel which would have
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encouraged consumption of steel by
these units. I, therefore, do not see
the logic that has been given by the
hon. Minister that so far as selling
prices are concerned the Government
have no intention of making any
revision.

Another suggestion to which 1 would
like to draw the attention of the hon
Minister is the desirability of inviting
equity participation from the public
investors. I had made some such sug-
gestion cven in the past, and I now
find that this suggestion has reccived
support from so many quarters. The
Estimates Committee also has accepted
this suggestion. 1 have scen some
Press reports to the effect that even
the Planning Commission is in favour
of our public industrial undertakings
going in for attracting investments
from public investors. Over and
above that, the desirability of attract-
ing foreign collaboration in equity
capital may also be explored. At a
time when there is shortage of foreign
exchange and when these steel pro-
jects have alrcady begun production,
it should bc possible to negotiate
collaboration arrangements with
foreign cntreprencurs so that to some
cxtent our needs of foreign exchange
for the expansion programmes of the
units may be met by the equity parti
cipation from the foreign countries. 1
therefore, submit that this important
question of attracting equity capital in
our huge steel undertakings should
be explored and a decision should be
taken at an early datc to see that our
resources, both internal and external,
are tapped for the future development
and expansion of this industry.

This will, Sir, in my opinion also
lead to better accounting and the
tunctioning of these units on a purely
commercial basis. Once you have
public shareholders on your company,
it will be compulsory for that corpo-
ration to function in a commercial
manner. It will have to present its
accounts and balance-sheets in the
usual method in which the private
sector companies function. 1 think
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from that point of view also it will
be desirable to attract equity capital
for our steel projects both from inter-
nal as well as from external sources.

So far as the target of expansion is
concerned, whether the target is fixed
at ten million tons or a little less,
there is no doubt that the expansion

programme will require enormous
amounts of resources. In this con-
nection, I would like to know the

policy of the Government in regard to
certain reports which have appeared
in the press about the interest that
is being shown by America in the
steel projects of this country. The
question might arise whether the es-
tablishment of a fourth steel project
in the private sector will be con-
sidered by the Government in case
Americans show sufficient interest in
the establishment of such projects in
this country. It will be helpful if
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ficance. After all, if the private
sector companies are to fulfil any
additional target that may be allowed
for them, under the third Plan, natu-
rally the retention prices which arc
allowed to those units have got to be
based on a realistic view so as to
ensure that a part of the additional
resourecs for their e¢xpansion pro-
gramme is met by the prices which
are allowed to those units. The
Tariff C issi made

dations in this regard, and the Gov-
ernment, on the basis of those recom-
mendations, have allready allowed the
clement of expansion cost to be inclu-
ded in the fair selling price and there
is no reason why this arrangement
should not continue. It will, there-
fore, be very desirable both from
the point of view of their planning and
the target which we have set for the
third Five Year Plan, that the Gov-

the Ministry could take a d
ensure that the interest that has been
shown by America is taken to its
logical conclusion and conditions are
created for the establishment of a
steel project in collaboration with
American interests.

I would like to say something about
the functioning of the steel projects
in the private sector. We had seen
recently some press reports to the
effect that already the two big steel
companies, namely, Tatas and Indian
Iron, have applied to the Ministry for
a further substantial programme of
expansion of their respective units.
That is what Mr, Ghandy has said re-
cently at a press conference. It has
already been reported in the press
that the Tatas at any rate have applied
for an increase of 7} lakh tons as a
programme of expansion for their unit
and that that proposal was sent to
the Ministry as long ago as August,
1959. I had expected that the hon.
Minister would have thrown some
light in his opening remarks about
the policy which the Ministry propos-
ed to follow in regard to future ex-
pansion programmes of the private
sector units.

In that connection. the question of
prices also becomes of specianl signi-

er t's policy in regard to the
function of the private sector com-
panies, both as rcgards the size of
expansion and also the resoures which
will have to be made available to them
in case they are allowed to expand
substantially, should be declared soon.
The policy of the Government should
be declared so that the respective units
may be in a position to formulate
their programme accordingly.

At a time when there is a scarcity
of resources and when the private
sector units have got a very old and
experienced organisation at their dis-
posal, it is essential that the fullest
possible scope and incentive should
be given for those units to expand.
After all, it will be appreciated that
it is always much more economical
for the expansion programme to be
carried out rather than to allow new
units to be established. From this
point of view, I urge that not only
the expansion of public sector projects
about which the hon. Minister guve
some indication in the morning but
also the expansion programme of the
privatc sector units should recejve
proper attention.

There were some disquieting reports
that appearsd in the Times of India
two days ago in regard to certain
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statements that appeared in a certain
journal. I had thought that the hon.
Minister himself would have enligh-
tened the House as to the nature of
the deficiencies and defects which
have been highlighted in those reports.
But, in any case, I think the hon.
Minister should take the House into
confidence, because, judging from the
report of the Ministry as well as from
the hon. Minister's statement, there
does not seem to be any justification
for the very serious and alarming
picture which the press reports have
portrayed. I hope and trust that the
hon. Minister will take the opport-
unity, in reply to the debate, to point
out the nature of the defects and
deficiencies in the Rourkela plant
about which so much has appeared in
the German press.

So far ms the functioning of the
public sector projects is concerned—
1 refer to the Hindustan Steel, Ltd.—
I think one Central Board can hardly
do justice to the enormous responsi-
bilities of managing all these three
steel concerns. Even if it is not feasi-
ble to split this company into three
separate units, it should be possible
to have three regional advisory boards,
one board attached to each project,
so that the working of the projects is
reviewed independently. It sh
not be the responsibility of the Central
Board alone to ensure the manage-
ment of all the three steel projects.
After all, the hon. Prime Minister the
other day, in his address to the All-
India Manufacturers’ Or tion,
suggested the idea of a healthy com-
petition between the public sector and
the private sector projects. That is
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The last point that I would like to
make is about coal. 1 find that there
will be some deficiency so far as the
achievement of the target for coal is
concerned. We had a target of 60
million tons in the second Five Year
Year Plan, and it appears that we may
have a shortfall of about seven million
tons both in the public and in the
private sector. Now that we are
thinking in terms of 90 million tons
as the target for the third Plan, it is
advisable to review the development
of the coal industry in both the sec-
tors and adopt a policy which will
ensure that there will be no shortfall
in production.

Indeed, recently there have been
disquieting reports about the shortage
of coml from various centres, and since
our whole industrial economy depends
80 much on the proper and adequate
supply of coal, the Ministry should
take proper steps well before-hand to
ensure that no shortage will be
allowed to confront our progress.
From that point of view, the various
suggestions and statements that have
recently appeared, as having been
made by the spokesmen of the coal
industry, should be properly examin-
ed. There should not be any ideologi-
cal restrictive policy so far as the
development of the private sector is
concerned. If the private sector is
in a position to develop the coal
resources faster, there is no reason
why the fullest possible opportunity
should not be given to the private
sector for the development of coal
resources in our country. I do hope
and trust that the various grievances
which have been put forward by the

very welcome. But I think we should
also go a step further and have a
healthy competition, among the public
sector projects themselves. There
should be a competition among these
three public sector projects in the
matter of steel production. and that
competition can only be ensured if
some individual management ix
attached to each project. 1 hope the
Minister will examine whether it
would be feasible to have a separate
local or regional board for the manage-
ment of these three projects.

repT of the coal industry
will be sympathetically examined and
that Government will take proper and
timely action to ensure that the pro-
duction of coal will not in anyway be
adversely affected.

My last point is about the Rajas-
than copper project. Some reference
was made to it by the hon. Minister
in his opening remarks and there are
also references to it in the report
itself. This project is already long
over due. In my opinion, the private
sector was in a better position and
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they could have already taken steps
%0 implement this project some con-
siderable time ago. At a time when
we are suffering from shortage of
copper, it is essential that full priority
should be given for the development
-of the copper resources and I do hope
and trust that early action would be
taken to ensure that the copper
deposits in Rajasthan will be fully
-exploited.

13.41 hrs.

[Dr. SusHiLA NAYAR in the Chair]

Shri Viswanatha Reddy (Rajam-
pet): Madam Chairman, after the
very elog and impassioned appeal
made by Shri Menon in regard to the
oil industry, by and large, 1 would
like to conflne my remarks to the
very same points raised by him.
.Before 1 do so, I would like to run
through a few points pertaining to
iron and steel and also mining,
because those points arise out of the
statement made by the hon. Minister
this morning.

1 fortified myself with facts and
figures regarding the re-rolling indus-
try in this country and I wanted to
take the Ministry to task for not
allowing more units in the re-rolling
industry. But this morning’s state-
ment by the Minister has pletely
reassured me and I am very happy to
know that he is going to issue a noti-
fication asking for free licensing of
re-rolling mills of certain capacities.

Sardar Swaran Singh: No licensing;
they are just permitted.

Shri Viswanatha Reddy: It s
better. Then, 1 was hoping that he
would make some reference to the
electric furnacer for melting steel
scrap. I find from the figurer supplied
by the Ministry that we have as much
600,000 tons of scrap available in this
country. Out of this tonnage, the
existing capacity for melting of steel
1¢ only of the order of 130,000 tons.
This excludes 28 units sanctioned

recently with a capacity of 187,000
tons. Even if this is added, still we
have as much as 200,000 tons of scrap
available in this country, which can
be usefully melted and used in various
stv] industries 1 hope some thought
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will be bestowed with regard to this
also.

I would like to congratulate the
persons who were responsible when
the decision was taken to instal the
LD process in the Rourkela steel plant.
At the time when this decision was
taken, we did not know anything
about the LD process and it was a
new thing. It was really a bold deci-
sion to be taken mt that time. But
things have completely justified this
decision having been taken. We have
been told that by the LD process,
steel can be manufactured at least
three times faster than in the conven-
tional open-hearth process. Besides,
we also get a large quantity of nitro-
gen, which can be used for nitrogenous
fixation of soil. So, I would like to
congratulate the persons responsible
for taking this decision.

This morning. a reference was made
by the Minister to the integrated lig-
nite project. We were very happy to
know that by the middle of 1963, all
the various branches of this integrated
project will come into being. I am
sure the southern part of the country,
which is looking forward to the full
development of this project at an
early date, will take this news with
a great amount of joy. South has
been starved of power. Even the
hydro-electric projects are not coming
up—many of them—in the third Five
Year Plan, thanks to the niggardly
attitude of the Planning Commission,
If it is possible to complete this pro-
ject even earlier than 1863, I think we
from the South will be very happy
about it.

With regard to the mining industry,
it has been noticed that in our coun-
try, there were not those big-hearted
or large-hearted prospectore who
would be prepared to stake their
everything and even risk their lives
in trying to discover the varioux
minerals. Such of those mines that
exist today are suffering from a great
amount of disability. We do not have
proper analytical laboratories in our
country. The facilities that the Gov-
ernment offers for the private pros-
pector arec practically nil. To add to
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all this, the process of getting licences
for mining leases and prospecting
lcases and even certificates of approval
is a long drawn-out affair. Several
times I had the opportunity to point
out to the Ministry the difficulties
experienced by the private prospec-
tors in obtaining the licences, but still,
in spite of the amendments to various
rules, these difficulties remain. In
these  circumstances, if we do not
have large-hearted prospectors in our
country, that is not a matter about
which we can show much surprise. I
hope this matter will be attended to
by the Ministry and the procedure
would be  streamlined suitably, in
order to avoid these difficulties.

I had occasion in the past to make
a refercnce to the Burcau of Mines.
I am convinced that the status of the
Burcau of Mines should be upgraded.
To my mind, the Geological Survey
of India tackles the fundamental
aspect of the mineral industry, if one
might put it that way, whereas the
Bureau of Mines tackles the applied
aspect of thc mineral industry. The
responsibilities that are devolving
increasingly on the Bureau of Mines
during the past few ycars are cnor-
mous and thosc responsibilities are
being discharged with a great deal of
credit to the Burcau. In these circum-
stances, T would suggest that if this
Bureau has to function with some
amount of responsibility and joy, I
should think the Bureau's status
should be increased and more money,
more technical personnel and more

1 hould be allocated to it.

One last thing about steel which I
would like to mention is, I was very
happy to learn from the statement of
the hon. Minister this morning that
the Ministry is alrcady thinking in
terms of expanding the steel industry
in the public sector. They are think-
ing of expanding it to the cxtent of
10 million tons, not only by mere
expansion, but also by having new
steel units in the country. In this
<onnection, I would like to bring to
the notice of the Ministry, a resolu-
tion unanimously passed by the
Andhra Legislature recently. I would
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not read the whole resolution. I would
only llke to read the opening portion:
of this resolution, which says:

“The Asscmbly hereby recom-
mends that the Government of
India be requested to set up in
the Third Five Year Plan period
at least one unit in the State for
the manufacture of iron and
steel.”

might incidentally say that all the
resources, natural resources, required
for the starting of a steel industry in
Andhra are available there, namely,
iron ore, lime stone and other
materials.

I heard with great attention the
remarks of my hon. friend, Shri
Narayanankutty Menon, about oil. If
the Government of India do not have
any other activity but only the
exploration of oil, mll the suggestions
madc by Shri Menon could possibly
be implemented. Without even trying
to pay a compliment to the Ministry
for the achievements that they have
to their credit during the last three
or four years, he has taken the Minis-
try to task for various acts of omis-
sion. For instance, he suggested that:
the exploration of oil should take
place simultaneously all over the-
country, without realising our limita-
tions by way of equipments, by way
of trained personnel and also financial
resources. Government are trying to
do their best with the limited
resources that they have in their
hands, and the results achieved are
quite significant. Without trying to
understand these results, I am sorry
that my hon. friend has not been
able to pay even a left-handed com-
pliment to the Ministry.

A reference has been made to the
recent change in the Petroleum and
Natural Gas Rules. These changes.
have been necessitated, T am told,
having in mind the need for produc-
ing as much as 10 million to 11 million
tons of oil before the end of the Third
Plan. We have nearly 400,000 sq.
miles of oil-bearing strata in this
country and those areas will have to-
be surveyed as soon as possible. A

=1
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large portion of this area is being
surveyed by the Oil and Natural Gas
Commission, but it is thought that this
area cannot be surveyed, in spite of
the best efforts of the Government,
within the period that we have in
mind. Therefore, a certain relaxation
in the rules has been made, without
violating the principles of the 1956
Industrial Policy Resolution. Under
these changed rules, [ have been told,
under certain conditions which are to
be fixed by the Government in con-
sultation with Parliament, foreign oil
explorers are to be allowed to operate
in this country. Although ideologi-
cally I am very much opposed to
inviting foreign oil interests any more
into this country, having regard to
the exigencies of the circumstances, I
hope the Government will use the
powers vested in them in the wisest
possible manner. So, the mere amend-
ment of the rules that has taken place
need not cause any anxiety in the
mind of my hon. friend.

There has been a reference in the
Report of the Ministry to an attempt
at changing the pattern of production
in the oil refineries that are function-
ing today in the private sector. In
their expansion programme it is sug-
gested that the pattern would conform
to the demand for various petroleum
products that exists in the country
today. It is a happy development and
I hope the hon. Minister would bestow
thought to see that in the refineries
that are likely to come up in the
public sector proper care would be
taken to see that the pattern of pro-
duction in those refineries would
conform to the demands that arise in
our country.

Now I want to make a brief refer-
ence to the oil price policy that has
been pursued.

Mr. Chairman: The hon. Member
should conclude now.

Shri Surendranath Dwivedy (Ken-
drapara): One would appreciate the
cnergy and cffort that the hon. Minis-
ter is putting to make this job of
Stcel, Mines and Fuel a success, on
which depends the industrial pro-
gress of this country. But, at the
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same time, we should not be blind
to the drawbacks and failings as
regards steel production in this coun-
try. Thig Annual Report does not
give a clear picture, I would say a
correct picture, as to what extent we
have been able to achieve our targets
and whether in the future we are
going to make a good show.

It has been the constant effort of
the private sector to malign the
ateel industry in the public sector and
it is up to the Ministry to give us a
clear picturc so that this rt of
propaganda in this country dées not
hold any water. But if you see this
feport, there is no mention about the
recomendations made by the Esti-
mates Committee. 1 am really sur-
prised at it.

When, for the first time, the Hindu-
stan Stecel Company came into being.
it wag a good thing that the Esti-
mates Committee thoroughly went
into this question and made certain
valnable recommendations. It would
have been good if the Ministry in this
Report had told us as to how far they
have been able to implement these
recommendations.

1 will take only onc example. They
have suggested that after the running
of the steel plants is handed over to
the Hindustan Stecl Company a
review of the entire staff strength in
the Iron and Stcel Ministry should be
undertaken. There is no indication in
the Report as to whether that has been
done. Further, we scc that the
expenditure is increasing.

Then, it is well-known that about
the expenditure in Rourkcla great
concern has been shown in this House
and outside from time to time. The
Estimates Committee, which went into
this question, suggested that a com-
prehensive statement showng the csti-
mates of all the items of expenditurc
connected with the three ateel projects
should be prepared and presented to
Parliament at an carly date. Even
that much has not been done.

Further, in this Housce there was a
question in December 1958, saying
that the gencral service charge in
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Rourkela steel plant has gone up
from Rs, 13 crores to 19 crores. The
Estimates Committee was given the
task of examining this question. I do
not know whether a correct picture
as to the specific expenditure under
specific heads is available even now.

1 would again refer to the Estimates
Committec because they are now
talking of the fourth steel plant. The
Estimates Committee have suggested,
and rightly go, that an expert com-
mittee should be appointed, compris-
ing persons well versed in industrial
financial ,legal and technical matters,
to make a more comprehensive study
of the projects with particular refer-
ence to the agreements with consul-
tants, projects, reports, contracts,
arrangements made for training the
personnel etc., not necessarily to pick
holes in regard to them but to enable
with their help to make suggestions
for avoiding difficulties in future.
The Committec also recommended
that the report of the team so appoint-
ed should be made available to Parlia-
ment. Where are these reports? It
will be seen, therefore, that these
recommendations are making no
effect whatsoever on the Ministry.
which is going on its own way, creat-
ing  difficulties; not only difficulties
but something more. I think the news
that has appeared in the papers
recently has disturbed the public.

But, before going into Rourkela
affairs, for which I want to devote
most of my time, 1 want to make a
reference to the foreign personnel
working in different steel plants. The
Report of the Ministry. does not give
figurces for all the three steel plants.
But we find that in Bhilai there are
as many as 858 experts. I do not
know what sort of experts are they.
whether technicians or mere fitters,
this or that. A technical committee
was unppointed by the Hindustan
Steel Limited to determine the foreign
personnel in each plant, and they sug-
gested  that  the total number of
Russian experts required in Bhilai i
279 including 21 engincers of high
supervisory character.
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Then, for Rourkela ang Durgapur
they estimated that in the officers’
grade 63 and 59 non-Indian experts
would be required for short periods
as distinct from those who might be
brought as commissioning teams. This
recommendation was made long back,
but still we do not know why and
for what purpose so many foreign
personnel are still in Bhilai. Are you
under some obligation on account of
the agreement that you have reached
with this country that you will go on
maintaining such a large number of
foreign personnel with fat salaries?

As you know, in the other House
the other day an allegation was made
which has not been repudiated as yet,
that this money which is being given
to these foreign personnel in Bhilai
as salary is being utilised in this coun-
try for political purposes ang is going
into the hands of a particular political
party. I want the Government to
contradict this. I think the Ministry
owes an explanation as regards this.

Then I come to -Rourkela. It will
be seen from a cursory glance of this
report that whereag is has been stated
that Bhilai in its. entirely will be
completed by the second quarter ot
1961, as regards Durgapur and
Rourkela no such mention has been
made. As I have already mentioned,
the reports about Rourkela are rather
disturbing. It has been admitted in
the report itself that the first blast
furnace which was commissioned in
February, 1959 and which has a capa-
city of 1,000 tons per day has not been
producing this quantity. The second
blast furnace has also been commis-
sioned in January, 1960.

~When we were asking these ques-
tions very often we were told, ‘“No,
there is nothing wrong. Things are
Roing on well, this and that” But
here is a statement made by Dr.
Heinrich. who is.one of the experts
connected with Krupp-Demag and who
visited this factory. 1 have verified
this account which has appeared in
the Times of India, although the
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account seems to be lopsided or one-
sided. It has made a comparison bet-
ween the progress of Bhilai and Rour-
xeia. There can be no comparison bet-
ween the two because Bhilai and
DBurgapur are old-fashioned steel
plants whereas Rourkela is the most
modern one. It may take months or
it may take years before it gives us
full production. So there can be no
comparison in that respect. But here
is an admission in which he is believ-
vd to have noted that—

“the present production of
Rourkela was not more than half
its installed capacity, that in the
entire set-up there was no ‘works
organisation' and that already
35,000 tons of steel slabs had been
piled up because they could not be
sold as such (there was no sales
organisation to handle the pro-
duct) nor could they be charged
into other products (because the
necessary machine shops had not
vet been set up).”

This is a very serious statement 1
would say, that is, this admission ot
the things that are going on in
Rourkela. 1 want to know whether
these defects were pointed out to the
Ministry or not. These teething
troubles of the Rourkela factory, so
far as we laymen outside know, had
been pointed out by even people who
have visited this factory and said that
the factory is not likely to give us
tull production. Who is to blame for
this? Is it the Germans that are to be
blamed? So far as the Germans arc
concerned, they have nothing to do as
regardg the operational side of the
factory is concerned. So who is to
blame for this? I think the blame
goes entirely to the Ministry. AsIam
told, the first blast furnace and the
second blast furnace, both of them are
working only to half of its capacity
today. The Ministry has been clever
enough to mention in this report that
they are not working to full capacity,
but they do not tcll us actually what
the real production in the first and
second blast furnaces in Rourkela is
My information is that it is lJess than
half.

CHAITRA 18, 1882 (SAKA)

jor Grants 10160

The metallurgists say that if the
blast furnaces work half to their
capacity for three months they will
be damaged for all time to come.
They have worked already for twelve
months and 1 think considerable
damage would be donc to the factory
if these things are permitted to go on.

Mr. Chairman: The hon. Member's
time is up.

Shri Surendranath Dwivedy: 1 will
take 30-35 minutes. I am the only
speaker from my party. That much
time is always given by the hon.
Speaker to the spokesman of the
party.

Mr. Chairman: I am sorry. The
hon. Speaker left instructions with
me to give 15 minutes to everybody.
That is what the instruction left with
me is.

Shri Surendranath Dwivedy: But
he always mentiong in the beginning
that every other hon. Member, who is
not the spokesman of the party, will
be given only 15 minutes........

Mr. Chairman: He can have five-
minutes more.

Shri Surendranath Dwivedy: I have
to do justice to the subject. That is
why we' select only one speaker for
this purpose. We do not put up many
hon. Members. This will really be
going beyond the convention which
we are following in this House,

Mr. Chairman: I will send word to
the hon. Speaker and ask him as to
what his wishes are. He may in the
.nean time continue and try to be as
brief as he can.

Dr. Ram Subhag Singh (Sasaram):
The spokesmen of the parties get moie
time.

Mr. Chairman: The hon. Speaker
has left with me some 20 names and
some of the hon. Members will then
have to be left out or hon. Members
will have to be brief. The hon. Minis-
ter wants the floor at 5.15. So that is
all the time that we have.
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An hon, Member: So everything
has been fixed.

Mr. Chairman: Let us not waste
time. The hon. Member may please
continue with his speech.

Shri Surendranath Dwivedy: |1 have
spoken only for ten minutes.

Mr. Chairman: He has spoken for
13 minutes.

Shri Surendranath Dwivedy: I stand
corrected.

What 1 was pointing out is that
these blast furnaces are not working
to full capacity and that is because ot
inadequate preparations that were
made when the first blast furnace was
commissioned. It was done in haste.
1 am told that even the directors of
the Hind Steel Company p d
a resolution pointing out this defect
and saving that no further units
should be called into action unless
adequate preparations for all stages of
steel production are made. Why was
that not heeded to? Who was res-
ponsible for this? Is it because of the
greed of the manager there who
wanted to show that he could really
do the job within the specified period?
Who was responsible for it? Why did
the Ministry not take heed when this
was said by the Hindustan Steel Com-
pany?

1 am not sure whether this mechani-
cal trouble is the only trouble in
Rourkela. The pig casting machine,
I am told, can really work to full
aapacity. Why is that not being done?
Who is looking after the operational
side of this factory? Have we really
got a good cxpert who can work as
the works manager for the operation
of this factory? We have a so-called
technical adviser about whom there
has been threadbare discussion in the
Estimates Committee and who has no
expericnce whatsoever of the opera-
tion and running of these new steel
plants. We are not taking steps to
sec that some technical man is
appointed at this hour; we are res-
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ponsible for the operational side of it.
We cannot blame others for this.

I am told that recently they have
appointed one person called Shri
Sambasivam from the Tatas who is &
rejected person and who has no ex-
perience whatsoever about these
matters. 1 am really sorry about it.

We were all happy and we greeted
the hon. Minister when the LD pro-
cess which is a new and the most
modern process in the world began
working there. But what has been
done. Even that was started in haste
and result of which is that that alse
is not working fully. All the three
vessels are not working according to
the information that I have before me.
These are very serious matters. It is
no good saying that we arc doing
well. It is necessary that we should
have a satisfactory explanation before
the public in order to allay the fears
of the pcople of the country as
regards its progress. I want to say
that it is not only the mechanical
trouble but it is also the organisation-
al and administrative trouble that is
responsible for the state of affairs in
Rourkela.

Mr. Chairman: I might tell the hon.
Member that the hon. Speaker has
sent word to me that I might give
him 22 minutes. That will mean that
the hon. Member has to finish his
speech by 14.15 hrs. So there are 6
minutes more left and the hon.
Member may adapt his speech accord-
ingly.

Shri Surendranath Dwivedy: As
regards the organisational defects, 1
have already pointed out certain
things. But I want to bring to the
notice of the hon. Minister the state-
ment which I myself made in June
last yvear when I visited this factory.
I said then that there was a ccrtain
feeling of insecurity in the people’s
mind in a factory in which employees
are drafted from all over the country:
the head of the administration must
not only be above suspicion but should'
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behave in such a8 manner as to create
a feeling of impartiality to all. This
is what I said.

We have heard so many times about
the Jabour troubles in Rourkela. The
labour troubles are not because the
Jabour is such that they want to
damage the factory. as has been made
to appear here in Delhi. At Bhilai
the workers had represented for the
redress of their grievances but that
was not heeded to. So there was
trouble. It is because of the behaviour
and the lack of understanding on the
part of the administration that is
working there. There is a lot of
nepotism, favouritism and what is
worst, there is communal feeling that
has been created. I would say the
entire administration there is responsi-
ble for this. Unless you take some
steps to remedy this state of affairs,
such a big factory where we are
investing crores of rupees is not likely
to give us good results.

As regards employmgnt, 1 want to
bring to the notice of the hon. Minister
an observation made in the 16th
Report of the Estimates Committee of
the First Lok Sabha regarding public
undertakings. It was stated categori-
eally and that was accepted by the
Ministry. This is what was stated:

“Unskilled and semi-skilled
labour should be recruited mainly
from among the local people.”

In the 33rd Report of the Estimates
Committee it is stated:

“Thev are surpriscd to find that
in spite of the acceptance of the
above recommendations by the
Government. the position has not
improved in actual practice. They
would, therefore, urge that effec-
tive steps should be taken for
the implementation of these
recommendations.”

How have they implemented this
decision? 1 have here a Report of a
Committee appointed by the Orisse
Assembly of which & Minister of
Qrigsa was the Chairman. That Com-
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mittee went over there and submjtted
a Report. It is gtated that they were
not supplied with figures as to what
was the actual number of local people
who had been  appointed in  this
factory. 1 am surprised to sce this.
No statistics are being kept, no records
are being maintained as to the num-
ber of the local people engaged in
this factory. It is a deplorable state of
affairs. 1 would like the Ministry to
give us an explanation as to why this
has been donc¢ and let us know actual-
ly in all thesc factories what is the
number of the local people that have
becn cemployed so far, both semi-
skilled and unskilled. I am asking
for these two categories only because
as regards the others we may need
foreign experts. 1 do not say for a
moment that since this factory is in
Orissa, only Orissa pcople will be
employed. 1 realise that it is a
national factory and everybody has a
right on it. But as has been stated
by the Estimates Committee, the local
people have to be given a certain pre
ferance.

Shri Tangamanl (Madurai): Arc the
raaijority of people from Orissa or
from outside?

Shri Surendranath Dwivedy: Let
the hon. Minister satisty the hon.
Member. I have no time to go into
that.

Then 1 would refer to another
matter. I congratulate thc Ministry
for entering into the agreement to
export iron ore from Baladila. I am
happy that that ig going to be explored
and the money will be spent in
constructing Railways in Danda-
karanya arca. I want to know from
the hon. Minister as to why the
Sukinda and Tonka mines have not
been taken into account. As is known
to this House, this matter has been
discussed severul times. These mines
have a capacity of exporting iron ore
of high content for about 30 years at
the rate of 2 million tons a year. So
far as I know, the Japanesc them-
selves were prepared to spend y
not only for mechanising the mines
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but also for developing railways and
the Paradeep port. I would like the
Ministry to let us know what is their
recommendation to the Planning Com-
mision, or what have they done to
see that when foreign parties special-
ly Japanese who will be mostly
taking our jron ore—they are them-
selves prepared to spend money for
mechanising the mines and also for
the development of the Paradeep port
—that thig project is sanctioned. Why
ig it that we are not exploring this
possibility? I would like the hon.
Minister to pay a little more attention
to this and see that this project also
including the development of the

Paradeep port is undertaken as quick-
ly as possible.

Shri Vidya Charan Shukla (Baloda
Bazar): Madam Chairman, in spite of
some mistakes in planning and execu-
tion of the expansion of the steel mak-
ing capacity, the Ministry deserves
congratulations of this House for what
they have achieved in this field.
Rourkela, Bhilai and Durgapur are in
an advanced stage of completion and
it is gratifying to note that our fourth
steel plant at Bokaro will be erected
mostly by our own know-how and it
will be mostly fabricated in our own
factories. I hope the Ministry will
make very determined efforts to see
that this hope that we are entertain-
ing is not destroyed and the fourth
steel plant is in reality made and pro-
duced by us.

A large amount of work has still to
be done to consolidate the new pro-
duction capacity that we have already
created or which is under construction
at present. This should not be delay-
ed because any delay will mean the
postponement of the accruing benefits
of the huge investments that we have
already made in these big projects.

Having achieved good results in ex-
panding our steel capacity, it is im-
perative that we turn our attention to-
wards attaining effective production
in our steel mills, from the new steel

APRIL 7, 1960

for Grants 10166

mills of the public gector and from
the existing units of the private sector.
The effective production has yet to
come up. The installed capacity has
been indicated to the nation but the
effective production is not yet caught.
up and there must be a definite timc-
schedule within which the effective
production must catch up with the in-
stalled capacity of these steel plants.
The effective production in our steei
plants is suffering mainly because the
Ministry has failed to evolve and pay
enough attention towards building up
the raw material base that is required
to achieve the effective production.

For instance, take the present shor-
tage of coking coal. Although this
shortage was long anticipated, the
Ministry neglected taking any effective
steps to overcome threatened and ob-
vious shortage. These mistakes be-
come all the more glaring if it is noted
that the Second Plan, convinced of
this shortage, provided for five new
coal washeries to be set up during the
Plan period in the public sector. We
want to know why three out of the
five planned coal washeries have not
yet materialised. It takes at lsast two
to two and a half years to erect any
coal washery, and after the coal washe-
ries are erected therc are certain teeth-
ing troubles that come up. For effec-
tive working of the coal washery it
will take at least three years, and we
are already short of coking coal, and
if these coal washeries do not give the
proper amount of coking coal to our
steel mills, troubles in steel production
will be carried over into the Third
Plan périod which will be a bad thing.
The demand from the steel plants is
already much more than the avail-
ability of good quality coal. The Coal
Controller has recently estimated the
total requirements of the steel plants
at 8 million tons of coking coal. Only
7:25 million tons of select grade coal
are available for allotment. The short-
fall of 0.75 million tons will therefore
have to be made up by using Grade I
coal with 17 to 20 per cent. of ash
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content. And this becomes quite seri-
ous it it is considered that increase in
ash content will result in curtailment
af steel production and q
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Second Plan period is translated into
a variety of producers and consu-

mers goods, by encouraging the growth

increase in the cost of steel.

Another instance of bad execution of
the steel projects is regarding the pro-
vision of transport facilities which are
lagging behind much more than our
requirements, And this aggravates
the difficulties as the production of
steel expands. The Hindustan Steel
have already suffered a lot, because the
rail-link connecting Rourkela with its
iron-ore mines is being completed
nearly two years after the steel plant
has gone into production.

Similarly, the work of electrification
of the rail link from the iron-ore
mines to where Durgapur, TISCO and
m will get their iron ore supply
is full one year behind the schedule.

It is well known that in India dur-
ing the monsoon natural subsidence
affects the traffic capacity of the new
railway lines that are constructed.
Ang this in turn affects the supply of
iron ore to the steel mills. Knowing
this fact fullly well, the Ministry was
caught napping last year when the
uew railway link from Dalli-Rajhara
to Bhila got out of order during the
monsoons and Hindusthan Steel had
0 purchase, as an emergency measure,
a large amount of iron ore from Bird
and Company through S.T.C. at two or
three times the cost. I hope that such
constant financial loss will teach a les-
son to Hindusthan Steel, so that anti-
cipating this type of trouble in the new
railway lines that have been construct-
el they should provide for adequate
stortage of iron ore at the steel mill
site 50 that they are not put off be-

of dary steel using industries.

I was glad to hear this morning
when the hon. Minister said that they
are already idering this tt
and that he is taking some steps to sce
that the pig iron and steel and billets
that are being produced today are
effectively used, and that he is also
thinking of relaxing the controls as
the production rises.

In the Third Five Year Plan we
must give due importance to these
secondary industries which, because of
their lower capital-output ratio, will
help to correct inflationary tendencies
by a larger actual production in the
short period.

To illustrate this point, I will quage
Prof. Mahalanobis who estimated that
an investment of Rs. 450 crores in
machine building and other allied in-
dustries would yield a product of
Rs. 300 to Rs. 850 crores annually. As
against this, according to his calcula-
tion, an investment of about Rs. 150
crores on a new steel plant will yleld
a product valued at Rs. 31'8 crores
calculated at the average retention

price.

This instance very clearly indicates
the importance of diffusing the bene-
fits or diffusing the production we
achieve in steel and iron in the nation,
so that the allied industries grow up
and counter-act the inflationary ten-
dency in the country.

Before taking up the other minerals,
I would like to briefly mention the

important subject of alloy and tool
steel. The hon. Minister has made an

t this morning that apar$

cause of such Y on
e new railway lines.

In order to diffuse and spread the
benefits and advantages of advance-
ment of iron and steel production, the
Ministry should take fmmediate steps
% gee that the iron and steel capacity
that we achieve by the end of the

from the forty thousand tons capacity
alloy steel project that is being con-
cetved by the Government, they have
asked for an additional project report,
or that they are thinking of an addi-
tional plant which will produce alloy
and tool steel up to a capacity of 1
lakh tons. It is very encouraging, and’
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the alloy and tool requirements of our
country are growihg fast, and unless
we can provide for that in the Second
Plan period itself, that is in the last
. year of the Second Plan period, we
shall have to spend a large amount of
foreign exchange in importing this
alloy and tool steel which is impera-
tive for any industrialisation. The
Government should not be lost in
mere doctornnaire considcrations, and
if they can make the alloy and tool
steel for all the requirements that the
country might have during the Third
Plan period, it will be very much wel-
comed by this House. But in case
Government do not find sufficient re-
sources to produce or to plan for pro-
duction of the estimated requircments
of alloy and tool steel, then the Gov-
ernment should encourage others to
- put up this type of plant, so that we
do not have any shortage of this very
precious material for our industrialisa-
tion.

Now I will come to the National
Mineral Policy and the systematic de-
velopment of mineral resources. The
senior Minister in the Ministry is too
much occupied with steel and coal, and
the Minister of Mines and Oil is so
busy with his oil exploration that he
does not have time to devote to the
development of other minerals in our
country.

Shri K. D. Malaviya: No, no.

Shri Vidya Charan Shukla: Th>
value of our mineral production is
supposed to have gone up from Rs. 63
crores in 1800 to Rs. 127 crores in
1957. But if you closely look at these
figures you will find that most of this
statistical increase has been contri-
buted by such minerals as are used in
the manufacture of iron and steel
and coal. The production of other
minerals has shown an insignificant
rise which is particularly lamentablc
in view of our increasing import of
non-ferrous metals and things like
-China-clay, which can easily be pro-
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duced in our country to meet all our
internal requirements.

As a result of planned industrialisa-
tion, there is a growing demand for
metals in the country, so much so that
by the end of the Third Plan period
the consumption is estimated to grow
up to 1,70,000 tons of copper, 10,000
tons of tin, 1,30,000 tons of zinc, 56,000
tons of lead and 1 lakh tons of alumi-
nium. These figures of estimated con-
sumption are particularly appalling if
it is considered that only an insigni-
ficant indigenous production of these
non-ferrous metals exists in the coun-
try.

All thesc non-ferrous metais are
very costly, and it takes a lot of
foreign cxchange to import them. I
hope the Ministry will pay the due
attention to the development of these
metals so that by the end of the
Third Plan we may be self-sufficient
in them. Some pcople argue that it is
not possible to produce them econo-
mically in our country. Probably they
do not know the astounding techno-
logical progress that has been made in
mineral beneficiation by which it is
possible to manufacture these non-
ferrous metals economically from ores
of even lower grade than are found
in India.

It is of basic importance that the
basic mineral policy, within the gene-
ral framework of our Industrial Policy
Resolution, is specifically laid down
so that private enterpreneurs in our
country as well as others in the mine-
ral industry know what to expect
from Government and what Govern-
ment themselves are going to do, so
that mineral production and develop-
ment of minerals in our country does
not suffer b of the ¥4
prevailing at present in the country.
No clarification has been made by the
Government after the announcement
of the Industrial Policy Resolution in
1936. It is time Government reviews
the working of their mineral policy
and tells the nation what it wants o
do in future.
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Shri Narasimhan (Krishnagiri):
Have they increased the confusion?

Shri Vidya Charan Shukla: They
have, at times.

At prescnt we have concentrated
-our collaboration in oil entirely in one
.direction. It is very necessary that
the collaboration is diffused. It is
‘very encouraging that Government
have asked various people and parties
interested in oil exploration to come
forward and show their interest. We
‘welcome any party, which offers terms
which are in the best interests of the
-country, to come forward and help
aus. No doubt we want to do all the oil
-explosation by ourselves, but because
of lack of resources and the urgency
of developing oil resources, it is very
‘necessary that we take the help of
-others also, keeping in view our ulti-
‘mate national interests.

Shri Rajeshwar Patel (Hajipur): I
thank you for giving me an oppor-
tunity to participate in this debate.

Shri Surendra Nath Dwivedy has
already drawn the attention of the
Ministry to the valuable suggestions
made by the Estimates Committee,
which, unfortunately, so far do not
#eem to have found the favour of even
a comment by the Ministry. I would
draw the particular attention of the
Minister to the introductory part of
the Report wherein it is very clearly
stated that owing to lack of a clear
policy and understanding, they delay-
ed in coming to a decision about the
actual requirements of stecl of the
country. As a result of certain sur-
veys, in 1948 they thought the coun-
try’s steel requirements would increase
by about ‘5 million tons, but within
two years they came to a different
conclusion. It has been very clearly
brought out in this Report that as a
result of this lack of decision on the
part of the Government, the country
had to import large quantities of steel.
1t only they had taken steps in good
time, by 1954 we could have been in a
‘position to produce sufficient steel to
‘obviate imports excepting alloy steels
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and things like that. Even according
to the very sketchy Report that we
have before us, we would have been,
in that case, spared the necessity of
importing 65 lakh tons of iron and
steel during the period 1955 to 1860,
costing about Rs. 700 crores,

The delay in decision also resulted
in increased costs of the three plants
that we have somehow succeeded in
puiting up in the public sector. I
refer to this indecision and lack of
proper survey of our actual require-
ments particularly because it is being
rumoured through the press and re-
ports supposed to be authoritative,
that the target for the Third Plan is
going to be nine or ten million tons
only. When the Estimates Committee
more than two years ago questioned
the Secretary of the Ministry, he said
the target for the Third Plan should
be in the neighbourhood of 15 million
tons. Of course, he was not making
any firm guesses or giving firm figures,
but he said that would be more or
less the order of our requirements by
the end of the Third Plan. But now
it is samid that because of paucity of
resources, we may have to curtail our
programme of production for steel in
the Third Plan. It ix also said that the
first emphasis should be on expansion
of the three units that have been set
up already.

W know that Tatas have gone in
for an expansion programme, and
after three years thcy have not yet
reached anywhere near the contem-
plated ¢xpanded capacity. Even when
we go in for an expansion programme,
let us not be under the illusion that
we will be able to achicve full produc-
tion within three or four years.

In a vast country like ours, when
we are trying to industrialise our-
selves, our steel requirements are
bound to go up very rapidly. It is
not very easy to have a correct
picture of our future requirements,
because when we set up other basic
industries, the requirements of stecl
are likely to increase in almost
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geometric proportions. It is therefore
necessary to have a very careful
assessment of our requirements. If
we exhaust our capacitly to expand in
the three plants and do not set up a
fourth plant in Third ! Plan period
itself, we will have very little capa-
city to expand in the Fourth Plan
So, while I am not opposed to the
expansion programme during the
‘Third Plan period, I think it is neces-
sary to establish the fourth plant also
during the Third Plan itself.

It is said that the heavy machinery
plant at Ranchi and the electrical
plant at Bhopal will be able to help
us in fabricating a good part of the
fourth plant that we proposc to put
up at Bokaro. That may be true, but
we should not depend too much on
what we are setting up and what they
will be capable of producing. Already
because of a lack of clear idea as to
the requirements of the country, we
have guffered in having to spend near-
ly Rs. 700 crores on foreign exchange
during the last filve ycars. If we are
not alert even now, we will find at the
and of the Third Plan the same pic-
ture, and we may probably be forced
to import much more than we are do-
ing at present. And we also know it
for a fact that if we have not import-
ed more, it is not because the country
did not require more steel, but because
we did not have sufficient foreign ex-
change at our disposal. Not merely
have we missed the steel, but the
other ancillary and engineering indus-
tries that have to depend upon a raw
material like steel have also suffered
a good deal.

The olher day, while speaking on
the implications of the lack of con-
sumer goods and things like that, hon.
Members had drawn pointed attention
to the fact that in a developing eco-
nomy which we are having, when we
have a lot of deficit flnancing, it is
very urgent that we should have suffi-
cient supply of consumer goods. Judg-
ing from that angle also, it will be
realiscd that a basic material llke steel
has te be in very good supply, before
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we can legitimately hope to develop-
our economy on the proper lines.

In this connection, I would urge this
Ministry to consider the case of Bokaro.
which on all hands has been found to
be the most suitable place for the
fourth iron and steel plant in the pub-
lic sector. The economy of it has
been worked out already, and I do not
have to emphasise that point here
once again. All the raw materials re-
quired for the industry arc available
round about that area; electricity sup-
ply is assured, and water also is as-
sured. All the four R's which are
absolute necessities for an industry of
this kind are available, namely roads
river, railways, and raw materials.
Therefore, the case of Bokaro cannot
be and should not be ignored, if we
really want to be self-sufficient in the
matter of our steel requirements.

So far as Bihar is concerned, I
might be permitted to recall that even
when we were thinking of putting up
the first steel plant in the public sec-
tor, the case of Bihar was considered,
but for one reason or the other, may-
be political, the honour did not go to
Bihar, but it went to Madhya Pradesh;
then, it went to Rourkela and then to
Bengal. So, the case of Bihar is al-
ready overdue, and particularly in
view of the new Hatia project coming
up over there in Ranchi, Bokaro which
is very close to that place should find
the favour of the Ministry, and if
there is any difficulty, we hope and
trust that the Ministry, in view of its
old experience, will do its best to urge
the Planning C ission to h
find funds for the establishment of the
fourth plant in the public sector at
Bokaro.

Having said that, I would like to say
a word about what is happening in
Cambay. Shri Narayanankutty Menon
has already referred to the accident
that took place on the 31st January,
1960, when one Indian and two
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Rumanian engineers lost their lives. It
is unfortunately said that the accident
was due to the inferior quality of the
cement used. It is further said that
the officers at Cambay had refused to
accept the cement, as in their labora-
tory tests, it was found that the cement
was not of the requisite quality. But
the Dehra Dun orders had to be carri-
ed out, and the Dehra Dun orders
were carried out.

An hon. Member: Was it right or
wrong?

Shri Rajeshwar Patel: In my opi-
nion, it was very wrong, because that
cement used to take more than nine
hours to set.

Shri Mahanty: Who was the con-
tractor?

Shri Rajeshwar Patel: Because of
the inferior quality, the cement was
not setting even after nine hours,
with the result that it could not con-
trol the pressure of the gas coming
from the test well. The bills for pay-
ment to the party, I am told, have been
held up, because the Ministry has also
started doubting about the quality of
the cement that was used. If such
things are happening, it will really be
a very dangcrous thing for anybody
to work there. Knowing full well
that the raw materials used are not
of the requisite standard or quality,
it would not be right for us to permit
such things to happen.

The worst of it is that there seem
to be serious differences of opinion
between the Cambay project officers
and the Dehra Dun officers, as a result
of which there seem to be some very
inordinate delays in carrying out cer-
tain things. Even the hon. Minister
Shri K. D. Malaviya had announced
the other day that by the end of
March, 10 test wells would have come
up, but unfortunately, because of the
quarrels, that target has not been
fulfilled so far. This will be borne ous
more clearly if I place before the
House the fact that at Cambay, per-
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mission is required for the purchase
of every little thing, from Dchra Dun,
and I understand that even to this
day, though the unit has been function-
ing there for the last threc years, even
the ordinary raw materials, and things
like fire-fighting equipment and even
office furniture have buen ‘taken out
on rent, and Government are paying
rentals there for these things at the
rate of Rs. 17,000 per month. If we
calculate it, it comes to Rs. 20 lakhs
per year, and for the three yecars, it
comes to Rs. 60 lakhs by way of only
rentals for the effice furniture and
other things which could have been
easily purchased and thereby that
money saved.

@t wo fqe wgmw ()
A grEE 7 W feaies o ) 2,
9 9T & 997 Fa=17 g5 § Teay wwpAr
£

T w1 o 7 77T §1 7 a7 gvaew
Lig LR selat eicbeciich it Lkt
! FAT W TENTE-IARA € W
@ JIM WX IR T ) 9fT ¥
TR TITA-FTTATAY F frere & o=may
e 7 A oy fagre & §, w3d Ty
e sTEET AafeA fenm wo

AT ATFT ¥ T, /oA
o 7 ofr v 2-3-g8 %0 ®Y, Arw Ay
§ fxd w0 A9 Teeg § g7 evar ¢
fe T ¥ AN T wTATY WY
qr & Fag age @ gE ¥ o
™ ¥ a7 Aqfan s g e
wfkd | e s W
TATA T W Q% FIT YT €TOAA AT
srerr fagifa 71 ¥ farq & grasys
frewg Nwh g & froo § 3q
o\t favrg @1 9 ¥ a7 g ) AT A,
I F a ofy wmar § s At goem &
t ®OT A T I FT Awq
I B 97 ot ATARY T Ty & wTer,
0 F &l o ar AV 2
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WA GTET F FIIAT AT qTY
AT FAwE F qAg Gvadia qrar
® At w1 9T H §, IW F wAT
Ge AT T T IATEA HT AR
T & AV a7 gava fear w § fe owr
wvg #1 qfa adar FaEEt § fasw
T fama & gra &1 a1 aG%d R0
it qf At (fagre) & ot wre-
Tq & s wfy gaes gdA

LU

qEAET AT GAATEA A
wety afery oy (dmAa wifaa g
gearge gFmtnw fad) X of of
3 Q2 fe w0 dHadia g F
|OAT ¢ FAT T TAIA ¥ IeTEA
®[ ALY TFAT AGT 1+ AT AT F
faqaat ¥ o 53 9 @& a8 T
ot f& T30 AT A § FUT 7 TR
& IETIEA TN AT AT AMLT | WA
ORI § FEqm, @ W §F WAy
¥ a1 3y = qF ag W fear @
s 2ecs fo A%, waly N graar
® 7 TH,  AUAT .Y FAT A
T IWA X AN WTAEERAT G
qeft 3 A FY gy wwfaa &
W fomma w3 w3 3f T AT § fe
AT NI F I AF WK FO¥
T T OF TUTT A ArEaGHAT
famaeag gr 0

947 ¥ "are & fafww Zai
¥ wwT F e & feafa ax frax
w7 AfA wraeaE T AT & 1 e
€o ¥ w3 f& wrem & g7 fawm ¢ fadh
23 AT T TAE ST 1 GFT 4T,
AT { {o AT 90 AW &, &4
# Y FUL o AT A, T¥E F 3 FOF
¥o AT =¥, afeadl FqA ¥ WY
wo HT Z¥, ®IA X § FUT Lo AT
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S, IO X % FAT Yo ATH A,
AT ¥ 3 FUT Lo AT A T
FT IRA GAT AT | 5 § qg & §
fF wrm & @ ¥ I@RA F of
g7 afz ® mawmsa § o) A
oA ¥ F9 § #7 { 0T A T
* IR HT ALY T@AT WA ATAWE
T g & 1 aar s g6 afy
g wifgd

I% g A qf7 & fad 7y gan
fear v ¥ fe TeEAT, faand ik
FIige F aqA™ TEEE wTEEE w7
faeare frar @ 1 a¢ aga wsdy T
% o ¢ & fad & darerr Y FRAr
Frar§ + Frg 39 sl ¥ frere
g & @rad @rvar A wafy F ¢ wAqw
T & INTEA FT AT T4 A4 &1 AFAL,
A FL Ao F 1w AN g
& far fraif@ <o amr @7 T4 &
I F 5w O g W e
2 afr wexfra fasre fear 9
a1 FA Sx AT TA AT FT IJARA
AT FTAAT A G AFATY 1 KT 9y
A zA4 & I ¥ f1d e §
NF FrErE Foeqrra wfy grms
a7 &1 7@ ¥ 1 afr weg FeArai §
Jerra § A w4 N gE A 3T WY
qfs N3 Fraw ¥ gfragds €1 o
FEft &1 X3 P17 & doavag & ag w70
=g g Fe Ft gardy ay g eft
39 ¥ a1 30 ufr gmws
EEIC S {5 1 A

¥ waT ¥ ag xan Far Ifad
g i 2w €0 ¥ W A% wwdw
¥ TR ® W AT wrE A a7
o7 ®q § 12 A3 FroN R g ¥
7 f1% ag == ¢ 5 a1r & Ay
AT ¥ ¥ oA S & @A
i aiffeaagrad
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I W FTETA R} o ¥
faqa ¥ W@ g ¥ wfeErd g
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aga T § 99 FT IJ9EM AT R
wrgfa & w9 A1 TR o ) Frawn
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EF qT HRG § | AAIRYT, Wi
o qEAaT ¥ W AT % Iuw wifz
Woars wf § 1 T F faweh genr
2, T TR ET 299 /T w2
qU T &3 & agt faodh o a
21w wmfy g=g avrl @ S
# ag grw & o1 39 ¥ qUg w1 =y,
gaige A frerd & qaan F S
¥ qgT ¥9 g

agt 9T a3 I ¢ fF teuy
fo ¥ WA wvETT ¥ AR T
ot A Ho Ao Fommardt ¥ My
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AN A T AW AT T qOAT F
I ¥ agm ¥ zefe ¥ F wd wwm
fo g fraed & wfas oww w71 ok
I ¥ I 9T WH 2N P A AW
Y FAr wfed |

W ¥ § & wETm 6w e
% fad g gew QoAw WX #y
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mfede %3 §, 9 37 N Gy §, ar
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W o ¥ O wrwm A 7w e g,
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TR EEH @ ¢ wWwama &
IT &1 WYY wgTe AT w47 AAT, 97 W
& g W faen w g wf
W AW T I ERA
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[ @< wo fog s |
fgd a9 & qm F AW AT §
R ¥ A A £ W@ F R
Y N qIE ¢ I F 9 A gER
T ¥ IE 9T TF A IAT FT I ;A
w1 Fgen ¢ af A9 39w
Y agi & A FTIQY T ST
|FaT § | @ AGA g fF W Sw
HTO G DT A FA AT W
afsq ag o wsgr e freesy
¥ fag a7 9=0 § fF agt v adw
Frg A@ AE A FW A A
TN oaw

w ¥ & gy wfr qEEw W
WK I & qFA9w W, N FW IFA
faar §, Brerd, TETRAY W gigT
W qfz & forg st o wrtard # T ¥
I & gra, 99 & faw & 97 W v
g
Mr. Chairman: Members may now
move their cut motions to various

Demands for Grants subject to their
being otherwise admissible.

Need for revision of coal policy

Shri Bhanja Deo: I beg to move:

“That the demand under the
head ‘Ministry of Steel, Mines and
Fuel' be reduced by Rs. 100.”
(1347)

Need to conduct trial boring for oil in
the surveyed Cauvery Basin area

Shri Sampath: I beg to move:

“That the demand under the
head Ministry of Steel, Mines and
Fuel’ be reduced by Rs. 100"
(1383)

Delay in obtaining the results of the
pilot project for low shaft furmace
using lignite
Shri Sampath: I beg to move:

“That the demand under the
head ‘Ministry of Steel, Mines and
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Fuel’ be reduced by Rs. 100.”
(1384)

Feasibility of setting up of a steel
plant in Tamilnad wusing Neyvel
lignite and Salem iron-ore

Shri Sampath: I beg to move:

“That the demand under the
head ‘Ministry of Steel, Mines and
Fuel' be reduced by Rs. 100.”
(1385)

Need to increase target estimates of
3% million tons lignite per annum
from Neyveli to 6 million tons

Shri Sampath: 1 beg to move:

‘“That the demand under the
head ‘Ministry of Steel, Mines and
Fuel' be reduced by Rs. 100.”
(1386)

Need for setting up Iron and Steel
Board on a statutory basis to co-
ordinate the policy and programme
of steel manufacture in the country

Shri Mahanty: I beg to move:

“That the demand under the
head ‘Ministry of Steel, Mines and
Fuel' be reduced by Rs. 100.”
(1415)

Low production of steel at Rourkela
Steel Plant
Shri Naushir Bharucha:
move:

“That the demand under the
head ‘Miscellaneous Departments
and other Expenditure under the
Ministry of Steel, Mines and Fuel’
be reduced by Rs, 100.” (437)

Failure to inform Parliament of
the approximate cost of steel pro-
duction in each of the three steel
plants
Shri Naushir Bharucha: I beg to

move:

“That the demand under the
head ‘Miscellaneous Departments
and other Expenditure under the
Ministry of Steel, Mines and Fuel’
be reduced by Rs. 100.” (438)

1 beg te
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Validity of Iron and Steel Control Delay in commissioning the various

Order, 1956

Shri Naushir Bharucha: I beg to
move:

“That the demand under the
head ‘Miscellaneous Departments
and other Expenditure under the
Ministry of Steel, Mines and Fuel’
be reduced by Rs, 100.” (489)

Failure to keep to time schedules for
-construction of the three steel plants

Shri Naushir Bharucha: 1 beg to
nove:

“That the demand under the
head ‘Capital Outlay of the Minis-
try of Steel, Mines and Fuel’
be reduced by Rs, 100.” (440)

Incapacity of steel plants to pay even
interest on the loans granted to them
by Government

Shri Naushir Bharucha: 1 beg to
move:

“That the demand under the
head ‘Capital Outlay of the Minis-
try of Steel, Mines and Fuel'
be reduced by Rs. 100.” (441)

Need to evolve sound principles for
basing contribution by steel plants
to general revenues

Shri Naushir Bharucha: I beg to
move:

“That the demand under the
head ‘Capital Outlay of the Minis-
try of Steel, Mines and Fuel’
be reduced by Rs. 100.” (442)

Destruction of the Chapel at Village
Purunapani at Rourkelg by the
Hindustan Steel Authorities

Shri Mahanty: | beg to move:

“That the demand under the
head ‘Capital Outlay of the Minis-
try of Steel, Mines and Fuel’
'be reduced by Rs. 100.” (1272)

sectiors of the Rourkela Steel Plant
beyound the scheduled date

Shri Mahanty: I beg 10 move:

“That the demand under the
head ‘Capital Outlay of the Minis-
try of Steel, Mines and Fue!
be reduced by Rs, 100.” (1273)

Lack of perspective in planning for
steel

Shri Mahanty: I beg to move:

“That the demand under the
head ‘Capital Outlay of the Minis-
try of Steel, Mines and Fuel’
be reduced by Rs, 100.” (1274)

Setting up a local Board for manage-
ment for the Hindustan Steel Works
at Rourkela

Shri Mahanty: I beg to move:

“That the demand under the
head ‘Capital Outlay of the Minis-
try of Steel, Mines and Fuel’
be reduced by Rs. 100.” (1275)

Non-implementation of the assurance
given by the Hindustan Steel Autho-
rity that preference will be given to
the local people other things
being equal, in the matter of employ-
ment in the steel works in Rourkels

Shri Mahanty: 1 beg to mgqve:

“That the demand under the
head ‘Capital Outlay of the Minis-
try of Steel, Mines and Fuel’
be reduced by Rs. 100" (12768)

Policy of appointing retired Railway
Officers over the age of sixty by the
Hindustan Steel Limited

Shri Mahanty: I beg to move:

“That the demand under the
head ‘Capital Outlay of the Minis-
try of Steel, Mines and Fuel’
be reduced by Rs, 100." (1277)
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Contracts awarded to a certain firm iry of Steel, Mines and Fuel’

for the blast furnaces at Rourkela
Shri Mahanty: I beg to move:

“That the demand under the
head ‘Capital Outlay of the Minis-
try of Steel, Mines and Fuel’
be reduced by Rs. 100.” (1278)

Appointment of personnel in the Steel
Works in Rourkela, without refer-
ring to the Employment Exchange in
Rourkela

Shri Mahanty: I beg to move:

“That the demand under the
head ‘Capital Outlay of the Minis-
try of Steel, Mines and Fuel
be reduced by Rs, 100.” (1279)

Allotment of land for commercial and
other purposes in the Steel Plant
Township at Rourkela

Shri Mahanty: 1 beg to move:

“That the demand under the
head ‘Capital Outlay of the Minis-
try of Steel, Mines and Fuel’
be reduced by Rs, 100.” (1280)

Irregularities in the muster-rolls for
the work-charged staff in the steel
works in Rourkela

Shrl Mahanty: I beg to move:

“That the demand under the
head ‘Capital Outlay of the Minis-
try of Steel, Mines and Fuel’
be reduced by Rs. 100.” (1281)

Need for a fired pattern for Agree-
ments for Steel Plant Projects ’

Shri Mahanty: I beg to move:

“That the demand under the
head ‘Capital Outlay of the Minis-
try of Steel, Mines and Fuel’
be reduced by Rs. 100.” (1282)

Government's inability to take full
advantage of the Russian contract to
associate  Indians  with  Soviet
Designers of the Bhilai Project

Shri Mahanty: I beg to move:

“That the demand under the
bead ‘Capital Outlay of the Minis-

be reduced by Rs, 100.” (1283)

Need for expansion of the installed
capacity of the three Steel Plants im
the Public Sector

Shri Mahanty: I beg to move:

“That the demand under the
head ‘Capital Outlay of the Minis-
try of Stecl, Mines and Fuel’
be reduced by Rs. 100.” (1284)

Nced to stop negotiated contracts #m
connection with Steel Plants

Shri Mahanty: I beg to move:

“That the demand under the
head ‘Capital Outlay of the Minis-
try of Steel, Mines and Fuel
be reduced by Rs, 100.” (1285)

Nceed to appoint General Manager of
the Steel Projects with adequate
technical qualifications

Shri Mahanty: I beg to move:

“That the demand under the
head ‘Capital Outlay of the Minis-
try of Steel, Mines and Fuel
be reduced by Rs, 100.” (1286)

Need for taking steps to finalize cost
estimates of steel to be produced in
Public Sector Undertakings

Shri Bhanja Deo: I beg to move:

“That the demand under the
head ‘Capital Outlay of the Minis-
try of Steel, Mines and Fuel’
be reduced by Rs. 100.” (1348)

Need for converting loans and advances
granted to the Hindustan Steel Ltd,
into share capital

Shri Bhanja Deo: I beg to move:

“That the demand wunder the
head ‘Capital Outlay of the Minis-
try of Steel, Mines and Fuel
be reduced by Rs. 100." (1349)

Need for taking steps to operate the
stecl projects on decentralised basis

Shri Bhanja Deo: I beg to mowve:

“That the demand under the
head ‘Capital Outlay of the Minis-
try of Steel, Mines and Fuel’
Be reduced by Rs 100.” (1350)
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Need for cost appraisal of small blast
furnece for production of pig iron

Shri Bhanja Deo:

“That the demand under the
head ‘Capital Outlay of the Minis-
try of Steel, Mines and Fuel
be reduced by Rs. 100.” (1351)

Need for immediate measures to
increase the capacity for production
of special steel and alloys

Shri Bhanja Dee:

“That the demand under the
head ‘Capital Outlay of the Minis-
try of Steel, Mines and Fuel’
be reduced by Rs, 100.” (1352)

Need for measures to set up marketing
organisation for bye-products of
steel projects

Shri Bhanja Dco:

“That the demand under the
head ‘Capital Outlay of the Minis-
try of Steel, Mines and Fuel’
be reduced by Rs, 100.” (1353)

Modification of the Industrial Policy
Resolution of 1948, permitting en-
larged sphere for the Private Sector
in Steel

Shrl Mahanty: 1 beg to move:

“That the demand under the
head ‘Capital Outlay of the Minis-
try of Steel, Mines and Fuel’
be reduced by Rs, 100.” (1376)

Failure to commission all the coal
washerieg provided for in the Second
Five Year Plan

Shri Mahanty: I beg to move:

“That the demand under the
head ‘Capital Outlay of the Minis-
try of Steel, Mines and Fuel’
be reduced by Rs. 100.” (1416)

Need to bring down the high steel
price in India

I beg to move:

I beg to move:

1 beg to move:

Shri Mahanty: 1 beg to move:
“That the demand under the
head ‘Capital Outlay of the Minis-
try of Steel, Mines and Fuel’
be reduced by Rs, 100.” (1417)
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Need to expand the installed capacities
of the pig iron producing low shaft
furnaces and setting up new units
with the objective of exporting pig
iron, instead of iron ores, in a low:
price

Shri Mazhanty: 1 beg to move:

“That the demand under the
head ‘Capital Outlay of the Minis-
try of Steel, Mines and Fuel'
be reduced by Rs, 100.” (1418)

Need to take a firm decision regarding:
the setting up of the Fourth Steel
Plant in the Public Sector

Shrimatl Parvathi Krishnan: 1 beg
to move:

“That the demand under the
head ‘Capital Outlay of the Minis-
try of Steel, Mines and Fuel
be reduced by Rs. 100.” (1478)

Expansion programme of Neyveld
Lignite Limited

Shrimatli Parvathl Krishnan: I beg
to move:

“That the demand under the
head ‘Capital Outlay of the Minis-
try of Stieel, Mines and Fuel'
be reduced by Rs. 100." (1479)

Feasibility of sctting up a low shaft
furnace at Salem

Shrimati Parvathi Krishnan: I beg
to move:

“That the demand under the
head ‘Capital Outlay of the Minis-
try of Steel, Mines and Fuel’
be reduced by Rs, 100" (1480)

Policy of nationalisation of coal mines

Shrimati Parvathi Krishnan: 1 beg
to move:

“That the demand under the
head ‘Capital Outlay of the Minis-
try of Steel, Mines and Fuel’
be reduced by Rs. 100.” (1481)
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Oil exploration in Cauvery Basin in
Madras State

Shrimati Parvathl Krishnan: 1 beg
to move:;

“That the demand under the
head ‘Capital Outlay of the Minis-
try of Steel, Mines and Fuel’
be reduced by Rs, 100." (1482)

Shortfall in production at Rourkela
Shrimati Parvathi Krishnan: I beg
to move:

*“That the demand under the
head ‘Capital Outlay of the Minis-
try of Steel, Mines and Fuel
be reduced by Rs. 100.” (1483)

Mr. Chairman: These cut motiors
:are now before the House.
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The Minister deserves special con-
gratulationg for taking the decision to
put up a pipe plant in Rourkela and
also for increasing the size of alloy and
special steel plant.

1 was very glad to hear this morning
from the Minister that they have taken
a decision in particular to expand the
capacity of the existing plants, Now
that the Third Five Year Plan is on the
anvil, it is natural that the thoughts
of the Minister are employed in fixing
the targets of this Plan. As the Minis-
ter mentioned this morning in his
opening speech the target of 10 million
tons is accepted. I do not know exact-
ly what is the allocation of this target
between the existing plants and the
new fourth plant. But I do hope the
hon. Minister would accept in princi-
ple that priority should be given to the
existing three plants and that their
capacity should be first expanded te
the full. That is not only an easy
possibility, but, I think, that is an

15 hrs.
Shri Morarka (Jhunjhunu): Madam
~Chairman, I have much pl e

supporting the Demands of this Min-
istry, I feel that this has been another
year of sustained progress, more
achievements and new hopes for this
Ministry. The Minister can legiti-
mately be proud of the performance
of his departments, If I were to des-
cribe this year in a metaphor which
has become very popular recently, I
would say that this has been the year
of take-off for this Ministry.  Most
of the projects under the Ministry have
reached a stage of maturity. In fact,
some of them have started production

during the year.

The three steel plants which com-
menced production in February really
went into commercial production dur-
ing the year under review. The pro-
duction of coal has also reached a
stage where without further delay or
expenditure the production could be
increased substantially, So far as oil
exploration ig concerned, it seems we
have beaten the world record and our
effort has been described in some of
the papers as a rare feat. All the five
wells in the Cambay area are promis-
ing as containing commercial quanti-
ties of oil or gas.

economic necessity, for these three
plants to expand to their full capacity.
That is the only way they can be made
competitive and we can produce steel
at prices which can compete even in
the international market, Even in
expanding these plants one thing must
be borne in mind and that is that the
expansion takes place without disturb-
ing the working of these plants; and,
secondly, that it takes place with
Indian technique, that is, with our own
technicians and with all equipment
which we would be producing.

15:03 hrs.

[SHrt MurLcHAND Dusk in the Chair)

The Hindustan Steel Ltd., is one of
the biggest undertakings in the world
and it controls so many corporations
and different units that it is becoming
monolithic in size, Besides the 3 steel
plants, it ig likely to have the 4th steel
plant. Thus in due course, it will con-
trol the production of 8 million tons
of steel. It has under its control the
iron ore mines, the limestone quarries
three coal washeries, a fertiliser plant,
the new pipe plant and it may also
have the special tool plant under it,
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apart from the ancilliaries and town-
ship and so on. It is not so much in
‘a spirit of criticism as in a mood of
introspection that I suggest that unless
some steps are taken to decentralise
the management of this corporation, we
are bound to get into some sort of
difficulties which are connected with
the size.

Even the present difficulties that
exist, I think, are mainly due to the
unwieldy size of this corporation,
While it is praiseworthy for the Min-
ister to carry on the management of
this corporation with a few people, I
think, economy of this type is bound
to have its repercussions in due course.

1 feel that in this corporation you
have very few people doing too many
jobs, particularly at the top level. I
have been going through the Annual
Report of this corporation—as I always
do—and I must confess that I was
rather disappointed to read the Audi-
tor’s Report, The Auditor says:—

“We commented at length in our
report of the 17th December 1858,
on the urgency of improving your
accounting system. This request
is again being made to the manage-
ment to make suitable arrange-
ments in advance so as to be able
to meet the requirements when the
projects go into production in full
swing. From a persual of our
remarks in the foregoing para-
graphs, it will be observed that
absence of appropriate accounting
records and reconciliation report-
ed upon previously by us continu-
ed to exist during the year as
referred to in the foregoing para-
graphs.”

Again, while they admit that the
management is alive to this situation
and also that the management has ini-
tiated certain steps, they say:—

“We should reafirm our con-
sidered opinion that a full-fledged
system of industrial accounting
must be put into operation imme-
diately.”

CHAITRA 18, 1882 (SAKA)

for Grants 10193
As I said, this is the biggest under-
taking in this country and if it lacks
a sound and fool-proof accounting
system one t imagine the
quences which it may lead to.

Another point I want to mention is
that such a system of accounting as
it exists today lacks a certain amount
of uniformity. I will give only tweo
illustrations to make my point clear.
One is at page 14 of the report, You
will find Schedule E, In this Schedule
is given the stock of stores and spares
which are kept at the 3 steel plants.
If you kindly look at this statement,
you would notice that at Rourkela the
stock is worth Rs, 3-99 crores; at
Durgapur, it is Rs. 1'25 crores and at
Bhilai it is Rs. 80.99 crores, I do admit
that there would be an explanation
and, perhaps, a valid explanation. But,
still, the very fact that it requires an
explanation shows that the accounting
system followed is not perfect.

Shri Narasimhan: It is 90, or 9?

Shri Morarka: It is 80, nine zero,
I was speaking about this annual re-
port. This annual report, which is,
otherwise, an admirable document, is,
according to me, noticeably incomplete
in three respects.

First of all, it does not say what
would be the final cost of these three
plants, Nowhere is there an indication
what the final prices are likely to be.
Even the hon, Minister who spoke this
morning on this point made only a
very vague statement In a commer-
cial or an industrial undertaking like
this it is very tial that you should
know exactly what your cost would be,
why costs are increasing if they are
increasing and so on.

Secondly, this report of the Directors
does not mention anything at all about
the Plan targets, t.e., whether the
Plan targets would be achieved or not
and if they would not be achieved,
why they would not be achieved, and
to what extent they would fall short
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Thirdly, the report does not say any-
thing at all about the inadequate pro-
duction at Rourkela, The Ministry’s
Explanatory Memorandum makes a
reference to that but even that is not
sufficient.

According to Dr. Heinrich, Director-
General of the Krupp Demag, out of
20 pig iron tanks only 4 or 5 were
fit for use and that the steel conver-
ters were not operating because their
wall lining was faulty. He also says
something more about the other plant
and machinery in this plant. This is
the opinion of Dr. Heinrich. He is
the representative of Krupp Demag
and if he stands aghast at the perfor-
mance of this plant, certainly, our
Minister must give serious attention
to this and look into this matter.

About the expenditure account
which is annexed to that balance
shect, there are two points to which
I wish to draw the attention of the
hon. Minister. The first point is, on
the expenditure side  you will find
that there is an expenditure of
Rs. 81.10 lakhs having been made for
repairs to plant and machinery dur-
ing the year. This is a report for
the year ending 31st March, 1959,
two months after the production
started. You have spent Rs. 81 lakhs
for repairs. It is a new plant I
would like to know why a sum of
Rs. 81 lakhs was spent only on re-
pairs on this new plant when produc-
tion had only just started.

The second point I would like to
make is about the maintenance and
repairs of vehicles. Last year the
amount spent was Rs. 7.81 lakhs and
this year it has gone up to Rs. 31.58
lakhs, almost 400 per cent increase.
We also find from the Schedules to
the balance-sheet that motor vehicles
worth Rs. 64.70 lakhs were purchased.
Before that we had motor vehicles
worth about Rs. 70 lakhs. This year,
as I said, they have made a purchase
of Rs. 64.70 lakhs, making a total of
Rs. 134.70 lakhs.
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Then, I would like to draw the at--
tention of the hon. Minister to the
operation accounts for the two months
during which these two plants have
worked. I find that in Bhilai there-
is a loss of Rs. 40.53 lakhs. The total
production there is about Rs. 80
lakhs and in that production of steel
worth Rs. 80 lakhs there is a loss of
Rs. 40.53 lakhs. In Rourkela the
production is about Rs. 60 lakhs and’
the loss there is Rs. 14.79 lakhs. I
want the hon. Minister to tell the
House why such a big shortfall was
recorded in these two months and
how he is going to prevent such a
recurrence in the future.

I was saying that as the size of the
corporation is becoming unmanage-
able many allied things creep in.
I will give you only one instance.
The Hindustan Steel Corporation
advertised for the post of a senior
surgeon. One Dr. E. A. Sinclair from
Bombay applied for the job. On 20th
April, 1959 he was asked to come for
an interview before the selection
committee, at 9.0 AmM. on 2nd May.
On the 29th April—kindly note the
dates because they are important—
Dr. Sinclair received another letter.
1 would like to read out that letter—
1 am quoting:

‘“With reference to your appli-
cation dated 6th January, 1959
for the post of senior surgeon, I
am directed to inform you that it
has not been possible to select
you for appointment.”

The interview was fixed for the 2nd
of May. He had not gone for the
interview. Before that the received
a letter saying that it was ont possi-
ble to select him for appointment. By
itself it is a small matter, but it is
indicative of what type of confusion
is taking place even in the matter of
appointment of senior officers. The
only alternative possibility it can
reveal is that there is a certain
t of inilatl
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Dr. M. 8. Aney (Nagpur): It is not
.a small matter.

Shri Morarka: No, but by itself it
may appear to be a small matter, but
it does not befit the management of
a public corporation.

An Hon, Member: As far as it ap-
{pears.

Shri Morarka: I hope the hon, Min-
ister would give his personal attention
to this matter and make enquiries as
to why a thing like this happened.
Dr. Sinclair told me that he made
enquiries of the persons responsible
for this. They brushed his objection
aside merely saying that it was a
clerical error. I do not know how
such a clerical error can arise, be-
-cause the next thing that Dr. Sinclair
told me is more important. Dr. Sin-
clair told me that when his applica-
tion was processed some of his most
important qualifications were left out
and his dossier was prepared in such
a way that his application could be
rejected even on merits. Dr. Sinclair
made a protest against this, but noth-
ing happened.

Now, many hon. Members have
spoken about foreign experts in our
steel plants. I also want to say some-
thing about that. We have 987 Soviet
experts in Bhilai, 180 British cxperts
in Durgapur and 585 German experts
in Rourkela. First of all, the question
is, can a country afford to send so
many experts to any other country
for a single project? The other
‘question is, are they really experts
or are they carpenters, lohars or
ordinary mechanics coming as experts
to India? This is a thing which the
‘hon. Minister must loek into. This
is a very important matter. I had
been reading what the Russians did
in other countries. The Russians
built two much bigger plants of 3}
million tons capacity each for China.
One was at Wuhan and the other at
Pao Tow. At no time when these
two steel plants were built by them
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there were more than 14 Russians
experts even during the construction
period, whereas in this country we
have got even today more than about
900 experts. Similarly, the Russians
built another plant in Poland at Nova
Huta. There, I believe, they did not
have more than four experts. If that
is so, and if these facts are correct, 1
wonder why we should have so many
experts—at least our technical calibre
is not inferior to that of the Chinese—
I hope not—and I do wish that the

Minister gives his consideration to
this problem.
I shall now strainghtaway say

something about the National Coal
Development Corporation. The per-
formance of this Corporation js not
as brilliant or as encouraging as that
aof the national steel plants. Out of
the total target of 10.1 million tons
from the new collieries given to this
Corporation, the report says that they
have so far achieved only 1.27 million
tons. Now, of course, they say that
much of the spade work is over and
in due course they will be able to
reach the target laid down but evem
80, I would like to draw the atten-
tion of the hon. Minister to two
points.

First of all, coal is one of the most
important sources of industrial energy
in this country. Our industries are
run by that, our railways are moved
by that, and if there is a shortfall in
the production of coal not only the
coal production suffers but our indus-
try also suffers.

Sir, 1 believe that production of
fertiliser at Sindri which is one of
the most important things for our
country today, has gone down by 2§
percent during the last four or five
months. For what? Only for want
of coal, for want of only about 60
tons coal per day. That means, we
cannot supply Sindri even 60 tons of
coal per day and that is why the pro-
duction of fertiliser in Sindri has
gone down by 25 per cent from what
it was producing before.
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Shri T. B, Vittal Rao (Khammam):
How do you say that the production
will go down by 25 per cent if 60
tons of coal is not supplied? What
is the calculation?

Shri Morarka: It is a special lype
of coal. That type of coal is not
forthcoming and, therefore, the pro-
duction has gone down by 25 per
cent from what it was five months
ago. That is my information. Shri
Vittal Rao may make enquiries and
it he finds that what I am saying is
incorrect he can correct me.

Similarly, I wish to say that so far
as coal is concerned the hon. Minis-
ter must flx yearly targets rather
than fixing targets for the entire
period and achieving them in the final
year or the final month of the Plan
period. That creates lots of difficul-
ties. Reading the report of the
National Coal Decvelopment Corpora-
tion one gets the impression that we
can produce as much coal as we like
but for want of demand we cannot do
that. Sir, I would not like to take
much time of the House, but I would
like to mention two things. One is
about the thermal power station at
Bokaro. It is said that the present
production is about 16000 to 17000
tons per month but it is capable of
being increased to 50,000 tons, Unfor-
tunately, that coa] contains a high
percentage of ash and therefore, it
is only suitable for a limited purpose
and hence the production is less.

Secondly, about the Kargali wash-
ery which went into production in
1958, but it was not taken over by
the Government on account of certain
tectmical defects. It is said on page
31 of the report:

“It may also be mentioned that
since the Kargali washery was set
up with the sole purpose of sup-
plying washed coal to Messrs.
Hindustan Steel Limited, the out-
put was regulated with an eye to
the requirements which have
been fully met so far.”
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This statement gives the impression
as if the production at Kargali
washery was kept down with an eye
on the needs of the steel plants, and
because the steel plants did not re-
quire more, the production did not
increase. But kindly see what the
directors of Hindustan Steel say at
page 11 of their report. They say:

“The supply of coal did not pre-
sent many difficulties during the
year. When all the coke ovens
in the three plants go into pro-
duction, adequate coal supplies
would be difficult to maintain
until the three washeries proposed
at Duga, Bhojudih and Patherdih
come into operation”.

Again, there is another difficulty.
The Ministry’s report says that.
Bhojudih and Patherdih washeries
would supply coal to the Tatas and
IISCO respectively and that this coal
actually would not be available to
the steel plants in the public sector.
I do hope that the Minister will
throw some light in his reply and
world take sieps to see that the steel
plants do not suffer for want of
washed coal. It would be a pity that
after spending such huge amounts
for the production of steel, our steel
plants do not work fully and remain
partially closed for want of washed
coal.

Mr. Chairman: The hon. Member's
time is up.

Shri Morarka: Sir, kindly give me
two or three minutes more. I shall
mention the remaining points very
quickly.

Mr. Chairman: He has already
taken 20 minutes.

Shri Morarka: I am grateful to you
for giving me that much latitude I
shall finish in two minutes. About
lignite, I want to mention only two
points. From the report presented
to the House, it seems that the latest
estimates of this project have gone
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up from Rs. 68 crores to Rs. 86 crores.
There is no explanation as to why
these estimates have gone up to this
extent.

1 shall now mention about the lig-
nite project at Palana in Rajasthan.
It is very encouraging to find from
the report of the Ministry that they
have accepted the report of the ex-
pert committee and have forwarded
it to the Rajasthan Government for
including the project in the third
Five Year Plan, and going ahead.
So far, so good. But the hon. Minis-
ter knows it very well that it js bee
yond the capacity of the State Gove
ernments to undertake projects of this
magnitude. Even the Madras Gov-
ernment could not undertake the lig-
nite project there, which is going to
cost about Rs. 86 crores and the en-
tire responsibility of the project was
taken over by the Centre. I do hope
that the Government would take this
plant also within their purview and
develop the lignite mines in Rajas-
than by themselves,

1 wish to conclude by saying a
few words about the copper mines in
Khetri, as they fall within my consti-
tuency. 1 am mentioning it last so
that it may remain fresh in the mund
of the hon. Minister and that he will
deal with it, first. This area in Rajas-
than has very large deposits of copper
ore. More than 2840 million tons
have already been proved, and the
report of the Ministry says that
actually there may be much more of
this ore. I do hope that it would be
possible for the hon. Minister to as-
sure the House that this mine would
be developed during the third Plan
and that they would not leave the
development of this mine to the
Rajasthan Government, but that they
would take it upon themselves.

Shri Sampath (Namakkal): Mr.
Chairman, Sir, I have moved cut
motions Nos. 1383 to 1388. Cut
motion No. 1386 is to discuss the need
10 increase the taget estimate of 3}
million tons of lignite per ammum
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from Neyveli to six million tons. I
think I have no need to argue about
it, as the hon. Minister has been good
enough to give an assurance that in
the third Plan the target would be
doubled, so to say; that is, to seven
million tons per annum. We are
very happy over that, and I really teel
that this announcement is a good
cheer, a chcer which the peoplc of
South India deserve and which affects
the people of India as a whole.

So, I shall confine myself to the
question of setting up a steel plant at
Salem and oil exploration in the
southern part of this country. When
we increase the target of lignite (o
seven million tons, it naturally follows
that it is essential to have a steel
plant there, to utilise the excess
amount of lignite that we will be
digging up. The present target of 3}
million tons has been allowed for use
in the different schemes in Neyveli
itself, namely, for a thermal plant, for
a fertiliser plant, for a briquetting
plant and so on and the additional
3} million tons of lignite have to be
put to use in other ways. Lignite is
not a substance which can be stocked
or piled up since it is an inflammable
material. So, to find use for that
lignite, it follows as a logical sequence
that we should have a steel plant
immediately along with the produc-
tion of lignite.

Regarding the iron ore position, I
need not eclaborate. India’s Mineral
Wealth, written by Coggin Brown
and A. K. Dey spenks very highly
of the iron ore position. Speaking
about the iron ore :of Madras and’
Andhra at page 187, they say:

“Iron ores arc abandant
enough in the Salem district of
Madras to have led so astute a
geologist as the late Sir Thomas
Holland to declare that they are
practically in-exhaustible.”

Extensive deposits of genetite-
bearing quarts occur in a serier of”




10201 Demands

[Shri Sampath]

ridges and hillocks in the Salem and
Tiruchirappalli districts. The major
deposits are in Kanjamalai, Godu-
malai, ; Perumomalai, Tirthamalai,
Kollaimalai Paohchaimalai and
Chitteri. Deposits are also found in
several hills in the Attur valley and
the area between Namakkal and
Rasipuram. So, nobody would dispute
the amount of ore that would be
available if we set up a steal plant
there.

Even if we go back to history and
see whether any attempts have been
made in the past to exploit these
ores, it makes interesting reading. In
the same book, at page 176, the
authors say:

“In 1830, the Indian Steel, Iron
& Chrome Co., was established by
J. M. Heath with its works at
Porto Novo in South Arcot district,
Madras, where ores from the
Salem  district were smelted.
These works were . subsequently
carried on by the Porto Novo
Steel & Iron Co. and the East
Indian Iron Co., additional furna-
ces being erected at Tiruvanna-
malai in North Arcot, at Beypur
in Malabar in 1833, and at Palam-
patti in the Salem district in 1863,
Pig iron from the Porto Novo
works was shipped to steel-makers
in Shefficld, and a large quantity
of it was used in the construction
of the Britainnia tubular and
Menai bridges in the United
Kingdom”.

So, even a century back, there have
been attempts to exploit that ore, and
the amount and the quality of the
ore had been so tempting that any-
body would like to use jt. But the
main obstacle had been that we do
not have coal in the proximity of
that area. So, without the availabi-
lity of coal, it had been found im-
possible to have a steel plant there.
‘But after the find of lignite, hopes
“became brighter. However, the Cen-
tre was turning the cold shoulder to
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our demands so far. When we put
questions about it, we used to get
some sort of replies to the effect that
the tests are being carried out or that
the results are awaited from Jam-
shedpur and Dhanbad and so on.

From the journal called Journal of
Scientific and Industrial Research,
published in the month of February,
1960, I find that there is an article
written by two eminent men in the
fleld—Messrs H. C. Nand and M. S.
Iyengar. In page 84 of that magazine,
they have given the various factors
and all the results of scientific ex-
periment so far carried out. In con-
clusion, they say:

“The above studies indicate that
it is possible to obtain ferrocoke
briquettes of sufficient strength
from South Arcot lignite-Salems,

tite blends for reduction in+
low shaft furnace.”

So, from the test carried out in the
Central Fuel Research Institute,
Jealgora, it has been found out that
the Neiveli lignite can be used in low
shaft furnace method to obtain steel.
Now we really do not understand why
the Minister, who has been good
enough to assure us of double the
amount of the second Plan with regard
to lignite, was hesitating to give us
an assurance that a steel plant would
also be set up in the third Plan.

In the meanwhile, we were hearing
some rumours, which I hope the Minis-
ter will clarify, that the Madras Gov-
ernment, in its very legitimate enthus-
iasm, had direct contacts with some
East German experts and invited
them to see whether the Neiveli lignite
could be used to produce steel. As
we know, East Germany is producing
steel mostly by the low shaft furnace
method. utilising the abundant lignite
available there. So, it is quite natural
that, in our anxiety to have a steel
plant in our State, the Madras Gov-
ernment wanted to consult some of
the experts there. We hear that a
spectal correspondent from Delhi has
written in s Madras newspaper that
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it has irritated the Central Ministers
to such an extent that they want to
poltpone the whole proposal and stop
any gation in that . Ido
not think it is true, but all the same,
I would request the hon. Minister to
clarify the position. The East German
experts, after visiting that place and
testing it, were very hopeful and they
gave us more hope. It was even
published widely in newspapers in
Tumilnad and other places also that
it is quite possible to set up a steel
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Distribution of Industrial Populnﬁu}.
in 1937, which recommended the—

“decentralisation or dispersal
both of industries and industrial
population from the congested
urban areas to open rural areas”.

It unanimously approved that the
objective of national economic plan-
ning should be the encouragement of
a remmble balance of industrial

plant with the low shaft fi
method, utilising lignite to produce
steel. I only request the hon. Minis-
ter to give an assurance regarding this
also.

Another factor which 1 want to bring
to the notice of the Minister is that
the East German experts have also

11d that the ore obtainable in Salem
district is much superior to that which
is obtainable in East Germany, which
is actually put to use. So, these are
the factors which go to prove that it
is not only feasible, but it will he a
profitable proposition also to have a
steel plant in Salem.

In this connection, I wish to draw
the attention of the Minister and the
House to the question of regional dis-
parities that exist at present, in the
matter of having heavy industries.
That is a very big problem, but when-
ever it is raised, it is brushed aside
and treated in a light manner. It is
really very good that we will have a
diseussion through a Private Mem-
ber’s resolution which is ceming up
tomorrow about that question. I
would like to say that even the
advanced countries like England, USA
and the Soviet Union are keeping a
very vigilant watch that all the indus-
tries are equally dispersed throughout
the country and no particular area is
neglected very badly or becomes an
area of concentration of heavy indus-
tries.

In England the question of regional
distribution of industries was examin-
ed by the Royal Commission on the
105(Ai) LSD—4.

t throughout the various’
reclom of England, coupled with
diversification of industry throughoul
the country. The Scott Committee on
Land Utilisation in Rural Areas in
England equally emphasised on the
dispersal of industries.

In the USA, the question of regional’
planning was examined by the
National Resources Planning Board:
In the Soviet Union also, the Soviet
third Five Year Plan (1937) realised
that excessive concentration of indus-
try does not always pay economically.
The post-war Plan of rehabilitation
and Development of Russian economy
(1946-50), gaining from the experience
of the war, was perceptibly conscious
of the need for dispersal of industry
especially in the eastern areas.

In particular reference to the iron
and stee] industry in the Sovlet Unlon,
this aspect has been taken into very
serious and active consideration. They
have published a small pamphlet enti-
tled Soviet Iron and Steel Industry:
Development and Prospects published
by the Foreign Languages Publishing
House, Moscow. On page 65 in that
book, they have described the process:

“Guided by the principles of the
balanced distribution of the pro-
ductive forces, the Soviet state
has effected radical changes in the
geographical distribution of the
iron and steel industry. Prior to
the Revolution, the industry was
concentrated in thres regions—the
south, the Urals and the Centre”
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dn the last paragraph on the same
@mge, they say:

“A characteristic feature of the
change in the distribution of in-
@ustry in general and the iron and
steel industry in particular, is its
eastward movement.”

I am bringing out all these things
@ the notice of the hon. Minister to
emphasise that this question shouid
tp approached with these i_.eas. Al-
:ldy there are severe complaints.

ven in this House, today all the Mem-
bers spoke laying emphasis on their
wegions  So, we cannot simply brush
this idea aside, saying it is narrow
parochialism. The hon. Member wio
proceded me, Shri Morarka, said that
{t was quitc heartening that Bokaro is
Gaving a fourth steel plant. Really it
s a matter for him to be happy, as
e hails from that place. Before that,
&hri Reddy throughout his speech
stressed the need for having a steel
plant for Andhra. It is quite cssential.
WNow the tendency seems to be to have
conceniration of heavy industrics in a
certain belt which lies in the north of
this country. Maybe the Minister
mayv say he comes from the northern-
most part and for him, it may be
gouth; but to us it is north. There
they are building up a big belt of
heavy industries. After sometime, the
administration will feel it much easier
fo expand the existing heavy inlus-
tries rather than setting up new heavy
dndustries in other regions. So, this
fendency should be checked from the
beginning. That is why 1 am emphasis-
ing this polnt so much.

Regarding oil exploration, repeated-

in this House, the Minister had been
@aying that it is being done. I would
request the hon. Minister to ¢o through
the article written by Dr. M. S.
Krishnan in the Hindu Weekly Re-
wew dated 28th  December, 1959, in
which he gives the exhaustive details
about petroleum in the Tanjore basin.
He very emphatically says:

“It now remains to extend the
geo-physical survey, which have so
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far been done by the Gealogicml
Survey on a small scale, to the rest
of the area, using particularly the
seismic methods in order to get
data about the thickness, distribu-
tion of structural peculiarities etc.
of the strata in the basin.”

Such a survey .would provide the data
for selecting the most promising site
for drilling. So, the demand has been
there for a very long time. We do
not know why it has been delayed.
Of course, we do not suspect the bona-
fides of the Minister. Anyhow, it is
being delayed. There is very good
scope for that in the area from Cud-
dalore to Salem, Mettur, Sathyama-
galam and Mettupalayam. That is a
very good belt for prospecting oil.
There we have got lignite, iron etc.

In conclusion, I would request the
hon. Minister to give seismic appara-
tus very soon to that area and to con-
duct survey in right earnest to see
that backward area is developed.

st wefrm (37) : awwfa g
WY 7 de w1 g frar g fau
& oroer ¥y wmArd g o

& wmw & amA qga defrew
arEt F A w0 9TEAT | WNE aa
fafeedy f T & 9 o DS wvd §
I A TN TEWAT @ 1 W7 A
A @Y 3wy |UET 1 9v faae S
T el ¥ S Wy ag &6 o
% ? o agt gy mafaat A o &
AN Fgr A Ag W qrlt 1§ faard
@y N wr g wd w ) o
S T @ & o ImEA A @
T & W w7 S Hw v q =T R,
Afe ft i w=T oy wafagi & 31
gt s # v @) & fafre s
& @ wikf s S g f
AT T gXT PR W R, W v
T % § a7 g, a1 I g
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¥ A7d, o o AT ¥ W W g
@ ¢ 99 WA 7 W T A g
* amar gl §

agi 9T g N et s wca
W @ ¥ gy gEAfe dy W
T W FrEAwfw & ¥ A §, @
JaTET W & far it @k W W@
¥ fag ag w=d § fir wwit # 5@ T
N T Wik g da fear and fw
Tg AT NTAAZ & | A A% TE WAL
W 77 e § Al areel aw aw ag
AT AT Wik ofsexw Jazx W
T T R mh ae e O
&% % gt ammA url A ¥ oW
R N qar & fag et & o a9
=T W W wEAr g 4w g
¥ ww v &% § @ wt s oW
At F ITa Wt wd 6 ? g g
& wraw Arei vd #F 2if gk Wi W
fewwi M f5r ¥ a@ ¥ fg e
w7 T @ Y Qe g ?
WY 1T & WIOET W iR
AGAT § !

TTAE T d @ F gay A §
fe agi 9T N T wE AT AT W
xR ¢ A mfrw IR e e @
fie agi IaTEA 79 A ¥ aF WoarARR
T @ fe fomd e g &3 1 @
[ T I W AT S
Ty ¢ 1 AT Tt AEAfa a9
N awg A 3 AR § Ay waqw §
qoargT  Ag war  afw oAk
AT A AT § W gafag gl
g A1 A § fe M wwEe wgi w0
Frar § @ WA W & wwfmm &
T & Nfmm sErg, ok i
frem amx & @t Y@ P g
# wra w1 qF TITETN dWY o gET?
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wgt fammege & @eh @ ow #Fw
WAy agarw g €t d
% WYET W § 6T wEr Wi I6d
TR @ ) ey B ¥ W
¥ a1y 9 Ty ¥ fag awmn mn wh
¥ I Ty ¥ fag w @ sEn
vafey Jay way fe I s W @
a1 7Y, ox fer ohwn ¥ f vz e
w fr ag wafee § 1w ag ¥
AT qr qmaT A A ¥ A Fore /g
¥ %y, IR mfx & w0 g o
wrart ¥ ) fee S g Sw B q
¥ 31 ) o, W e g e
Ion faeer | @ atg ¥ 9 @
0 v ) a9 § wrowr wm
arefes #<n T oo

o fi ¢ 70t & a2 ag T wfen &
tx xw oA @ Al gy A Ay
NIRRT AT/ % 47 5 § o7 f
0t gt & gt I TN ) AW a@
grn 2w gEewe Wik g §
g w1t Framy 78 2 1 0 qEi © A
g T A 2, WR ad @ g
& ag a1 7z e agi %1 Ao I
ot &1 g A @, Afea ofeaw e
A agt iz qw wafrd) 3, g
qoifrf a1z 9 fafuzz §, 39¢
fafrd) B whr 3% ae fafwee ape
¥ & afesr ey Tn R
w1 At 7R &1 e A o Al g
wwfo ¥ = @ far agi wfoest &
@t wrefedms G ¢

& arTe aen W § fe i @
W % W S 8 sh ard
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At fs agi 0 wrgAs faamm g-gn # A wm o 37 FE W A

WY @17 7% et w7 3oz 7 w2ar WX &1 WY F ¥ o A

o qf Tar wm & e faw fad gq
qAX QY 7 § A 947 ALY AN fw
&FF I 70T § 1 Fgh 9T QAT AF Hy
& 7w 77 AT w7 Qe e )

gt wrf o AT 7 & aw A
Iq 7T Fiars auy o F At A
& oI TS i e W & o agt
& A faan a1 3afereqd) @ sf@@
ar gafeend ¥, agi oF gfaa §,
Cormrer aw fred &0 awd gfraa
T 527 Aqfwlagie § | & gawr doctn
g1 & 7 & A wREw & sw
6 fear afsr fog N s 900
T AT 98X &R A &7 o 900 A ¥
o ¥ gqaT wAEId W EX QY Ew
QA | IEFT B AT FE W o
Afes Trax faasa & a1 gy § QAT
g g ¥ fafaaw awr foww
foea, @Y g7 3 w71 & ve &7 fo IR
qafes g wifgg | Afer smed=
feméiz & g & faar | fec 9w
faar aga qwra o1, Fasr v ag
g 5 3egta @ At Y wem & o)
faady & FTe@TA F W WA 97 W
QI G ITHY AN N & wIT T
frerar faqr o @ R TR
A IFTT F ATAT, TET AW W
®ZAT & 1 agt ag DA g fr g A
A wraer &7 Seoan farw & Aver wWAT Y,
QFFT IFL FTTATA & X T3 AL F
fran wiT g T ¥ dew wT faar o
& wrrifaw fafaeet grgg &1 sw
aT¥{ Ty $7AT g § WK g g
g f 7z A% wewg gar Wi @R T

FI FTH FTA T § W ITH FATZAG
T AT A 4g R & T%aT 97 | ¥
W A AT AT aFAT @ | IT AF qav
T rar agr ag Freart Ad & awdy
6 a1 Wy & g Fg wgan g
7§ ad A 1Y & o S A A
oA & 1 @S JTEE a@ AT qg
R Ay o Fmle s R,
JEA @ agm §r Wi aga
¥ A w1 AAwfi fra o
g aq s piawm q9 e,
ot qFx FAm, a@ @ ad,
o ax ¥ feafa wdr am
g & ara Gft 1 g o o g1
tiafrrsam el qg A Adi g
awar | fedy oy oy &7 e fraat &
ATYI & HTAF AT AT Hf5THFTH 1
W Y o Qav awran & iy Frard o v
T A § A F fag e Fodare
fax gr ofdfea @il A alx feamd
ST A AT AT oEE dRR W
qFd §A ¥ g ag A wrawws & fw
AN N FreaE @l ), I9 F 919-
qEAFTIAEA IT F 9w F ¥
# gg aarT wgA g fr ag e
Fmiwr et o T e 1 @@
I N U@ AR = F o
qf A fasr W€ 2w o
7 I9 F 9w 7 g ah, A ofeTw
& w3 aem AG R F ag A
g fe N 1 @ U E I A
fora fagr @1 W @ fao oo
taarm@fammu g Afer am
fafreet age = W ¥ v F@
T & §3, A AT IT F ATIA W
fe & s Qg gfferecFw o §
A T AT ¥ 9 g IT A
& faer 2@, O fe 2w & fag =@
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|H MU, A I A 99 1 qeg QW W
s am g fadm g dwgfe
TR Tg wE-wCwA A 4, weaw
afar afl @1 W freEr fran frew
g @, Afew for A Fmar &
awdt 1wt agi i opE o
& =gt 9 gfeww ¥ 3w gl awt
1 ey fawmar @1 § fafeT amw
T O TH ATE UTRTEA T ST
g f5 @i @@ 7 wie § Wi d @
RS FT AHET F7F F fag o wxA
gl ) & aft aw dww wr g,
ANfEAAAsH Y gw awi 9T,
Afew gu ®1 w7 v e g wv
g g, maf far gy wgi AW
w8 f % gan wh ¢, e W
oY ar g o, @ T e § e wd
8w W, gTE Wl W
Ty faw T Jo7 O, @ 99 W ™
wa@a, @ oW W e a@
T gt 9T WK A 94, A ) Iw
fear @dm, A fr x@i ¥ W@
rafar tq am w1 57" v wifge
f w7 weafedi » aq-gvaa w9 feqr
o & gwR ¥w ¥ smeToRAT
agl N FR R, AnE wgd W W
gy wiew §, @ fau i aga Tl
at gnit §r1 #few 9% w5 @ & fag
g wrww ¢ fr s o Wik @
v wAA w1 Fwin fieqr am
IqA WY W AE AN

g,~
-

ez & q@ A § d I W
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af faee Al o 3 ow wek
farwre 7t qrar §, &Y 99 W eIy
wfegramd ) agt e g o Wi
T Ayt § 9@ A JE w1 fan
AT, Ax A &Hw §, Afer wf avn wN
faref ey srmg T w T fearomar g
s\ s agi @ @ , 37 % fedt gEd
sag B A fm A R @
aw At & e wft wmfawy gt £
§ fowwd vo fag gt € fe agn ax &
W ¥ Nafedan W ¢ aw W
wuiwsmAwmaH w L A
7 ard famer W qfee & ) wx W )
R fafaec wga @rq &1 @
wiZ FEA AU § W 9 R A
1 P agr K @ e
W W wreht ¢ Afew dm e
afes &1 ®F @ fw owg @
fow & o wd o ww W A gfe ,
w ¥ 0 ¢ fwm e ofom
ot g 8, o e fogd WA guT)
# fafreet agw ¥ w1 w€m fr xg
Q% OuT 267 aATd, faw & A oo
¥ gy wft v @ aw e
qAN, ax A% Wiz & A9, I
adw, Rfes ©8 & T W@ g A
1 T g IEW dAW A
oy § o feR oferw dweT
wrTys Y ? Ay A wrear v ¥
# agraT 9T gwaT

afow & anr & At agi whw grew
2 T X W AT AT N Ay
Wy w ¢ WX ATAT e aw
WY & g6 §, A ofenw dger aw
Y Y & '%, 7 AT AW § Y
aray | 70 iy § fr aedr g awly
T AF a7 T g N I sqaewr
® wwe fegr aT@, W €Y sqaeay
w &% fiegr w1 agt 97w g
ag A atw § and, @ aw O e
wt anr ayt 9T W TR T e owy
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T gAY §, faw & qrg Wk 2 o 1 cwftars : SF wa A,

o & | o T IEE § WA &
AT ST FH W /T o Ao
o FTaT & 1 AT * {F € qaQg
qFT FT ETHR AFAT AAT AT 1 W
ot gwaT ag & fF wme W g
«fgd, @ arg 9 w17 Af faay
gt w1 frrrg feyiédz rar afpm
¢ 5 ara-ara #< frdg adt ¢ o
fr foq *Y far v § 1 & fafrerTangy
F1 Q1A 7@ T FIRTET FTAT TG
¢ | AT ag 7@ X F Ifaq w0 gt
GEER A fag 787 AR 7T FTCETAT
<« Fam, @ fFT ad foewy &
QAT HTAT 9397 | qrA-FT Ay faAfor
&1 w1 §, N agy qqd faq T
e Agr @AM AT R
& s &1 AfeT Wt FwR
o fewwg arx avdfy § 1 A Fafreet ange
¥ 7g fdgw $&m 5 @ &1 O Gwadaa
&Y ar @ §, I A gAk ofear W
QT @ AR | A Ag AG W&,
M for & I Al ) qIFIT A Y
& ga N aga g gu d, wUwg ?
IR

F o WYC qrer ¥ T sqr fremar
A § O W, @, IR AW
&t feadr wg & Wil § 0 g oA
Qe wiw & 1 FrAr # 79g ¥ 99 W
TR AW qT | AFT AN aga A
2\ &y W A 1 fefegega wedy
g ¥ v § oo ag v A
qrn § ? ag &% I § @ faaan
ft, afex fer O weTA awTEEr
@ ¢ 7 & oo AW o Ak )

e awfty wEr o ®iE AW
e g

faar & NG ar & ) wE A A
FT 7T Y ¥ 9FF A7, IFT I A
Y 9T A7 8 77 | g7 sqTeqr
At g @i 1 qgT W anfaar @ WK
IT H AT AANT AN AN FosqA
2 =fzd

T H § A Aj7 7 fiiza
FIAT 370 § fF 7z T sgreqr #¢
fe famr & Y qem¥ 97 §, 3 Frecd
T XY q0F A T A6 FRC T AT
N famr qar7 =d, faqr av-wi fog
Z IT [T 1 g F, Ty feqiy A
WIga gy & 5 gq 97 ¥ fad, 37
® qi7 faewl and Wi 37 37 A
Xl § T g FA A Afay FE)
Q) @ femw sngm, av wlasr &
W awg N af af o

16 hra. B

Shri Thanu Pillal (Tirunelveli); Mr.
Chairman, Sir, the Ministry of Steel,
Mines and Fuel deserves our congra-
tulations for the admirable work they
have done in the public sector in a
the basic in.ustry which decides the
fate of the country in future.

The observations that have been
made here by way of criticism have
been very normal, moderate and I
might say a bit constructive also.
Lapses there are and if there are peo-
ple who criticise those lapses with the
motive of correcting them, so that the
public sector should thrive and it
should be able to stand the challenge
from other quarters, we should only
welcome that. But criticism of the
nature that comes from certain quar-
ters not with the motive of correcting
or helping the constructive side, but
merely criticising because it is public
sector, criticising merely because it is
done by the Government—well, that
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is something which we should take
note of.

In the industrial policy of our coun-
try steel, coal and iuel and other
minerals have been placed in the
public sector calegory. Today some
people seem to think that the time
has come for them to make inroads
and make challenges regarding that
aspect of the public sector and try
to interfere in it. When the Govern-
ment started an automobile factory in
the public scctor, one newspaper wrote
that there was interference in the
private sector. It has never been said
that the Government will not go into
any sector. On the other hand, it has
been definitely said that the basic in-
dustries will be in the public sector.
But so0 far as iron and steel are con-
cerned, Government also decided that
existing industries in the private sec-
tor will not be disturbed—not only
not disturbed but we have assisted
them. The Tata Iron and Steel Com-
pany and the Indian Iron and Steel
Company have received ample aid by
way of interest-free loans and foreign
aid under-written by the Government.
T give credit to TISCO and IISCO for
the good work they have done. When
1 was a school-boy the name of Tata
was something very laudable to me.
People took it as a heroic name and
that history was being made in the
industrial and transport sector by
Tatas. For that reason we are not
going to surrender to that sector any
further, because the tempo of the
country has taken a different turn. We
have decided to develop and the peo-
ple of this country, the millions and
millions of the poor people, have hope
and faith that these public sector pro-
jects in which we are all partners will
come up all right and they will have
a share in the national prosperity.

However big a private sector might
be, however important those people
might be, it is their own familv con-
cern or their friends’ concern. We do
not say that they should,
reason, be destroyed or reduced, but |
Government shall not allow any in- |
roads to be made in the public sector
by \them. ‘
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There was an observation made Ry
one hon. Member that they were
prepared to contribute equity capitdl
for the three steel plants in the public
sector for future expansion. 1 beg
to submit that the private sector h
being given ample contribution by way
of loans at low rates of intercst and
for everything—for billions and crores
~—they come to the Government. It
will be interesting to know that *y
Company with a total capital of Rs. 3
crores has got Rs. 3 crores from the
NIDC, the Government and the Banks
and another sum of Rs. 75 lakhs from
foreign collaborators and an amount
of Rs. 25 lakhs is adjusted by way o}
their commission and other things. I¥
there is so much money in the private
sector to participate in these steel
plants, why should they go to the
Government asking for loans now and
then and asking these investment Cor-
porations to be given more and more
money?

Another point raised was that not
only the Indian capitalist but also the
foreign capitalist should be allowed to
participate in these three projects. My
hon. friend Shri Menon was painting
the picture of oil going in to the
foreign sector of not trustworthy peo-
ple. I do not belicve that our Minis-
ter for Steel, Mines and Fuel or h™h
Deputy or the Minister in-charge for
Fuel could so easily be tackled by any
combination of any foreign paople. He
is more zealous about the public see-
tor than even Shri Menon conld think
of because he has got the resprnsinhl-
lity on his shoulders to fu'fil the
objectives which he has taken for
which Shri Menon has to wait for
long, or wait for ever.

Shri Narayasankutty Menon: I am
terribly answered.

Shri Thahu Pillal: My Minicter i
capable of han-ling it, that is mv sub-
mission. There need not bs any fear
created that this Governmen* and *h's
Ministry will surrender to the mach}-
nations of the private sector. Thrre
are two attacks, one from the right and
one from the left. Both sides attack
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)
the Government. dh sides do not

want the prosperity of this Ministry.

An Hon. Member: To which side do
you belong?

Another Hon. Member: Right.

Sardar Swaran Singh:
to the correct side.

He belongs

Shri Thanu Pillai: We are right in
our principle and right in our step.
I only say, the Government should
not falter in their step or alter their
path. We have gone on the right path
and we have progressed and succeed-
ed in it. In an
have succeeded, why should there
be any criticism to undermine it? Peo-
ple think that because of some political
noises made here and there, about this
taxation and that taxation, we would
be frightened and go the way of taking
aid for our three steel plants from
America and other people.

About oil also, I have got perfect
confldence in our Government and in
our Ministers that they will not go the
way which Shri Menon desires them
to, so that he may be able to paint
them as a failure and come and say,
“Look here, the Congress Govern-
ment has failed” I hope the hon.
Minister will be careful. If there is
any truth in it. I am sure the Minis-
ter in-charge will take note of it.

My hon. friend Shri Sampath, a
Member from Madras, spoke about the
regional development. In the Second
Five Year Plan, we have already
enunciated. . . .

Shri Narayanankutty Menon: Your
Minister knows better how he felt
when he dealt with Oil Companies.

Shri Thanu Pillai: When he has got
that knowledge, 1 do not think your
fear can have any effect on him.

Shrimati Parvathi Krishnan (Coim-
batore): Your brief too is unnecessary.

[ ——-——

industry where we |
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Mr. Chai : There sh
argument across the floor.

1d be no

Shri Thanu Pillai: About the deve-
lopment of south zone, the hon. Minis-
ter was good enough to say—and Shri
Sampath was also good enough to -
admit—that under the Neyveli project
the target of 6 million or 7 million tons
will be achieved. But along with that
1 wish to submit that iron and steel
plants with Neyveli lignite and Salem
iron ore should also be considered.

During the last general discussion
something cropped up and the hon.
Minister spoke about the production
of lignite being increased. But about
the steel plant, I think, it is still being
considered and I hope the Minister
will give some sort of an idea as to
the stage at which it is and how soon
we could expect it.

About the expansion of the steel
plants during the Third Plan, 1 wish
to submit that we should have more
steel plants and not simply depend
upon the expansion of the existing
plants. The hon. Minister in his state-
ment today said that we can hope to
get about 8} million tons in this plant
expansion and something more which
could be set up in the new Plan. But
then, the demand at that period, at
the end of the Third Plan would be
much more. Fore a country which
was producing about 14 to 2 million
tons at the beginning of the Second
Plan period, if by the end of the
Second Plan period it should be able
to consume 6 million tons and the de-
mand will be something more, natu-
rally by the end of the Third Plan
period it will be much more than
that. Therefore I submit that in our
Third Plan, which is going to be of a
bigger order than the Second Flan,
not one but three steel plants should
be started again.

We have got the experience of these
three plants in the public sector. Our
engineers are capable of developing
their own technique, putting up their
own plant. and we are proud that we
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have got that talent and technique in
this country that our Ministry is able
to say that the fourth plant will come,
fabricated by the Indian engineers
and Indian talent. If we can have
the fourth plant, let us have the fifth
und the sixth, if necessary. No price
will be high for giving this basic
essential industry the aid that it re-
quires,

There may be other demands. But
if out of Rs. 7,500 creres we could
have three plants, out of Rs. 9,500
crores we must have more. I will be
satisfled with three new plants with
capacity to enlarge to 2 million or 3
million tons with scope for further
expansion.

8hri D. C. Sharma (Gurdaspur): One
in Madras.

Shri Thanu Pillai: My hon. friend
Shri Sharma grudges even that, for
giving it to Madras perhaps. I do not
mind one being set up in Punjab also.

Regarding the small rolling mills,
they have said that they are going to
freely license the rolling mills. But
I submit that the rolling mill licens-
ing alone will not solve the problem.
When you allow an industry you must
also allow the raw material. Whether
the billets will be available for those
small rolling mill people, whether the
coal that is necessary for that would
be available for them or they would
have to depend upon the open mar-
ket which is called the black mar-
ket, are things that have to be con-
sidered.

Something was said about the steel
prices being reduced. 1 would be
happy if the people in our country
would be able to get iron and steel at
the present control! prices liberally.
Any reduction I do not suggest. Some
people argue that there is no use of
giving high wages when the material
is not available. Similarly, there is
no use of reducing prices when there
is no material to go about. If we re-
duce the price of a material which is
not in adequate supply, that will only
enhance the black-market price and
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the profit in the black market will be
greater. Price reduction can be ocon-
sidered only when the commodity is
80 freely available as to be available
at control prices.

About petrol and diesel oil and the
public sector oil concern, some doubt
was also expressed about the capa-
city to consume petrol. 1 submit that
with all this increased price of diesel
oil, petrol cannot still compete with
diesel. Therefore, if we are having
more production of petrol, and not
of kerosene and diesel, Government
should consider reducing the price of
petrol to be able to attract the atten-
tion—not wait for the small car to he
produced—but even of the bigger cars.
If they could profitably utilise the
petrol capacity, I request the hon.
Minister to congider that.

One more thing and I will finish.
There has been the question about the
Geologica] Survey and the Cauvery
Basin. Shri Narayanankutty Menon,
again, contributed some ideas to that.
He said that the survey team, some
foreign team, could not be trusted.
And with regard to the boring tests
he said that they will go on boring
where oil will not be struck, and that
oll will never be struck. And he re-
commended that party to go to the
Cauvery Basin. Please, Sir, I don"t
want such a party to go there.

Shri Narayanankutty Menon: 1 did
not recommended that party. It is a
different party, Indo-Corburi of Italy,
that I mentioned

8hri Thanu Pillai: That is what 1
understood. Because, he said that the
Natural Gas Commission is doing well,
but the other collaborators are very
bad: and he said, “please do not send
them to Cutch, send them to Cauvery
Basin." [ say, Sir, please don't send
them to Cauverv Basin. Even ff it is
delayed, please send us a good team
which will not spoil things.

Shri Mahanty: Mr. Chairman, Sir, T
am not chary of paying compliments
to the hon. Minister of Steel. That
1 do in abundance But, coming to



10221 Demands

[Shri Mahanty}

the Steel Ministry's demanis, and cur-
.veying some of its activities, paerh-
cularly in the sector of steel produc-
tion, my feelings are not without re-
gret that the genius of Hindusthan
Steel has made steel shorn of its shin-
ing efliciency, its steely forthrightness
and has reduced it to the tentativeness,
maybe of clay or of cotton. There-
fore, with all my regards for the
Ministry, it I offer my commenls re-
garding the production of stcel in the
public sector, it is not out of any
motive to pull down the public sector,
much less Hindusthan Steel, but to
point out some of its deficiencies so
that the situation can be improvec.

The genius of the Planning Commts-
sion found out a name for the Seccnd
Five Year Plan, and that was ‘corc

plan”. And in that core plan, steel N
was the hardest core, and all  our

resources were scrapped for fulfilling
the targets of steel production in this
-country.

The reasons are very simple; be-
-cause, due to lack of perspective,
during the First Five Year Plan, we
had paid no attention to the produc-
tion of steel. Then, when wc woke
up on the eve of the Second Five Year
Plan we had set a very modest target
to produce 4'3 million tons of stecl
“Today it is anybody's guess as to what
will be our achievement. The anrual
report produced by Hindus‘han Sterl,
though it is admirable in many res-
pects, in printing, get-up, etc .

Pandit K. C. Sharma (Hapur): Not
the content?

Shrl Mahanty: It does not mve us
the barest idea as to what shruld br
the achievement of cteel  production
-during the Second Five Year Plan.

According to the figures of the
Planning Commission,  which aga:n
are very tentative, the achievement
may be of the order of 3 million
tons, which I doubt. Tak'ng inte
account the achievements the p.r
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formance, of the three steel mils in
the public sector, we may not even ex-
ceed .he 2'5 million tons limit.

Be that as it may, 1 would like to
view the Steel Ministry’s demands
from this angle and from this pers-
pect ve, namely, to what extent i; is
go.ng to carry us forward in the
ach:evement of our produc ion target
during the Second Five Year Plan
as well as what legacy it will leave
for the Third Five Year P an, how
we are going to attain even the mini-
mum objective that we have set for
the Third Plan, namely production of
ten million tons of steel ingots.

I would not like to dwell on the
bottlenecks whch the Ministry has
crea.ed, which are working as a break
on expansion of production, because
alrcady references have been made
to the failure in commissioning the
five coal washeries for which we had
made provision during the Second
Plan, but to that I wish to add only
one fact. It has been calculated that
one per cent of increase in the ash
content of the coa’ used results in
increas ng thc cost price of steel to
the extent of Rs. 3 per ton. If my
informa.ion is correct, ioday we are
using coal wih 17 to 20 per cent of
ash content. One can very well cal-
culate how this failure to commission
the coal washeries and supply the re-
quired quantity of metallurgical coal
is resulting in not only increasing
the prce, but also diminishing our
production. I hope and believe the
hon. Minis er wil be in a position
to tell us when these flve coal wash-
eries are going to be commissioned.

In this context, I would invite at-
tention to the abnormal delay that
has tiken place parlicularly in the
case of the Rourkela plant. Again,
neither the Report of the Ministry
nor the Annual Report of Hindustan
Steel has given us any idea as to the
reasons for this abnormal delay. For
instance, in Rourkela the first coke
oven battery was commissioned on
1st February, 19390 while its due date
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of comp etion was October, 1958. In
the case of the second coke oven
battery, only one sub-ba.tery was
lighted on 11th January, 1960 even
though the due date of compleiion
was February, 1959. The third rLas
been promised at the end of 1960-61
even though its due date of comple-
tion was August, 1959.

The first blast turnace was com-
missioned in 1959, and it has not yet
attained full production. 1 s due dute
of completion was October, 1958. In
spite of the abnormal delay the first
blast furnace that was commissioned
in 1859 has not reached full produc-
tion. The reason is that .he stecl
melting shop has not been commis-
sioned. Of course, it is very easy to
say that the steel melling shop has
mot been commissioned, there has
melting shop has not been commis-
sioning of the steel melting shop and
the commissioning of the blast fu--
nace, and therefore there has becn
shortfall in production. It does not
Tequire much explanation. What
requires much explanation, in which
the whole nation is interested, is the
reason for this time-lag. Let it be
remembered that planning is not sur-
rendering abjectly to certain myste-
rious forces over which you have no
control. Planning means controlling
these chaotic forces. I believe tle
Minisry is abetting rather than con-
troliing these forces.

The second blast furnace was com-
missioned in 1960, one year after the
scheduled date. One does not know
when the third, which was due In
August, 1959, will be commissioned.

The rolling mill was due to be com-
pleted in March, 1860, but no men-
tion has been made about its progress
either in the Annual Report of the
Hindustan Steel or the Report of the
Ministry.

In this context, I would like to in-
vite the attention of the hon. Minister,
with due humality, to one fact. It
should be remembered that the pub-
lic sector is not a luxury; it is a means
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to an end but not an end in itself.
The House knows very well my
views on the public and pri.vate sec-
tors. I am no admirer of the pri-
vate sector, and 1 would be happy
indeed, if there could be only une
sector, the naional sector, but the
fact has to be remembered that the
public sector is not an end in itsclf
but only a means t> an end. The delay
in the Steel plants is causing us
a loss of one mil ion rupees evay
day.

Shri K. D. Malaviya: Will you
kindly explain your national sector?

Shri Mahan'y: I can explain if the
hon. Cha rman gives me some ume.
The national sector is where both
the private and public sectors are in-
termingled and function not in a ¥pi-
rit of conflict, but as complementary
to each other.

Pandit K. C. Sharma: It is the
Janus of he two sectors.

Shri Mahanty: After all, the hon.
Minister who is a student of philoso-
phv must have known whet is mo-
nism and what is dualism.

Pandit K. C, Sharma: He is a che-
mist.

S8hri Mahanty: Then, he must
know it better—elector and proton

I do not stress it, but let him
disabuse his mind of this concept that
the public scctor is an end in itself.
Not even the Governmen! is an end in
itself. Everything is meant for (he
people and should be viewed from
that perspective.

We find tons of public money be-
ing invested in the public sector. Of
course, 1 do not blame the hon. Mi-
nistear, bu. why has there bcen this
delay? It is on account of the fact
that the civil engineering works were
entrusted to certain engineering firms,
to an Indian firm and to a German
firm. Last year the hon, Minuter
paid a very handsome compliment to
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the Indian e¢ngineers, I refer to

Messrs, Duggals. I do not know if
all the material was in his possession
then, but he paid a very handsome
compliment to them, and I also jvin-
ed with him in saying that they had
done a wonderful job. But the fact
remains that in the meantime the
Public Accounts Committee Report
has come out wherein they have
mentioned at page 42:

“In the face of the above facts,
the Committee consider that the
choice of the firm for doing this
work was unfortunate.”

Shri  Naushir Bharucha (East
Khandesh): Is that from the 33rd
Report?

Shri Mahanty: No. This is the
Twenty-fifth Report of the Public
Accounts Committee which was pub-
lished in March, 1960. The Audit
Report also has not paid very high
compliments to this Indian firm. The
Estimates Committee, in its Thirty-
third Report, had also made some
observations.

When we come to the German en-
gineering firm, we find that no less
a person than Dr. Hans Heinrich,
Director-General of Messrs. Krupp
& Demag, who are assoclated in the
construction of the Rourkela plant,
has, according to a publication in a
German weckly which has been re-
produced in the Times of India, ex-
pressed certain views. The report
BRYS:

“Dr. Heinrich is believed to have
been aghast to find that out of 20
pig iron tanks, only four or flve
were fit for use, that the steel
converters were not operating
because the converter wall lin-
ings made by a world famous
German firm of 300 years stand-
ing had proved to be faulty and
that a Siamens kiln had been put
into operation by their own Ger-
man engineers without taking
adequate precautions, which had
led to its being incapacitated.”
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From this it will be seen that Rour-
kela, as it has been characterised, is
a tragedy in steel and a tomb of the
German enterprise. I need not dwell
on this matter further.

The other day, during Question
Hour, I had asked whether there was
any penalty clause in the agreement
with the contractors, and if so whe-
ther the Government were going to
take suitable action against these con-
tractors who have been fiddling bpot
only with the nation's money but
also with the nation's aspirations.
The hon. Minister said:

“The normal contractual rights
under the law will decide, I do
not think there is any specific
clause by way of penalty.”

But the Secretary of the Ministry,
Shri Bhoothalingam, appearing be-
fore the Estimates Committee had
mentioned that there was a peaalty
clause, but the fixing of responsibi-
lity for delays was a complicated
affair and no occasion had arisen to
do so. I believe the occasion has
arisen now about that there should
be no shadow of a doubt There bas
been a shortfall in production wkich
the hon, Minister admits. I need not
stress this matter further. I once
again urge upon the hon. Minister
that the penalty clauses in each and
every agreement with these two con-
tracting firms must be invoked and
suitable steps taken to realise frum
them the penalties due under the
agreement. Otherwise, there will be
a feecling that a premium has been
put on inefficiency and all this kind
of reckless play with the nation’s
aspirations.

Now, I come to the next point,
which is more important according to
me, namely the targets of production
for the Third Five Year Plan. I do
not know if the Ministry have work-
ed out any WNgures. Therefore, I
maintain that production of steel in
this country lacks perspective. The
working group have set the target
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at 10 million tons of steel ingots,
vhlch the hon, Minister in his pre-

tat t has corroborated
by uymz that the Ministry by md
large accepts the targets set by the
working group. But if he would
have cared to go into the break-up
of these 10 million tons of production
of steel ingots, he would have found
that there was a difference of 1'5
million tons. For instance, Jamshed-
pur will produce 2 million tons, Burn-
‘pur 1 million tons, Mysore 0'1 mil-
lion tons, Rourkela 1.8 million tons
(about which I have my grave
doubts), Bhilai 1'8 million tons,
Durgapur 16 million tons, and the
clectric furnaces, existing and under
construction will give 02 million
tons. The total is 8.5 million tons.
If he is thinking that he will get
1'5 million tons from the Bokaro
plant which is yet to come, which is
in the womb of uncertainty, let me
tell him that it is mere optimism. It
takes five years for a plant to go into
production. Their own record has
shown that they have taken more
than five years in the case of Rour-
kela, or something like six to seven
years for attaining production. There-
fore I have 3 hunch that they are not
only not going to attain 1.5 million
tons from Bokaro, but thev are not
even likely to attain 8.5 million tons
of production, unless they streamline
their organisation. I maintain that
all this has taken place—for that, the
Ministry is not fully responsible—
because they have very little control
over the sprawling empireg in Rour-
kela, in Bhilai and elsewhere.

Hindustan Steels has the unique
appreciation of wisdom and old age.
All the retired officers of the rail-
ways find their cosy berths in the
Hindustan Steels. All the retired
officers even beyond the age of sup-
erannuation find their place in the
Hindustan Steels. I shall also grow
old one day, and therefore, I am
not chary of saying that they should
not be provided for. But until the
Government removes this bottle-neck
on efficiency, until they remove this
bottle-neck on career, until they re-
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move this bottle-neck on youth which
is aspiring to build, there could be
no increase in production; not even
a blade of grass will grow in this
country. Old age and wisdom must
be given their proper place, but I
am sorry to say that the Hindustan
Steels’ attachment for old age, which is
equated with wisdom must be eschew-
ed, and there should be a new evalua-
tion of efficiency,

I now come to my last point. About
pig iron, the working group has set a
figure of 2 million tons. I do not
find in the sch for the producti
of pig iron much to be hopeful about.
The fact has to be remembered that
we have been exporting iron ores to
countries like Japan. And what do
we find? We find that in Japan. some
of the finished goods are being sold
at a price cheaper than what we get
them at in India. Bars and rods are’
selling in UK. at Rs. 118 lower than
the Indian price; in Japan which is
sustained by our iron ores, these bars
and rods are being sold at a rate
Rs. 111 lower than the Indian price;
in Belgium, it is Rs, 152 lower than
the Indlan price; in Australia, it is
Rs. 105 lower than the Indian price.
1 have no time to go into the details,
but I make this appeal that there is
a very irrefutable casc¢ for bringing
down the steel prices in this country.
When the per capita consumption of
stee] is the lowest in thc world, you
have no reason to lay down that the
stecl prices should rule highest in
this country which produces steel
cheapest.

Since I have no further time at my
disposal, I would end with this appeal.
Having known the hon. Minister since
1952, I can vouch for this sincerity
and for his devotion to the particular
work that he takes upon himself. 1
would once again appeal to him with
all humility that lcet no mantle of
protection be thrown against these
contractors. Let the penalty clauses
be invoked. Let them be taught that
no one can fiddle today either with
the nation's money or with its aspira-
tions.
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Shri Narasimhan: At the outset, I
would like to refer to a point made
by Shri Narayanankutty Menon who
initiated the debate on behalf of the
Oppos.tion. He was probably over-
enthusiastic in view of the fact that
oil has been discovered in Cambay
and the prospect of finding more oil
is increasing. So he said that the
Third Plan should be an ‘oil' Plan.
No doubt, as an ambitious approach
to this question, it is all right, but in
terms of a cauiious approach, a prac-
tical approach, to problems, I would
not recommend his line of approach.
I wou'd rather say: let us not put all
our eggs in one basket; let us not
swallow more than we can chew, In
an integrated plan, there is no use
paying extra a'tention to one parti-
cular matter only. The development
must be on all sides and should not
be confined to one aspect alone. Oil
is not the only important thing. There
are many other matters equally im-
por ant and one cannot do without
the other. We cannot have an oil
programme without electricity; for
digging oil wells and running refin-
erics, we require electricity; electri-
city cannot be there without fuel or
irrigation or wi'hout lignite, for that
matter. So while the approach of
the hon. Member is all right as a pat-
riotic approach, as a practical pro-
position we must consider things
rather more coolly.

I wish to pay my humble tribute
to the team of Ministers and the Mi-
nistry for the great work they have
done in their respective fields. It is
quite pleasant to see that somewhere
oil is being discovered, more coal is
found to occur, more lignite is found
to occur; it is equal’'y plcasant to hear
that there are more areas of diamond,
more areas of copper, more areas of
gypsum and what not. Even about
my own district, an  announcement
wre made that there were uranium,
beryllium and so on and so forth, This
is a discovery which the Ministry is
making with the assistance of hun-
dreds and hundreds of the young men
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working in this country. We have
heard of the “discoverey of India” by
eminent men and even small indivi-
duals. But this is an additional type
of discovery of our own country.
The Ministers and the team under
them are discovering what we call
more of our own country, more of
the wealth of our own country under
the ground.

The emergence of the Bhilai Steel
Plant and other plants is also part
of the discovery of the capacity of
India to collaborate on a large scale
with fore'gn countries. In the scien-
tific field there is the discovery of
of atomic energy and other things.
Even in the matter of atomic
encrgy and other things, the
geological department of this Minis-
try was the nucleus out of which that
branch was formed. Therefore, the
part that this Ministry plays in the
discovery of India is really very
great and  deserves our congratula-
tions.

Shri A. M. Tariq (Jammu and
Kashmir): It should be called the
‘Ministry of Discovery'.

Shri Narasimhan: Even in my own
district, in the process of discovery,
they have found uranium, beryllium,
bauxite, magnetite and so on and so
forth.

Dr. M. 8, Aney: We have dis-
covered the hon. Member also,

Shri Narasimhan: The Geological
Survev and the Bureau of Mines
should devote more towards the ex-
ploitation of lignite. Shri Narayan-
ankutty Menon spoke about oil. 1
would like to say that more and more
attention should be paid for extrac-
tion of lignite. Results so far achiev-
ed show that there are several places
where lignite is available. Just now
we are concentrating on the Neyveli
area. There are more and more areas
sou'h and north of Neyveli and even
in the west coast of India near
Rajasthan where this is avai'able. I
suggest that they should concentrate
much more on the availability of
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cheap fuel. It has its own advant-
age. It is not as if it is useless. The
fact that it is cheapar fuel has its
own aavantages In many fields. Where
costly coal need not be used this
cheaper fuel can be used with ad-
vantage and economy.

No doubt efforts are made to find
out more minerals and use some of
them in science and to export a lot
of them outside. Just as they are
interested in the manufacture of iron
and steel, why not the Ministry inter-
est itself in producing i
the faciure of metal.
There are magnesite flelds in the
country. Why not they produce mag-
nesium metal? That will very great-
ly help the Defence Ministry which
want it for some alloy and for ex-
plosives. I would, therefore, suggest
that a substantial sum be devoted for
the manufacture of magnesium. The
method of production seems to be
more or less the same as in the case
of bauxite. A sum of one or two
crores of rupees set apart for this
would relieve the country of some of
its dependcnce on o.her countries for
defence in these critical times,

1 am very glad that the lignite pro-
Ject is being attended to and the Ney-
veli capacity is being increased and
oil prospecting and the Salem iron
ore exploitation are all getting the
Ministry’s attention. In the prelimi-
nary speech of the Minister he made
a reference to the utilisation of the
Salem iron ore and the lignite. Gov-
ernment are seized of the matter. 1
hope that after having been seized of
the matter they would not leave it
but take action at the appropriate
time so that nothing need be said at
a later stage that they had forgotten
it or just did not remember it. It
is possible to say ‘Yes' now. When
lignite is being developed, they should
also remember the iron ore of Salem
and proper action should be taken.

I find that a certain amount of
magnesite c'inkers are being produc-
ed on a large scale in my district and
they are also being exported. They
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wanted a little concession as an in-
centive and they have also applied
for it. But it 1y somewhare in the
various departments. Nothing is
being done. I would say that a lit-
tle incentive will go a long way.
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I have only two more items and 1
will finish. They are small items.
More emphasis should be laid on edu-
cation and the bringing out of geolo-
gists, We have not got the technical
men. It is better to have more col-
leges, and that too near the areas
where there are going to be mines
and such things. The Hon'ble Mem-
ber from Bhilai was saying that they
were finding themselves foreigners
there and that local talent were not
being utilised. Let that not be re-
peated in other places, where, as for
instance, in Salem, they have got
iron ore and lignite. When crores and
crores of money are being invested,
mineral education and graduates with
knowledge of minerals should be
produced more and more. More and
more colleges should be situated in
and around such places so that local
people may be employed to develop
their own country.

1 was told by some one that in the
matier of the Barauni refinery lands
were purchased at very high prices.
A very reliable man came and told
me. There is no reason why he
should come and tell me an incorrect
thing. 1 hope the matter will be
looked into. I am tdld that even an
acre costs about Rs. 10,000. I hope
the Minis‘er will see that high prices
are not pald for lands which can be
bought at lesser cost.

Lastly, I was glad to know that the
~ucket wheel excavators are function-
Ing in Neiveli. A coup’'e of months
ago I was jold that they were having
teething troubles—that  their teeth
broke when digging. I was now told
that the two are working. and the
third and fourth are also going to
come into operation very soon. 1 hope
great care will be bestowed and no
difficulty would arise.
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“Fabulous amounts spent on
various items were not support-
ed by vouchers and it was found
that vouchers pertaining to an
amount of Rs. 26,16,800.2 nP.
were completely missing.  The
management was said to be devis-
ing some method to adjust this

huge amount somehow or the
other.

A sum of Rs. 17,45,542.14 nP.
shown as difference in the ad-
vances to Visakhapattam Port
quite sometimes back was not
reconciled so far and management
had not yet decided as to how
and when the reconciliation of this
amount was to be made.”
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¥ fad forare &, 99 & faems W
Fraars & vf & a7 At we N 1y
T A R W S g e e
TR F g I & e | o A
¥ A T FH AA QT Y, JAN wiw
qEa™ ¥ ¥ fqU & ag Y wgan §
f& a1t safers e gy

faars sy A W T AN
A W gEwEE @0 qfs ad
frd gu &, Tq e} Az o Ff A
afzagy e & 1 Ifaa g sqrear
ANAF FTCO AZH %0 AIFA BT {7
k@ ag A F ar@
Sfaa sgaearadi 3 1 N FATE, I
qC MaA fawar §, Ig*r sgaEq



1023§ Demands

# HFAf 1 W gy ara) v e
O A AT § | €F W G
oA aET Jfgd )

WET I WY g A e
AAY § | I TH IgW A Ty
7 § @t F gwwar g @ RS
MWW%WW@%I a
W A DY AU N gEEs
gfawd e axw ¥ & 9 afgd
arf e FTE 3 A Naa A 9w |

N A P F e A ¢
ot TR o N AW G Y 1 A
T R @A & A § ook e
foredard &% ¥ foq #1¢ f s darC
T ¥ 1 T OF e fraar amr @
aFaT § IoT AT AT & AX A AF
AHEAT A WL G § P AT 9%
ey ¢ fF wwar @ ww
qUAr AT § WY weT @ oA
e FX ¥ A Y AR W
feafs w1 ofeqs v & @ ay~g
8 SRR F A H qamrmn @ e
RRE & wm ¥ N fade A
fear mqr 3 Ay A Te ¥ fadz Or
o Y g ¥ fadie g7 g oft TF
o zr fxdt @ & T oF fadz & &Y
T | {1 g8 wried av fr 3 fadz wy
fodtwe < feqr orar Afer Gy Tl
frar mar | IEE I F FE e
aff =7k 7 1 o faiE fder ofr W
frarmrar SRk e A R M@ &
xawer aferm ag gwt & 5 sgem
w1 w17 A% T & a6 ary e
MA@ LAY
& w19 qg T iy § v @ fe
fow o A oy fadiz fear Iwy el
€ wrfadY 71 afefrde T o e
ars gwriw ox ferdaew & faa
# o far afefete & aewdar
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arfy ¥ 3w AT W e w1
frar & s g ff fe ag A
giefte &, N & forar San wrawas
g &, WY Y faar man ?

FY FY frard & X F g B,
& ff TIThar b & A A q7m
T W 7T AT w9E I & AR
9T @ KYRA q¥ § | WY Grg e
W T S v ¥AIA & &Y 6%
Wy A ug fer R g ¥ afem
s g gar 1 T 9% faw @
wifed 1

I ¥ ergdTw qeafeat
o agT wart ot ¥ 1 0w oreoEw
qOFEATE G EqIET WA
|y § AT gD A I s fedy
w33 & & fau iy ait and § ) w3y
fear arrar & f dar A & i @ T o
T T ¥ gL @1 o fad nd § )
afer fam axg & wITdAT § fHae-
gl 39 @ ¢ 9N oF fqma &
ITE ATAA TAAT AEAT | 4@ AT
1% R T A fifor ¥ fav ow
fafezm o s 0y gITT TR W A
Jaat ar Y ¥ wmm o fafeew Y
arFt ¥ wrawwwn 27 gE EAAr
amE FAT § o7 o TIH R Y
AR A0, qg FAAT A WIOET R
| &

TIEHAT AT ® TEAATR &
At AR rerdy & wfoEw
AT 9.5 ST FT 9T | AT
¥ wrn w17 are frarey fean o it
X AZ {0 FUY MIT AF T AT
t 1 R wE & SEAATaR.A & oat &
N o A o efEE & s
wT A e @R weel
# Mferad § 1 agy A TETETH TRAYHAT
¥t ¥ b wrh & e T
“$r wre” ¥ o7 ¥ W @ aen
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[ wree]

oY Frdy weEAT Y T ) g 9=t
o wrs gfear 3ot # g ik IR
e war & K W g feo Wl
TR T AR A Fg A TN W)
o Fard fF A )

FaigT & &k ¥ & Fg A §
fr agi wmagTET TEAy @Y § ) Fedfea
qrgfam & e & §9 g ¥ SET A @Y
T g wew g & fF gawiT we
¥ wa gad A g @ & e iy
@ we &1 W s F fag,
I ga S & ¥ fag @ wde
e F & 9, @ gwde Wik e
MY | AT F AR F T @R
w1 G @Y, g g A AR
@ WM F AW I AT H 97 AT
waum%mmmﬂ%«
g1 91 WX TEE AR H §EI
Uy g, ag o g T T | W
T W FY G F 237 Imar § a g
HawT ag g fF ¥ S0% F w0«
YT g SUTET AT M | AH I T
T @ FERE A6 Wi F1 AT
ag & fF e #1 s F &Y 3T g
¥ o Ogt gw R & @Y ag T A
ERiT | xEe w1 ag o § fif e
o7 freng & a ¥ gw ¥ o wigEN
fEq §, I w7 > A0 X Fg A
waga feargmaafi Mo«
& s femte a7 w4 & @Y QIR @
w F5 | gw g ¥ A § o fewiw
w0 3, IEHT @ FA F fag fde

adt &, Ter q@ @ § 1 v R

< ey s wfe@ o

% A d O O & A A
AT TR E | T R A ¥
o Aifar §, FE & =T wear wwEAT o
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AT T R qw ¥
B &\ T X g W A BT o
T AT W Iqeew 1 dfEw gmF
TwNE 9% W Megaaw qma T g
I afcorrs ag & @ & a2
Famiea eRTfagt & & qwrvm § o
T B THGT FT, IEAR Ao #
T T AT, T FTH T ¥ T &9
Fafemrer g o F FTew e &) e
81 R AT A oha ow AT T K F AT
faer aar & w3 X ggi oy ¥
S ¥ Lo FIR &7 aF Hogw faar smar
§ 1 teut ¥ w09 R 9 A ¥ wfww
W e femr A waAw
I 2@ # §IT ¥ W A A
i Sem masa ag & fe
aral T fadt & A% oz o
et ara A & 5 oo = WY 0k
AIEAT IO qET W AR § HEy
mmgﬁsqo THo (o%
T@H AgAYW IGNT AHT § WX @ET
Qe AN A fear g g g
N FH AT A IJE@ | o
# vhv Y 7 aga wiws ¢ 1 F e
g g fF wl gw § oo Wgwmw
| T R ? AW awan § fr e
W T W X AT AT JRWEH Q@
E) doka dar ¥ Qi gEma I
wigat § | gfegw wee FWT O
ffeam dpdead wEATEEE A S
Y O (TN & A F gt 9ra}
o fgw s N AR g, @
wigan § & 989X fawm fer ang
o w7 e S 9T R
AT T §, A gETWT AW | Tg
W Aafees IgERr o ST Ty
&1 ST w1 g R WK @R A fey
ar wifgd 1 v gRERE ARt
faeza & AT 9 faraT amaT wifgd o



10239 Demands
wifex & g0 & W urws
o wet § W1 7g 95 & f a2
# wenfrd fefegae o1 @Y sarenfoms
% guT § 9EY g W § e gew
efeoft AT & FH ¥ FH o0 AW A
& W W7 fad qwar § | i @
W AN A A A IEE AR

gt I
THRTEETT

e ) fa: an § Wi sedw ) @
T A gar agt s fE o A §
A @i @ @ @ xwar & g
g A AN b1 ¢ fF 9w gw -
faft fefgae ®Y greaz v & gwc-
s A FTmATRGEN
W & fad a= ¥ Jex e kKA
9 |

yead § IO € gfe @
wrat ga § azy wrafas oy § 1 Sfew
WA 9w AfE dw fF gu W
s @z ¥ & ¥ v gy )
Wl wifaag i gw
wq AqT WE KT AT @A FT
faez &7 7 § @ mr@ AN o
famg fzar o wife agi W@ o)
T arE # § ok w¥mar @ faw
HAT § | YN ST TET TEAT R |

Shri Jaganatha Rao (Koraput): Sir,
I shall confine my remarks mainly to
the oil policy of the Government of
India. Like iron and stecl, oil occu-
pies an important place in our national
economy. The consumption of oi. is
an index of the technical advance-
ment, the industrial capaci'y and the
intensity of transportation of the
country. As such, oil should be in
the core of the Plan. Government
have rightly put oil under State
control. Bu‘ I feel that not only the
exploration, but the production of oil
and its distribution should be in the
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hands of Government. The State must
be able to control the prices of various
petroleum products, which can eff-
ectively increase the tempo of indus-
trialisation and transportation in the
country.

Oil is the most convenient form of
fuel because of its easy transport-
ability and because of the various by-
products .t produces, It is the most
prominent fuel in the world. It is
much better than coal and is much
cheaper than atomic cnergy. We
find in recent times that there is a
shortage of coal in our country. Rall-
ways are slowly taking to diesel trac-
tion. We also find motor transport
switching over to  dieselisation. As
such, oil has come to occupy and will
occupy & more important place in our
national economy. Any country which
embarks on industrialisation pro-
grammes cannot but produce oil.

Government have proceeded in the
right direction and we have discover-
ed oil and gas at Jwalumukhi and
Cambay. But there is a shift in em-
phasis. 1 do not know why the Gov-
ernment is deviating from its declared
policies. Last November, Government
have called for applications {rom
foreign oil explorers to come, pros-
pect and produce oil. I cannot appre-
ciate or understand the policy of the
Government. Is the Government not
firm in its policy? Has not Govern-
ment decided that oil should be in ‘he
public sector?” What are ‘he reasons
that have prompted Government to
call for foreign col aboration? I
hope the hon. Minister wculd en-
lighten the House by giving the 1e-
asons that led Government to call
for applica‘ions from foreign oil ex-
plorers? I feel that foreign participa-
tion in the oil industry is not at all
required. If you want the necessary
equipment and technical know-how,
you can have foreign col abora‘ion, but
a joint venture is not beneficial or in
the interests of the country.

17 hrs.

For instance, let us look at the Indo-
Stanvac project. In that project
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Stanvac holds 75 per cent. interest tion is: why should we have foreign

whereas the Government of India is
holding only 25 per cent, interest. The
entire management is in the hands of
Stanvac Company. 10,000 sq. miles of
area in West Bengal has been given on
lease to this company. Is it in the
interests of the country to mortgage
our in'ercsts to these foreign com-
panies?

Secondly, if you look into the his-
tory of oil, it is always mixed up with
powér politics in foreign countries.
The Government directly or indirect-
ly controls the oil that the other
nation produce. There is a desire for
the oil cartels to control all the oil
in the world. Small countries should
make their own oil and they should
possess enough knowledge to tackle
the problems involved in the oil in-
dustry.

Recently there were several cri-
ticisms about the Government’'s policy
in respect of oil. Firstly, it is said
that oil exploration is a risky business,
because there it an  element of
gamble in it. FEvcy mining operat-
ion carries with it this element of
gamble. Have we not succeeded? We
have spent only about Rs. 8 crores so
far an . we could discover oil and gas
in Jwalamukhi and Cambay whereas
some forrign companies in India have
spent much more without getting any
return, One foreign company has
spent abou! Rs. 20 crores to plan pro-
duction of 2'5 million tons whereas
another foreign company has spent
about Rs. 9 crores but has not bheen
able to succeed in getting oil.

Another criticism  is also levelled
against the policies of the Govern-
ment tha' good money is being wasted
in pursuit of this gamble. I  res-
pectfully submit that it is an anti-
national outlook. So far, not even 5
per cent. of the total capital outlay on
oil exploration and production has
been spent. Even if 5 per cent. of the
capital outlay is set apart for the oil
industry in the Third Plan, according
to me, it is not high at all. My ques-

participation in this? If we do that,
there are many disadvantages. First-
ly, if we allow a foreign explorer to
come to our country, the princip.e of
exploration carries with it the right
to get a licence or lease. Secondly, he
will have a share of the profits. So,
we should not allow any foreign ex-
plorer to come in and try tn produce
oil in our country. The existence of
about 400,000 sq. miles of poiential oil-
bearing areas in our country calls for
a high and ambitious programme of
oil exploration. Government should
go ahead with the programme boldly
and with courage in both hands. We
should train our personnel and we
should also get the necessary equip-
ment from other countries on pay-
ment.

It is also said by some critics that
ours is a mixed economy and, there-
fore, Governmen' should seck the co-
opcration of the private scctor., We
have foreign companies working here
since a long time in our country. But
that is no reason why we should in
future also try to get tl.ese com-
panies work together witl the Govern-
ment, cither in partnersnip or In col-
laboration. 1 can understand in‘er-
national co-operation in ‘he sen<e
that some foreign countries can give
us assistance in the ma‘ter of techni-
cal know-how and equipment. For
instance, of the four parties that
seem to have applied in response to
the invitation of the Government of
Ind’a, the app'ication of the French
Petroleum Insti‘ute is a novel one.

This Insti‘ute seems to offer a three-
year contract in respect of two sug-
gested arcas, namelv. Cutch and coro-
mandel coast, whereby it will supgly
specialised tools and equ'pment and
will train Indian personnel. All
foreign exchange expenses incurred
during the period of contract will be
covered by French credit repayab’e by
the Government of India over a sub-
sequent six years’ period with rix
per cent. interest.
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This proposal is novel in the sense
that the Institute will not have sany
licence, lease or rights in oil and the
Oil and Natural Gas Commission will
retain full control over the entire
work. I can understand if the Gov-
ernment would like to consider the
application of this Frech Petroleum
Institute.

Every year we have been import'ng
oil to the tune of Rs. 100 crores and
the consumption of petroleum products
within the country has risen from two
milijon tons in 1947 to about six
million tons in 1958. It is estimated to
rise to about ten million tons in 1966.
The output from Nahorkatiya is ex-
pected to increase the indigenous pro-
duction of crude oil to 325 mi lion
tons. But still the gap between the
demand and supply will be there. So,
unless oil is located in the country and
is worked out we will be short of oil.

We have already three refineries in
the country and two more refineries
are going to be set up, one in Assam
and another in Bihar. So we should
not think of further expansion of these
refineries or setting up new ones be-
eause we find that in recent times
the consumption of motor spirit s
eoming down and greater consump-
tion of HSD is taking place. So
taking into consideration the overall
eonsumption of oil and the importance
that oil has come to occupy in our
national economy, Government should
be firm in its policy and should rot
deviate from {t. Tt should try to carry
on right from the stage of explorat.on
to production, refining, transportation
and distribution, that is, from start
to finish. I hope the hon. Minister
would do well to enlighten the House
about the firm policy that the Gov-
ernment has in view and is going to
implement.

Shri K. D. Malaviya: Mr. Chairman,
Sir, my senior Minister has quite
eluborately described the activities
that have been assigned to our Minls-
try and my task has therefore been
lessened. The trend of discussion also
indicates that the House is not in &
mood to enter into and that
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it wants us to deal with the basic pro-
blems that face us. Indeed it is a
welcome feature that we suppress our
likes and dislikes regarding details
and wish to take care of the broad
fundamentals that face us.

It has been correct'y said that this
Ministry has been assigned the tasks
which are most vital to the national
development activities. Since the
Second Five Year Plan has been
worked our emphasis has bevn grealely
on industrialisation and more sv on
the discovery, exploitation and pio-
cessing of our natural resources. With
that end in view this Ministry is pur-
suing its activities and to our best
ability we are trying to implement the
policy and the programme which has
been laid by this House and which is
now for us to report to the House
from year to year, whether in  this
Plan or in the coming Plan.

Now, I would like to deal with
some of the important points referred
to by the hon. Members here and 1
wou'd like to be as brief as possible.

With regard to our activities to
discover more minerals, it has bcen
quite rightly said that we should not
be satisfled with the amount of
work. Even the tempo of the work
does not satisfy the House. I share
this anxiety of the House snd wish to
assure you, Sir, that throughout Lhis
plan period it has been our most
sincere effort {0 keep up to the wishes
of the House and to increase our
activities in this connection. There
are difficulties there and we must
try to remove them. To the extent
that we are not able {o remove them
we have to blame ourselves. There
are however certain  hard realities
which I would only like to rem.nd
the House. For instance, the difficulty
that we are facing In getting the re-
quired numbers and quality of tech-
nical personnel is indeed a baffling one
for us. [ would like to point out the
shortage of technical personnel which
we are experiencing. In the Indian
Bureau of Mines slone we have sanc-
tioned posts since 1957 which we are
unable to flll In order to give an 1des
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to the House I would quote some of
the figures which will clarify the situ-
ation. In 1957 we had sanctioned
posts of 168 Class 1 Officers but we
could not fill more than 71 posts. In
1958 we had 179 sanctioned posts, but
we could not fil! more than 88 posts
In 1959 we had the same number of
sanct oned posts, that is 179 but we
could not fill more than 99 posts.

Now, the alternative before us is—
a situation which is not quite happy—
either we have fo be content with
people who will not produce gcod
results and will mislead us with
regard to the qualitative or guanti-
tative assessment of the naturai re-
sources or w'll break the machines
that have to be purchased a' giecat
cost and at great pains. There i5 a
wor'd shortage of eauipment. 1! is
with great difficulty that we a.e ¢£ble
to get some badly needed equipment.
Similarly, there is a world shortage of
technicians. And we have to apply
our own discretion with carc a3 to
what amount of risk we have to take
in choosing even second grade pecple
for handling the machines and for
evaluating the results on which  we
have to rely so far as the expl“itation
of our natural resources is concerned.

S8hri Vidya Charan Shukla: Are vour
pay scales altractive enough to attract
the proper people?

Shri K. D. Malaviya: It is not the
pay scales. We are willing to increase
them. As a matter of fact, we did do
it. But there is a physical shortage.
It takes a number of years for us to
prepare the right type of men, and
all round the country there is a tern-
fic tempo now. Whether it 1s steel,
or coal, or lignite, or dams, or petro-
leum industry, or textile industry,
evervwhere people are required, tech-
nicians are required, and we are short
of them. I was merely trying to point
out one of the difficulties, so that the
position might be clarified and .ny ex-
planation could be more easily ap-
preciated.
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Coming to class III grade techniclans
the number of sanctioned posts in
1957 was 750 against which we could
employ ony 390. The sanctioned
number in 1958 was 802 out of wiucn
we could employ only 433. In 1959 the
sanctioned number was 833 aga'n, out
of which we cou!d employ on'y 454.
Thus, this is a real ditficulty which
we shou'd all recognise, Now, with
that limitation beforc us we are trying
our level best to do as much as we
can. I am not worried about <Jhe
shortage of foreign exchange; but I am
really worried about our ability ‘o get
the equipment we desire. We do nct
get them. Therefore, the speed of
work in the Geo ogical Survey of
India and the Indian Bureau of Mi1es
is not as satisfac‘ory, is not as €x-
peditious as the House would like it
to be or as the Government would
like it to be. Nevertheless, I would
not plead guilty to the charge rv.at
we have not done good work under
the Departments of the Geoiogical
Survey of India and the Indian Burcau
of Mines.

Here is a list which has beer sup-
plied to me only a few minutes back,
of practically al! the important min-
erals which are being explored with
the help of the two Departments of
the Ministry. In each of then, ex-
cept for one or two—and that «!so Lor
international reasons—we nave becen
progressively increasing our :ineral
production, except in manganece ore
where there is a fall in production,
because there is no demand. A:rd cne
or two more: perhaps mica also. But
mica is showing a gradual tend:ncy to
increase—yes, it is showing a gradual
tendency to increase. The rest of .he
mineral production is increasine yro-
gressively. Our total production in
gross value since 1955 to 1959 has grne
up from Rs. 94 crores to Rs. 1402
crores. We will thus see that the
Indian Bureau of Mines and the Geo-
logical Survey of India are doing
their best to discover and produce...

Shri Khadillfdr (Ahmednagsr): Is
this increase because of the price
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factor, or quantity? I want to krow
the quantiatative increase, excluding
the price factor.

Shri K. D. Malaviya: Well, the
quantitative increase also has been
maintained, If my hon, friend is in-
terested in any specific minecn} 1
would immediately quote and stow
it to him that progressively it has
increased.

Shri Khadilkar: Copper.

Shri K. D. Malaviya: Let us see
copper. Copper ore, in 1955 it was
359,000 tons; in 1856 it wus 392 1C0
tons; in 1957 it was 410,000 tuns; and
in 1959 it was 404,000 tons. T:.cre
was a drop of 6,000 tons. But it has
been progressively increasing «xcept
in the last year.

Shri Vidya Charan Shukla: What
about iron ore?

Shri K. D, Malaviya: I wil! nct tike
much time of the House, bu* will
rapidly review the position of iron ore
also. It was 4'7 million ions in 1355
and after that the figures are 49, 5°1,
€1, and 79. So, that is also increas-
ing.

What I meant to say was that al-
though we are not satisfied with the
tempo of work,—and I have tried to
give the reasons which I consider are
quite legitimate and genuine—-! do
not plead guilty to the charge that we
are not working to the capacity that
we can.

I would like to say a few words es-
pecially about copper. Mv hor. fricad
Shri Morarka is deeply
interested in copper because he comes
from a constituency where we have
recently discovered good quantity of
copper ore.

On the basis of the work so far
undertaken in Khetri and Daribo.
it has been established that a mini-
mum production of 11,500 tons of
electrolytic copper could be planned
from the two deposits. The Daribo
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deposit, which showed only limited
prospects, has recently indicated, as
a result of persistent exploratory acti-
vity, promise of large tonnages of
ore containing over 2'5 per cent
copper, In the Khetri deposits,
a small section over 2,500 of sirike
length, wh'ch has been successfully
explored hag indicated 28 million
tons of ore averaging 0'8 per cent.
to about 1,000 feet of depth. Ore
of 1'6 per cent. copper, which can be
worked economically, is available to
the same dep'h to an extent of over
ten million tons. There is continuity
of the ore both laterally and in
depths and thig is being investigated,
though for a target of 10,000 tons of
metal, more than the amortization re-
serves have already been proved. An
adjacent zone of 6,000 feet is also
being explored and holds out good
promise. Two other areas in the belt
are being investigated and indirate
possibilities of large-scale  working.
The investigation in these adjoining
arcas wou'd be completed by the
middle of the Third Plan period and
targets of production of metal may
have to be revised upwards than vis-
ualised at present. Two other areas
in Rajasthan have been taken up for
drlling by the Bureau of M'nes and
the surface indications and the evi-
dence of the old working here indi-
cate possibilities of big discoveries be-
ing made. The Khetri belt itself
extends over 168 miles, as is known to-
day, and it is very likely that a large
area covered by this belt is mineralis-
ed

T think we have done good work in
Khetri. We have discovered large
deposits of copper, and if al'ocations
are made to our satisfaction, we can
produce electrolytic copper by the
middle of the Third Plan period. We
have already proved enough quantity
and quality which can justity im-
mediately drawing up a detailed pro-
ject report. Obviously a detailed pro-
ject report takes some time and money
to be prepared. There is a criticism
from certain sections as to why we
did not prepare a detailed project re-
port. The obvious answer is that we
should not unless there is money ready
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for us to exploit the mines. We are
ready to exploit this copper ore
mines and to produce electrolytic
eopper of about 11,500 tons as a satis-
factory economic proposition, and we
hope that the work which we have
taken up wi.l increase our estimates.
Therefore, the position of copper is
very satisfactory.

Shri Morarka: The smelting plant
will be located at Khetri?

Shri K. D, Malaviya: It is difficult
for me to say more about it than that
I have my greatest sympathy with
my hon. friend, and it will be my
effort to integrate the entire pro-
gramme of copper exploration and ex-
ploitation in such a way that it s
economic and it is also satisfactory in
the interests of the idea of regional
development. I suppose it is a good
idea to have these considerations, so
dar as nearness to the mines is con-
cerned.

I shall refer also very briefly to an-
other promise that I made, perhaps,
some time towards the early part of
the Second Plan period, about the
Panna diamond mines. As my colle-
ague has alrcady stated, we are at it.
Some time was unfortunately taken in
negotiating. .. ..

Shri T. B. Vittal Rao:
time, but five years.

Not some

Shri K. D. Malaviya: Not five years;
but we took about two and a  half
years. The difficulty was that the
property  belonged to the private
party. According to the law of the
land, we had to negotiate it for tak-
ing over by paying adequate com-
pensation. There was no other alter-
native. We could not snatch it from
him to which some of my hon. friends
would not object.

Shri Narayanankutty Menon: In that
passive way, it is all right.

Shri K. D. Malaviya: This negotia-
tion was a complicated process, and a
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lot of difficulties was fdaced by us into
which we need not go now, because
we have got control now. And we do
not have to come to this House now
for introducing legislation to nation-
alise the mines, since we have got it
now, and got it quite smoothly.

The Indian Bureau of Mines is pre-
paring the plan to exploit it, and the
National Mineral Development Cor-
poration will handle the en'ire work
of exploitation of the Panna diamonds.
Just now, the Corporation is doing
exploratory mining activities there
with a view to find out the actual
starting point where we could handle
the mining in details.

The exploratory scheme which em-
braces pipe and alluvial areas will
itself produce diamonds on some scale.
The exploratory work, however, would
indicate the scale of mining to be re-
sorted to, and the Corporation will
undertake commercial exp.oitation as
soon as workable reserves are esti-
mated to some degrec of certainty.
‘We hope that this is a very propsective
area, because the Geological Survey of
India has discovered some more pipes
near about. Therefore, the entire dis-
covery that has been made encourage
us to start our work immediately.

1 shall now briefly refer to the
oil industry in some of its aspects. My
hon. friend Shri Jaganatha Rao and
some other hon. friends do not appear
to be happy at the way I have indicat-
ed the working of the policy of Gov-
ernment in this connection. I do not
remember to have ever created the
impression that our policy in regard
to controlling of oil is shifting from
the public sector to the private sector.
What T have once or twice indicated
is that in this quest for oil in our
country, we invite such experienced
oil explorers as are inclined to come
here and negotiate the working on the
understanding that the entire work
will be undertaken within the frame-
work of the Industrial Policy Resolu-
tion of the Government of India.
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With that end in view and also with
a view to improve our out-of-date
Petroleum Concession Rules, we made
certain modifications. These modi-
fications are helpful in improving the
working of our oil fields, whether it is
exploration or  production of crude
oil. It has incidental y clarified cer-
tain other matters under which any
party could come and search for oil
without getting into any sort of con-
fusion.

Shri Narayanankutty Menon: There
is no quorum in the House. I may
also point out that there is a meeting
going in the Central Hall with the
Speaker in possession of it. The
‘House' is going on here; another
meeting is going on there. It is highly
objectionable and is a contempt of the
House.

Shri Barj Raj Singh (Firozabad):
No party meeting can be held in the
Central Hall when the House is in
session.

Shri Shree Narayan Das: It has been
ruled by the Speaker that no quorum
is required during the extended time
of the sitting.

Shri Braj Raj Singh: No party can
hold a meeting in the Central Hall
now. I suppose it is in the possession
of the Speaker.

Mr. Chairman: That is a different
matter. I am informed that a conven-
tion has been established that after
5.r.m. there will be no counting of
heads. Is that so?

An Hon. Member: That is correct.

Shri Braj Raj Singh: There is a
question of propriety involved in this
Now the Speaker is supposed to be in
possession of the Central Hall meet-
ing. The question is whether a meet-
ing of a party can be held there while
the House is in session.

Mr. Chairman: ‘I admit that it
would be inadvisable to hold any such
meeting at the time that the House is
sitting. But it is a matter of pro-
priety only.

Shri T. B. Vittal Rae: That meet-
ing may be adjourned.
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Shri K. D. Malaviya: I was referr-
ing to the comments made by a cer-
tain section of the House with regard
to the so-ca.led deviation from our
existing policy of oil exploration. I
do not think that there has been any
deviation so far, nor is there going to
be any deviation from the policy we
are pursuing and which we have been
pursuing. I want to make it quite
clear that the Industrial Policy Resolu-
tion clearly laid down a certain set of
conditions which are binding on the
Ministry and beyond which we can-
not go. 1 would advise my hon.
friends to study the relevant portion
of that Resolution, to which I have
perhaps more than once referred in
this House and the other House. What
1 would like to emphasise is that we
realise it as much as many of the hon.
friends who have raised this matter—
and I am quite sure the House also
realises—that oil is one of the most
fundamental programme and as such
it has to be controlled by Govern-
ment.

We started oil exploration under
governmental auspices. We have ex-
tended our activities. We are still
expanding and, to our utmost capacity,
we shall undertake the search for oil
and production of crude oil that s
discovered. We shall do as much of
processing as we can. But, if, within
our concept of policy, there are par-
ties which are willing to come here
and search for ofl, I see no reason
why we should not consider the pro-
posals that are being maae by them
or are likely to be maae by them
There has been some response as a
result of our invitation. I do not know
what will happen to these proposals.
They are still under consideration of
Government. I will be happy if we
can come to some sort of arrangement
with parties who would like to come
and join us in this search for oil
in this country with a view to dis-
covering more oil as quickly as possi-
ble.

Now some hon. friends have criti-
cised the working of the Indo-Stanvac
project and cven hinted. . |
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Shri Narayanankutty Menon: May
1 seek a clarification on this point? Is
the Government’s attitude to the
private parties confined to the ex-
ploration programme alone or with
the whole collaboration be extended
to production and distribution?

Shri K. D. Malaviya: This criticism
which was levelled against the work-
ing of the Indo-Stanvac project, I
think, is not justified, I take this
opportunity to pay a tribute to the
technicians who have been conducting
search for oil in the Gangetic basin
in West Bengal. I know that
they have done their best and it will
perhaps be very difficult even for
technicians to critiise although there
is legitimate ground to differ on the
approach so far as one group of oil
geologists are concerned. It is said that
in oil, two geologists produce three
theories, Whether it is the private
company or whether it is the govern.
ment oil exploration concern, it is an
accepted assessment of the situation
that there can always be divergent
views about the way in which oil can
be found in a particular suspected
area.

Here, in West Bengal, they have
done their best; and, unfortunately,
both for us and for them, we have
not been able to find oil, I wish we
eould have found some more oil and
gas there to solve our own problems
and to relieve the burden so far as
the drain of foreign exchange is con-
cerned. But, s0 far, we have not
succeeded.

With regard to the way in which
it was worked—I mean administra-
tively or the agreements—there can
be different views about it. But I do
not wish to comment on that. All that
1 can say is that any future agree-
ment with any party who wishes to
come here will be strictly based on
the two facts, that it is within the
framework of the Industrial Policy
Resolution and that the agree-
ment is consistant with our national
interests. Now, I see no difficulty in
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associating  ourselves  with. such
foreign companies as are willing to
work under these conditions, This is
surely no deviation from our existing
policy.

My senior Minister reminds me of
the remarks made in this connection
by my hon. friend Shri T. C. N.
Menon that the attempt is being made
to drill barren holes in the West
Bengal basin  just to destroy the
pressure of oil or gas field near about
This is a totally erroneous concept,
Even if there are 100 barren wells
bored in West Bengal, it would not
affect an iota of the possibility of
extracting oil and gas if they really
exist there, All over the world there
are too many barren holes to a
successful hole and the pressure is not
released as a result of drilling barren
holes, I hope my hon. friend will have
this ‘mpression removed. At any rate,
we have now become sufficiently ex-
perienced to know whether our oil-
fields are being tackled properly or
not.

Shri Narayanankutty Menon: I was
pointing out the authority of the
American Secretary of State during
the Roosevelt Administration that in
the colonial companies the same
happened.

Shri Narasimhan: Let us not suffer
from wishful thinking.

Shri K. D. Malaviya: Oil is so
important for us that we cannot
afford to neglect it We are search-
ing for oil at many places. We pro-
pose to increase our activities in the
Third Plan period, We have a
definite policy of search for oil in the
country wherever we find it feasible
and at as many places as we can con-
veniently take upon ourselves. With
that end in view we have selected the
northern portions of our country and
the western portions, and also in
Assam the Sibsagar area. We are
examining the present conditions in
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the Cauvery basin and we shall soon
start some work in that basin also. *

Shri Narasimhan: What work?

Shri K. D. Malaviya: Seismic work
will be undertaken as soon as our
seismic  instrument arrives from
abroad, We have pla~ed orders and
we hope we shall be able to get that
in a couple of months. We shall soon
organise a party and send it for a
rapid survey of the underground con-
ditions, If we are encouraged, we
shall resort to drilling. We hope by
the time we shall get some data from
our seismic investigation we shall get
a drill to be despatched to that area.

Therefore, our work will increase
on every side. The whole strategy of
oil exploration is, the more areas we
tackle the greater are the chances for
us to find oil and gas flelds. In
Cambay we have found out an oil
fleld, and we hope to find some more
oil flelds round about the present
structure. We have drill'd many
successful wells there. And. at a time
when an oil explorer succeeds he
must remember that he has to be
humble in the claim and not claim too
much,

Shri T. B. Vittal Rao: Why?

Shri K. D. Malaviya: Because there
are difficulties which are not generally
appreciated, and when I make a state-
ment on behalf of the Government and
on behalf of the Oil and Natural Gas
Cc ission this stat t i3 studied
by oil ¢xperts all over the world,

I say that we have discovered an oil
fleld, and T wish to state that this oil
fleld is a commercially feasible oilfleld.
‘We are hoping to assess the quantity of
oil and gas from th's fleld. My difi-
culty in committing myself to any
figure is that we have not been able
to establish the gas-oil ratio in this
field. Some well gives us more oil
than gas, while the other well gives
us more gas than o'l. An average
ratio between oil and gas has to be
established before one can get an idea
as to how much oil will be produced
per year,
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Nevertheless. Sir, I am very hope-
ful to start planning for a medfum
size refinery in that part of the coun-
try. When that preliminary assess-
ment and planning work will start, it
is difficult for me to say. but it is my
hope that by the end of this year we
may start the work of planning for
a refinery based on Cambay crude oil.
Now. if we plan for a refinerv. say, of
a million tons or half a million tons,
we ghould so plan our programme of
production of crude oil and the instal-
lation of refinerv—thev hoth go to.
gether. Remember. Sir, that we have
to drill about 150 to 200 wells in the
proved oil field Once the explora-
tory wells have been drilled and the
size and shape of the oil field hns been
established, it is easier for us to start
production wells.

Our first well in Cambav took us
92 davs to comnlete. our fifth well
has taken us about 32 davs. We have
imoroved the level nf our efficiency,
but I want to warn the House that we
are still not as efficient as some of the
most experienced oil experts of the
world.

Shri Narayanankutty Manon: Jq it
not a fact that the first well took more
days because the electrolvtic equip-
ment did not arrive in time?

Shri K. D. Malaviya: No. I am not
referring  to our difficulties with
regard to availabiltv of equipment
The first exploratory well always
takes more time because we have to
be very cautious, we have to be very
slow in drilling, we do not know
where we are going, After that we
know more about the strurture, end
we start doing more. We are now
taking roughly about 35 to 40 days.
We hope we shall reduce the number
of days to 25, although I have been
insisting and trying to perruade the
technicians of the Oil and Nstura!
Gn= Commission that they should not
take more than 20 days. I do not
know whether it can be done or not,
but all that I promice to the House
is that the Oil and Natural Gas Com-
mission will do its best to increase ita
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efficiency and to economise the work-
ing of our wells,

Shrli Thanu Pillai: What is the
distance between one well and the
other?

Shri K. D. Malaviya: The greatest
distance is perhaps 3} miles between
one well and the other. Or, it may
be between 3.25 and 3.5 miles. There
are wells which are situated within
half a mile, one mile or one and a
half miles of each other.

Howsoever tempted I may be to say
something more about the Cambay oil,
I would like to stop it there and
would like to say, in :wo minutes,
about another important aspect of oil,
that is to say, pricing, I know that
this question is agitating the minds of
our economists and some others who
are taking interest in oil and try to
understand the economy behind oil.
This question of pricing, as you know,
is also mixed up in a way with the
refineries, because once we know the
economics of the refineries, we know
the price conditions, also which
govern the production of oil. We are
bound by an agreement and ¢this
agreement has to be....

Shri Narayanankutty
Honoured.

Shri K. D. Malaviya:..to be accept-
ed, We cannot get out of our com-
mitments. This refinery agreement
governs the pricing system of all the
petrolcum products that we obtain
from the refinery. It is not our inten-
tion to go back upon the agreement
that we make with any foreign party
or any party within the country. We
shall honour the agreement. So far
as we are concerned, it will be our
duty to see that we do not create any
condition of doubt in this respect.
Nevertheless, [ would say that after
having gained these experiences I am
not happy about certain clauses of
the agreement, If there is any pro>-
posal to link up the prices with the
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existing agreement, surely, it will be
very difficult for the Government to
accept such a proposal. Our internal
prices are, as is well known, linked to
international oil prices in two ways.
One is, the prices are those charged
by the regular suppliers, mainly im
our case, the middle east associates of
the foreign-owned companies market-
ing those products in India. Since
the middle of 1957, there are the so-
called ‘posted’ f.o.b, prices published
in the international oil journal named
Platt’s Oilgram for Ras Tanure,
Abadan, in the Persian Gulf. Till
then, there were such postings in the
Caribbean and other major producing
areas, but not the Persian Gulf.

Similarly, freight payable is regulat-
ed by the AF.RA. rate published
once a quarter. The companies opera-
ting here are supposed to be bringing
the deflcit product imports mainly
from the Middle East at tnese publish-
ed rates which fluctuate from time %o
time .

Now, the point that I want to make
and which does not make me happy
is that we have to pay for freight
charges also for the petroleum, pro-
ducts that we produce in Bombay.
The freight element is, I suppose, tc
be included in it as if it has been
brought from the Persian Guif.
Similarly, some other f[actors are in-
cluded in it, which gn to make the
complex of a formula which govern
the prices. As the Houss knows, we
are trying our level best to get a
modification in this price formula and
we hope that with the co-operation of
the foreign oil companies, we shall be
able to change and modify this price
formula.

The latest situation, in this connee-
tion, is, as you know, there is a glut
There is more oil today in the world
than the world is consuming—crude
oil and the finished pruoducts. The
prices, therefore, are registering 2
low downward trend. There is in.
formation available to us to the effect
that some of the oil companies are
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willinginly giving good discount on
the various products, which discount
is not available to us, because accord-
ing to the agreement, sky is the limit
or the internationally quoted ceflina
prie is  the limit. All  these
matters have to be considered and it
will be our effort to rcach a settle-
ment with  the oil  refneries—the
foreign companies—and also the dis-
tribution companies in cuch a waoy
that we begin to fecl that there s
decidedly a change in their outlook.

Shri Sinhasan Singh: May I know
whether any talk has been geing on
regarding this?

Shri K. D. Malaviya: It has been
going on for sometime, as a result of
which we had an ad hoc reduction in
charge to the extent of about Rs. 40
crores. What further reduction is
possible in this connection is a matter
which is to be cons dered. Apart from
this, the question of discount also has
become quite important because,
according to the reports published,

17'52 hrs.
[MR. SPEAKER in the Chair]

only over the last week, Platt's
Oilgram, published in New York,
has reported further advantageous
deals in Japan with the Sovict
Union, fall in internal prices in
Denmark due to increasing entry
of cheaper Russian crude oil and pro-
durts, and in Italy similar cut, con-
ditioned by the State-sponsored orga-
nisation ‘here first introducing a price
cut which the Companies had to
follow, because—the journa! roports—
that Organisation could afford it due
to a much larger quantity of Russian
oil it imported in 1859 as compared to
1958,

‘The point 1 am making <t is that
there is more oil in the warld and <o
prices are falling. We should ge* the
advantage and there shnnld be a
reduction both in thc price of  crude
oil and of finished products. A'l these
fac‘ors are before us and we ar~ quite
cons-~jons of the fact thot we have to
pursue this effort with our friends,
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who are  helping us in  supplyng
petroleum products and are running
the refineries here to thair advrntage
as well ag to our advantags

Shri Khadilkar: The Minister has
said they are finding it difficult to
reduce the price with the world mono-
polists. Has Government considered
the question of importing petroleum
products from sources outside the
world monopoly, as for w:tance, from
the Soviet Union?

Shri K. D. Malaviya: Unfortunate-
ly, so far as the refineries are concern-
ed, according to the agreement, they
supply all crude oil to themscives,
process it and then supply finished
production to their distributing com-
panies. That is the position. I we
have our own refineries under public
sector we are free to get the crude oil
from wherever we like.

Shri Khadilkar: My point is this
As you are finding it d'fcult to get a
reduction in the price from world
monopolies, &s &8 counter-mearure,
you are not debarred from importing
petrolcum products from soui.-ss oher
than the world monopoly so'urces

Shri K. D. Malaviya: My hon.
friend knows that we are quite free
to purchase petroleum products from
any source that we like for our con-
sumption, which is increasing. W:th
that end in view, we are alrendy
examining the question and "he public
sector oil distributing company which
has recently been created, as neegotia-
ting with the USSR for the imporr of
petroleum products. I do not know
that the result will be, whether we
shal’ be able to get petroleum pro-
ducts from there or not, we are mak-
ing an effort to get cheaper pctrolcum
products, which will have its own
healthy effect on the prices every-
where. Now, whether we succeed in
it or not is a matter for all of us to
watch.

1 have referred to the question of
refinery being linked up with the
prices As the House is aware, we
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are having two refineries in the pub-
lic secior and there are ihree in the
privaie seclor, and all that would go
to make up, for the .ime being, the
oil wnich 1s more or less suincient
for us in so far as our requirements
of petroleum are concerned, except
keroscne and high speed diesel. Our
consumpuon of n.gh speed diesel and
kero.ene are going up and we are
facing the problem how to deal with
it. Now, the refineries which will
come up are expected to take care
of the increased consumption and we
hope, with the co-opera.ion of the oil
companies, we shall find out a solu-
tion to the imbalances that have been
created as a result of the unbalanced
consumption all over the world and
the deficits that we are facing would
be wiped out. Even though these two
refineries in the public sector will
have to be run..... .

Shri Narayanankutty Menon: ] am
sorry to interrupt the hon. Minister.
He has referred to the negotiations
for oil. But has he got even the
skeic.on of storage and distribution
machinery? Unless he has got it, how
is he going to distribute oil?

Shwi K. D. Malaviya: I am glad
tha. my hon. friend has reminded me
of his own remarks in this connection,
which 1 forgot. The position has
been correctly stated by my hon.
friend when he sta.ed that at present
public sector oil distributing company
has not got any storage capacity, ex-
cept those ones which we have re-
cently got from the Defence Minis-
try. Now, it is not correct to say
that the storage capacity of the
Defence Ministry was handed over to
some foreign companies. Except in
one small instance, by and large, most
of the storage capacity is now with
us. We will be ready after a few
davs to receive some quantity, al-
though thdt “some quantity” is not
verv much. Our programme of con-
structing our own storace tanks
should be fastly realised and by the
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end of this year we hope to increase
our slorage capacity to quite a good
level, We need not worry about stor-
age capacity, so far as the quantities
that are available to us are concerned

I am quite sure that in this work
of distribution of the petroleum pro-
ducts which we derive from one
source or the other source, we shall
have co-operation from all existing
distribu ing companies, I hope there
will be no complication in this, be-
cause after all the object of all dis-
tributing companies, including that of
the public sector, is to get cheap pet-
roleum products, as cheap as it can
be, and distribu'e it to consumers.

In the end, I would like to come
back to oil exploration activities in
areas other than Cambay. Some of
the hon. Members were anxious
to know as to what we are doing
in other areas. In Sibsagar we
have started drilling. Our pro-
gramme is to driil a large number
of holes in the next year or so. Simi-
larly, in Jwalamukhi area also
we have started despatching drills and
we hope we shall be completing three
or four holes in 14 to 16 months from
now. In the south of Cambay our acli-
vity of oil exploration has inreased
quite a lot and we are looking with
good p-ospects to find out some oil or
gas there. If we get more oil or gas
there, well, it will add to the quantity
that we have already assessed in
Cambay and Lunej.

18 hrs,

I have nothing more to say except
to assure the House once more that
the po.icy behind oil is intact and that
we do not propose to deviate from
the existing assessment of our policy.
At the same time our consumption is
going on at such a high level that we
must search frantically for oil and to
seek the co-operation of all those
who are willing to come here and
help us in this quest for oil on mutu-
ally acceptable consideration.
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Shri Narayanankutty Meaon: A very
importan. question which I raised re-
garding the Oil and Natural Gas
Commission has not been answered.
When the Commission was made a
sta.utory body by a Bill passed by
this House a legitimate question came
up that all those who were employees
of the Government at the time when
it was made a statutory body auto-
matically lost their status as Govern-
ment servants and all those things.
The hon. Minister assured us on that
day that the matter wou!d be looked
into and something would be done.
But so far nothing has been done.
What are you going to do now?

Mr. Speaker: I am not going to allow
this question to be answered, 1 heard
the hon. Member right through and
allowed a lot of time to him. But it
is not a matter which he raised.

Shri Narasimhan: He raised it.

Shri Narayanankutty Menon: [
raised this question when I was
speaking.

Shri K, D. Malaviya: I am sorry I
m:ssed this point. Unfortuna.ely I
have not got the papers, but Gov-
ernmen' have given the fullest consi-
deration to this aspect of the question.
No Government sevant whose ser-
vices have been transferred to the Oil
and Natural Gas Commission stands
to lose in any way. But there is only
one aspect and that is that he wants
to be called a Government servant
and at the same time have all the
advan‘ages of the Oil and Natural
Gas Commission. One cannot have it
both ways. If he was a Government
servant and wishes still to be a Gov-
ernment servant, it is open to him to
come back and join the Geological
Survey of India or the Indian Bureau
of Mines. But if he remains there,
the Oil and Natural Gas Commission
sees to it that all his interests are
vrotected or secured. The moment
he wishes to come back to his parent
department of the Government he is
most welcome to come back. As a
matter of fact. we intimated that. But
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the conditions of service in the Oil
and Natural Gas Commission are so
attractive, as I said, that this question
has not been raised, It is only &
psychological question which is rotat-
ing and disturbing the mind of some
hon. friends there or some of the
members of the staff who might have
communicated such a view of theirs
to my hon. friend there. But I assure
you that their interests have been
fully guarded and this question has
been thoroughly gone into.

Shri Palaniyandy (Perambalur):
May I know whether Government s
going to con-uct seismic tests in the
Cauvery Basin this year?

Shri K. D, Malaviya: I hope so.

Mr. Speaker: We will proceed with
this matter tomorrow, We have got
the half-an-hour discussion. Is the
House. ...

Shri Ram Krishan Gupta: (Mohin-
dergarh): This discussion should be
held tomorrow also so that some of
us may get a chance. No one has
spoken from my State.

Mr. Speaker: We started at 12-30
and have taken nearly six hours.
Tomorrow we will have an hour.

Shri Braj Raj Singh: Many of the
Opposition hon. Members have been
let. out. They could not speak. For-
tunately nearly two hours were taken
by the hon. Ministers.

Mr, Speaker: What can be done?

Shri Braj Raj Singh: Nothing. Some
of the Opposition hon. Members
should be allowed a chance.

Shri P. C. Borooah (Sibsagar): No-
body has spoken from Assam.

Shri Ram Krishan Gupta: No omne
has spoken from Punjab.

Shri Rane (Buldana): This question
was raised....
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Shri Aurobindo Ghosal (Uluberia):
No one has spoken from Bengal also.
Bengal is in the coal-bearing area.

Mr. Speaker: I will consider.

Shrimati Parvathi Krishnan: Extend
the time.

Mr, Speaker: God alone can extend
the time.

Shrimat! Parvathi Krishnan: It is
such a big Ministry.

Mr. Speaker: I do not know when
we will take up the Finance Bill. That
is all the difficulty. We shall consider,
If we give some time more, the hon.
Minister will take some time to
reply....

Sardar Swaran Singh: Yes, Sir, it
the House so desires, I will certainly
take some time.

Shri Ram Krishan Gupta: We will
take one hour.

Mr. Speaker: It the hon. Minister
thinks that there is anything to reply,
he can reply.

Sardar Swaran Singh: I will try to

be as brief as I can. I will not ask
for an hour. Less than that will do.

Mr. Speaker: I will ex end it by
one hour. The House is anxious to
have one hour,

An Hon, Member: Two hours.

Shri Rane: This question was rais-
ed in the morning. We are short of
time. The Finance Bill must be over
by a specific date:

Mr. Speaker: We will give one
hour to this Ministry and curtail the
time elsewhere If we do not have a
half-an-hour discussion tomorrow, we
shall try to sit till 6-30 tomorrow
also so that the non-official work will
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go on till 6-30 p.m. That way we will
have half an hour more.

18-05 hrs.

*RISE IN PRICE OF SUGAR
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The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): If
my friend can switch on to English. ...
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Shrimati Parvathi Krishnan (Coim-
batore): The Minister can make a
speech independently.

An Hon. Member: He can consult
his Secretary.

Mr. Speaker: I would generally sug-
gest this to hon. Members. Hon.
Members are entitled to speak either
in English or in Hindi in this House.
The hon. Ministers are mak‘ng every
effort to speak in Hindi. As a matter
of fact, in spite of all handicaps, Shri
Krishnappa is making every effort to
speak. But it is late in the age.

One cannot speak in other langu-
ages as fluently as one can in one’s
mother-tongue.

We have given this half-an-hour
discussion, so that whatever clarifica-
tion was not available during the
Question Hour may be had now. If
this also will not be clarified, because
the Minister does not understand it
then another half-an-hour or one hour
may have to be given.

The hon. Member knows both
English and Hindi. There is no Hindl

*Half-an-hour discussion,
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examination here. Nobody doubts
that the hon. Member knows Hindi.
Therefore, he may speak in English.

Shri Braj Raj Singh: I have been
adopting this method of expressing
myself in this House i~ Hindi for
certain specific reasons.

Mr. Speaker: That is all right. But
this is an exception.

Shri Braj Baj Singh: But, Sir, as
yeu have baen pleased to say that
the hon. Minister is not conversant
with this language and it is perhaps
difficult for him at this stage to learn
this language, I have no objection to
briefly mention certain points in
English too.

This half-an-hour discussion has
arisen. ...

Mr. Speaker: The hon. Member will
have ten minutes. Any other Mem-
ber will have one minute each, and
the Minister fifteen minut

Shri Braj Raj 8ingh: This half-an-
hour discussion has arisen out of the
answer to Starred Question No. 650
given on Tth March, 1960. The
burden of the heM-an-hour discussion
is that the prices in the country of
sugar have been rising. We were
given to understard by the Mirfister
that we shell be having more pro-
duction of sugar this year. I under-
stand that the production of sugar
this year might be more than last year
by at lesst 4 lakh tons. Even then
the price of sugar is rising.

I have got here this Bulletin of
Agricultural Prices. The whole-
sale price of suger in Indie
in the market of Hapur,
in the month of January was
Rs. 43'55 nP per maund. In February
it was Rs. 44.80 nP. In Muzaffarnagar.
which is supposed to be in the heart
of the sugar-producing area. the price
in January was Rs. 42 per maund,
while in Februsry it was Rs. 47.28 nP
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Thig shows that in spite of the dec-
larations of the Minister the price of
sugar has been rising,

Not only this. As regards the re-
tail price, much more disquiting news
i1s coming to us. In Himachal Pradesh
1 was told that sugar was recently
selling at Rs. 2 per seer. In Caloutta
I am told that sugar is presently being
sold at Rs. 1-10-0 per scer. In Punjab
sugar is supposed to be selling pre-
sently at Rs. 1-6-0 per seer. And the
strange thing is this. The ex-factory
price of sugar in Punjab is Rs. 37.86
but the Punjab Government, who are
distributing the sugar in the State, are
selling it at Rs. 47 per maund, thus
making a profit of Rs. 8:15 per maund,
which is something very strange.
Sugar as such is heavily taxed, and
the taxes have to be paid by the oen-
sumer. but in Punjab. in addition to
all this taxation realised on sugar
either at the Centre or at the State
level, the Punjab Government are
making a profit of nearly Rs. 10 per
maund in the distribution of sugar. So,
1 submit there should be a clear-cut
poticy on the part of the Centre. They
should not aliow the Btate Gowvern-
ments to make profit on the sugar al-
lotted to them for distribution.

Nuestions with regard to the price
of sugar, with regard to the price of
cane, with regerd to the export of
sugar. have often been raised in the
House, and the discussions have help-
ed the position in the country some-
what. This vear the production of
sugar has gone up. as compared 1o
la<t vear bv at least four lakh tons
Thi« will easc the «ituation somewhat.
but T am sorrv to mention that the
peonle who are mainly responsible
for the Increase in production. the
cane-growers. are not paid their due

In spite of the demands of the
sugarcane growers, in spite of the re-
peated demands msde in the House,
the Central Government did not agree
to increese in the price of sugarcane.
Whenever the demand was raised in
the House. Government said the mat-
ter had been referred to the Tariff
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Commission for advice, but I am within a radius of a few miles from

sorry to note from the report of the
Tariff Commission that is now avail-
able that in the terms of re-
ference there is no mention of the
fixation of the price of sugarcane.
The reference was only about the
price of sugar, not about the price
of sugarcane to be paid to the pro-
ducers.

So, now the time has come when
everybody has got to be satisfled
about the prices to be paid for sugar
and sugarcane. Unless that is done,
the target of production fixed for the
Second Plan or which we propose to
fix for the Third Plan may not be
reached.

It is said that by the end of the
Third Plan we should have a produe-
tion of 30 lakh tons. But if we pro-
ceed in this manner and the pro-
ducers of cane are not satisfied we
shall not be able to reach that target.

It sugar production has increased
this year, it is only for the reason that
Government did increase somewhat
the price to be paid to the cane-
growers. Had they not done it, the
cane would have been diverted to
either gur or khandsari.

Government have been helping the
sugar industry at the cost of either
khandsari or gur. We know very
well that in this country the sugar
industry, for at least 20 years, was
granted protection, because of which
the consumer had to lose not crores,
but hundreds of crores of rupees.
When the industry has been built up
on the sacrifices of the consumer, we
should now see that it is not allowed
to thrive at the cost’of a cottage
industry like khandsari or gur. But
I am sorry to mention that the policy
of the Government of India seems
to be that the sugar industry should
thrive at the expense of the khandsari
and gur industry. For, they are going
to erush the gur and khandsari indus-
try by making some laws by which

a sugar factory, khandsarl industry
will not be allowed to be started or
gur industry will not be allowed to
be started, in order to ensure that
the sugarcane shall not be diverted
for gur-making. I submit that this
is a very wrong policy. This policy
will not only harm the khandsari and
gur industry but will also harm the
cause of the sugar consumer in India.

We should try to evolve a method
by which we can have competition
between these two industries, the gur
and khandsari industry on the one
side and the crysta] sugar industry on
the other. If we crush the khandsari
and gur industry by giving protection
sgain to the crystal sugar industry,
we shall not only be crushing the
cottage industry of gur and khandsari
but we shall also be killing the
interests of the sugarcane-grower and
also harming the cause of the sugar
consumer. So, I submit that there
should be no han on the establish-
ment or starting of gur or khandsari
units even within an area in which
there are crystal sugar factories.

I would also like to impress upon
Government the fact that the sugar
industry has been able to reap suffi-
cient profits during the period when
protection was given to them. Now.
the time has come when the sugar
industry should be nationalised. Gov-
ernment may come forward and say
that there is the Industrial Policy
Resolution of 1956, and they are
bound by that resolution, and, there-
fore, they cannot nationalise the sugar
industry. I was amazed to see in
the Tariff Commission’s report the
recommendation to the effect—and
Government have also accepted it—
that the profit: that are allowed to
the sugar industry should be 12 per
cent on the emploved capital. So,
far. they were getting only 10 per
cent. The time has come when it
should be reduced to 6 per cent, but
the Tariff Commission have recom-
mended, and Government have
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uccepted it, that the industry should
be allowed to have a profit of 12 per
cent on the employed capital. This
again would mean exploiting not only
tne consumer but also the sugarcane-
grower and the khandsari and gur
industry.

So, 1 would submit that it Govern-
ment are bound down by the ‘Indus-
trial Policy Resolution of 1956, and
they cannot nationalise the sugar
industry, they can at least find out
a via media, and that via media has
been given in the Nagpur resolution
ot the Congress Party whose Govern-
ment happeng to be in power here.
That resolution is regarding the co-
operative sector. If they cannot
nationalise thig industry, they can at
feast bring them under the co-opera-
uve sector. There js no difficulty
about that. They can do it in this
manner. They can give the new
tactories which are going to be start-
ed to the co-operative sector. Where-
ever the cane-growers come forward
and want to have the umit in the
co-operative sector, they may be
permitted to do so. Similarly, if new
factories are going to be started, and
surely, Government will start some
new factories in the Third Five Year
Plan period, they can be started
under the co-operative sector and not
under the private sector. In this
manner, if Government agree to bring
the sugar industry under the co-
operative sector, many benefits will
accrue to Government, to the con-
sumer, to the cane-grower and to
the cottage industry of khandsari and
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cane-growers who are prepared to
take those factories and run them,
and they can start factories elsewhere
where no factories exist at present,
but during the Third Five Year Plan
when they are going to establish new
factories, they must give them only
to those people who want to start
them under the co-operative sector.

In this manner, they shall not only
be able to satisfy the cane-grower,
‘the consumer and the cottage indus-
try of gur and khandsari, but shall
also be able to prove to the country
that the co-operative sector will not
be a failure. So, 1 submut that the .
Minister should ider thig matter.

Then there is another point. When-
ever the question of distribution of
sugar is raised in this House, the
Minister easily and comfortably says
that it falls within the purview of
the State Governments and he can-
not help it. But he can do at least
onc thing. I mentioned in my speech
earlier that the Punjab Government
are reaping a profit of near about
Rs, 10 per maund. I am told the West
Bengal Government are also making
some sort of profit. So the Govern-
ment should at least do one thing.
If they think that the production of
sugar is more this year than the
previous year by 14 lakh tons, they
could remove control from the distri-
bution of sugar. But so long as the
mill-owners are not able to behave
properly, they should not remove con-
trol over the ex-factory price. They
hould have control over the ex-

gur. But I am afraid the policy of
Government scems to be to help the
sugar industry and they want to help
only about 140 or 150 people all over
India who own this sugar industry.

1 would submit that if there are any
difficulties, and they cannot go beyond
the 1956 Industrial Policy Resolution,
at least, they can bring the units
under the co-operative sector. They
cun give the already established
factories in the areas in which they
have been working since long, to those

factory price. Under the recommen-
dation of the Tariff Commission, this
price has already been fixed at a
figure higher than it should have
been. 1 feel that at least Rs. 5 could
be cut down from the ex-factory price
which has been fixed by Government
and that amount could go to the cane-
grower.

In this connection, I would like to
make one more point with regard to
the price to be paid to the cane-
grower. If they are not able to bring
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the factories under the co-operative
sector, then Government will have to
catisfy the demand of the cane-
grower which is that Rs. 2 per maund
should be paid to him. Now he is
paid only Rs. 1-10-0. Government
have adopted a certain price linking
formula which will not give to the
cane-grower an addition of more than
2 annag per maund, which comes to
Rs. 1-12-0 per maund. 1f Govern-
ment agree to pay KRs. 2 per maund
to the cane-grower, the price of
sugar will not be increased by more
than Rs, 5 per maund. [ have just
now submitted that the Tariff Com-
mission’s report already shows that
whatever the cost price of sugar, they
have by certain methods increased it
by Rs. 5 per maund by fixing the ex-
factory price that much higher. If
this is cut and an increase in price
per maund of sugarcane of 6 annas
or 4 annas is given, the price of sugar
could not increase.

We should se¢ that there is no
dearth of sugar in the country and
that everybody gets sugar according
to his needs. I am sure that the pro-
duction which we are going to have
this year will be able to meet the
demand of cverybody in the country,
and we can rcmove coniro] from dis-
tribution. But we can keep the con-
trol on the ex-factory price. We know
that when the late Shri Kidwai was
in charge, he had a gentleman's
agreement with the millowners, the
factories. That agreement was not
observed by them. So we should
keep control there.

I hope the Minister will keep all
these points in mind when replying.

Mr. Speaker: Only references have
to be made to four or five points for
clarification. The half-an-hour dis-
cussion is not intended for being used
as if it is a regular debatec.

Shri S. L. Saksena will ask a ques-
tion.

Shri 8. L. Saksena (Maharajganj):
®When the price of sugar is fixed at
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its. 37-86 per maund, why is it that
the West Bengal Government has fix-
ed the selling price at Rs. 60 per
maund and the Punjab Government
1s selling it at Rs, 50 per maund?
They purchase it at the rate fixed
and sell it at a higher price making
a profit of about Rs. 26 per maund
for themselves. This is something
which is atrocious. If this so, the
Government of India could raise the
cxcise duty and get money for the
Five Year Plan, or the U.P. Govern-
ment could raise the cess for financ-
ing their Plan. That these Govern-
ments should make this profit in this
way is something that is extraordi-
nary.

Mr. Speaker: Indirectly.

Shri S. L. Saksena: .Now .the
Report of the Tariff Commission is
published. 1 hope you will allow a
discussion on it on a day because it
is very fundamental.

Mr. Speaker: Very well.

Shri §. L. Saksena: The country
has practically been looted by the
sugar industry and Government. In
Saurashtra, sugar is selling at Rs. 100
per maund, in Indore at Rs. 70 per
maund and in Bombay rural areas at
Rs. 60 per maund.

Mr. Speaker: He wants to know
why is it that there is such a differ-
ence in price and why the State
Governments are allowed to put up
the price in their own way,

Shri S. L. Saksena: Yes, Sir.

1 would only request you that if
you permit a full day's discussion on
the Tarif Commission Report we

will be able to bring out all these
points.

Skri Simhasan Singh (Gorakhpur):
When the sugar industry is a con-
trolled industry and is being adminis-
tered by the Centre how is it that
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ex-factory prices fixed by Govern-
ment are not adhered to? May I
know whether the factory owners
sell at that very price or they gell
at some other price and what margin
of profit is allowed to the middle-
men? If they have not fixed any
margin of profit for the middlemen
why is it that they have not fixed
ity

The other point 1s this. Govern-
ment have in & way banned the put-
ting of crushers for making gur and
khandsari in sugar-mili areas. The
sugarcance areas are bound to have
their own gur-making process, Or
khandsari. But when the mills fail
to take the sugarcane they get noth-
ing. If 1 say | ain growing so much
of sugarcane and 1 fail to supply all
that there 1s a penalty placed on me
the sugarcane-grower. But if the
mills fails to take the entire sugar-
cane there is no penalty clause. How
is Government reconciling these two
things?

Shri A. M. Thomas: Mr. Speaker,
Sir, this discussion has been raised
at a time when | should venture to
state that there has been an all-round
improvement. The situation has
eased considerably. (Interruption).
However, 1 welcome this opportunity
for giving to the House the correct
position that is obtaining now. I am
glad to report that the picture that I
can now present to the Housc ig a
little more comfortable than the one
that my senior colleague was able to
place before the House a fortnight
ago when he was replying to the
discussion on food.

My hon. friend who raised this dis-
cussion has stated that production this
year may, perhaps, be about 4 lakh
tong more than that of last year.
That itself indicates that the steps
that we have been taking yielded
results and the figures with me
indicate that production up to 3lst
March, 1960 has been 20.56 lakh tons
as compared to the figure of 16.97
!akh tons in the corresponding period
of last year. So, it is more by about
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3:59 lakh tons. That is a very en-
couraging picturce.  Although it is too
early to state the precise position of
production, we hope we would be
able w0 reach roundabout 23 lakh tons
lhis year when the sugarcane season
1S over.

The House knows that the target
of production fixed for the Second
I'lve Ycar Plan with  the installed
capacily of 25 lakh tons is about 22.5
lakh tons. So, this year we are in a
position even to over reach that
target that has been fixed, under the
Second Five Year Plan. ‘The produc-
uon has exceeded even the earlier
record of 1856-57, that is up to March
31, 1857, when 20.29 lakhs had been
produced in the whole season of
1866-57. Hon, Members will recollect
that the year 1956-57 was a year
of record production in the
matter of sugar. But by about
this period we have been able
to exceed even that record figure
that we were able to achieve in the
year 1856-57. 16 factories in Westarn
U.P. where the problem of diversion
of cane to gur and khandsari manu-
facture is rather acute have volun-
iarily increased, from the month of
February, the cane price by -|2|- per
maund.

Shri 8. L. Saksena: They have now
reduced it again to Rs. 1-10-0.

SBhri A. M. Thomas: [ just men-
tuoned this fact to indicate that the
incentive we have given has led to
mcreased production which has led
«0 & better return to the grower. 1
mentioned this figure only to indicate
that. Even in Eastern U.P. I under-
stand one factory has been able to
increase the price of sugarcane by
one anna ovcr and above the minimum
price.

Shri 8. L. Sakeema: Which factory?

Shri A. M. Themas: It 1s a factory
in Faizabad District in Eastern U.P.

Bo, Bir, I may even statc that we
are m a position to say thal we are
turning the comer in the matter of
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production of sugar in this country.
1t is interesting to go through the
statistics showing the trends of pro-
duction ang cc ption in this coun.
try especially having regard to the
trends in post-Independence India.
Consumption of crystal sugar has
practically doubled in the last ten
years.

Shri Braj Raj Singh: That we all
know,

Shri A. M. Thomas: The fact that
ption has doubled has also to

be taken into consideration. 1 am
also glad to say that the production
alsu has doubled. So it is both con-
sumption and production, so to may,
proceeding side by side satisfactorily.
Shri Braj Raj Singh said that some
three or four years back we had a
better situation, but we have also to
take into consideration the fact that
i the course of two or three years
we imported to the extent of 14 lakh
tons. Now the question of import
is a matter of past history. The
Minister has categorically stated that
we are not going to import any more,
this country is in a poesition to pro-
duce the sugar required for the con-
sumption requirements of the people.

1 would say that these factors, that
the ption requir t are
going up, the supply position was not
catching up till quite recently, also
hove to be appreciated, and hon.
Members have also to show a little
more understanding when they dis-
cuss this question of prices.

In the very same answer to the
question I have made mention of the
fact that the question of distribution
is the responsibility of the State Gov-
ernment. 1 would respectfully ask,
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help in times of difficulties. For
example, the State Governments may
ask for additional quota because of a
particular  festival or a particular
season in which the sugar off-take
may be a little more. In such cases
we may be in a position to make
some marginal adjustments. Apart
from that, we have to manage with
the production that we have got
this country. We have also allotted
to the various States sugar accord-
ing to their past consumption tigures.
It is not arbitrarily done. We had
looked into the consumption figures
of 1858 to fix the quota for the
various States.

Sir, the Government has adopted
certain measures such as licensing of
wholesale dealers, and authorising
the District Magistrates to fix prices
of sugar allotted from factories in the
controlled areas of U.P., Bihar and
Punjab to wholesale dealers. My
hon. friend just raised a point that the
Punjab Government is charging some
margin or something like that. We
do not approve of that. It is left to
the State Government. When they
think they are having a sort of State
trading in the matter of sugar they
think they are entitled to have some
margin for the State Exchequer.

Shri Braj Raj Singh: That is dis-
figuring State trading.

Shri A. M. Thomas: Since July
1959, the Government has been as-
signing specific quotas to individual
States and has banned Inter-State
movement of sugar to ensure that
quotas allotted are available for con-
sumption within the respective States.
The State Governments sub-allocate
their quotas to the districts. The

Sir, whether it would be possible for
the Centre to have a far-flung machin-
ory to effect distribution in this
matter, It is only possible to depend
on the various State Governments.
Of course, we will be in a position
to come forward when they seek our

allot; t from controlled regions is
made by the Centre only to those
licensed wholesalers who are nomi-
nated by the State Governments or
the district authorities. 1t is under-
stood that now., in all the States,
except in Delhi, where there is no
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need at present, sugar is distributed
under the supervision of district
officers through co-operatives, fair
price shops and approved retailers at
prices approved by them on the basis
of the landed cost of sugar from
Uttar Pradesh and North Bihar
factories. At such shops, the price
of sugar ranges between Rs. 1
at some places in Uttar Pra-
desh and Rs. 1.15 per seer for
medium-grade sugar in different parts
of the country except in areas far off
from rail-heads such as Kashmir
valley and interior parts of Himachal
Pradesh, Orissa and Assam. Some
sugar, however, finds its way for sale
at higher prices but such sales are
comparatively small.

In this tion, it is y
to appreciate a special feature of
sugar. Unlike foodgrains, there is
great disparity in the consumption of
sugar between the well-to-do and the
poorer classes. It is difficult to cater
for these in any system of controlled
distribution with the result that those
who want more sugar and can afford
to pay higher prices, try to meet their
requirements from what is called the
open market.

According to information received
from Punjab, Madhya Pradesh,
Kerala, Mysore, Orissa, Bihar, Bom-
bay, Rajasthan, Uttar Pradesh and
Himachal Pradesh, the prices have
been generally at reasonable levels.
In West Bengal—my hon. friend refer-
red to the case of West Bengal in
particular—that is in Calcutta, the
prices had displayed an upward trend
in November December and January,
and they had touched Rs. 49 per
maund in December and even Rs. 60
per maund during January. From
20th January, the State Government
introduced a scheme for controlled
distribution of sugar from fair price
shops and selected retailers. Imvor-
ters who import sugar from Uttar
Pradesh and North Bihar at Rs. 3985
per maund for Kantapukar sheds
where they have godowns, supply
sugar to wholesalers at Rs. 40:85 ex-
godown, and wholesalers sell it to the
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retailers at Rs. 41.85 per maund. The
retail price fixed is Rs. 1.10 per seer.
As a result of this scheme, the situa-
tion is represented to have improved
very considerably. An additional
allotment of 2,000 tons was made to
West Bengal during each of the
months of December, 1959, February
and March, 1860, besides the normal
monthly quota of 16,800 tons to help
the State Government in keeping the
prices under control. For the month
of April, the additional allotment, we
have given 3,000 tons more to West
Bengal, over and above the normal
quota of 16,800 tons.

Mr. Speaker: It was said that each
State is increasing the prices and
selling it in the market. It was sald
that Rs. 100 was the price charged in
some place, and so on. Is it a fact?

Shri A. M. Thomas: That question
raises a more fundamental question.

Mr. Speaker: What is the fact, apart
from the question of principle?

Shri A. M. Thomas: In fact, the
prices differ from State to State. For
example, in Bombay and in the South,
the prices are regulated by the landed
cost of Uttar Pradesh sugar.

Mr. Speaker: The simple position is
this: When sugar is sold at places
which are in proximity to the source
of the product, the freight and other
charges would not be as much as for
the sugar which is sold at distant
places. Barring this, which is natural,
is the difference in price due to anv
increase that is imposed by the action
of the State Governments?

Shri A. M. Thomas: That is not quite
correct.

Shri Braj Raj Singh: It is not cor-
rect for Punjsb?

Shri A. M. Thomas: With regard to
other States, such as Bombay, and in
the South. we just allot sugar to
their nominees so that they are nof
taking any profit at all expect perhaps
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‘n Punjab, where the State Govern-
ment itself makes the distribution and
has undertaken the responsibility of
distribution. 1 do not know whether
they are charging any extra profit
which may ultimately go to the State
exchequer. Apart from that, we are
not aware of any additional cess or
levy for distribution purposes.

Shri 8. L. Saksena: Both in Punjab
and West Bengal it is there

Shri A. M. Thomas: I have just
described the method of distribution
adopfed in West Bengal. It gives no
room for the State Government to
charge anything.

The current ex-factory controlled
prices in U.P. and North Bihar are
Rs. 37.85 per maund, Rs. 3838 in
Punjab. With effect from 4th April.
1960, price has also béen fixed for
South Bihar factories at RS. 38.35 per
maund. That is just the flgure exist-
ing in Punjab and allotments will
hercafter be made from factories In
this region as from factories in other
controlled regions. The report of the
Tariff Commission has been released
and Government are satisfled that the
present control prices do not call for
any change. The control prices include
Rs. 10.70 on account of excise duty ng
about Rs. 2 per maund as cane cess.

My friend., Shri 8inhasan Singh.
asked about the middleman's margin
and other things. District officers all
over the country have been authoris-
ed to fix prices of sugar allotted frosn
these regions affer taking into ac-
count two or three factors, viz., (1)
the ex-factory price paid or payable
to the sugar factories 1upplvlmz the
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U.P. and North Bihar factories and
local conditions.

1 am told Punjab is charging rough-
ly 64 nP per maund as surcharge. The
retail price is Rs. 1.05 per seer. So.
my hon. friend’s information is not
quite correct.

Shri 8. L. Baksena: It can be
proved.

Mr. Speaker: That is the interpre-
tation of the hon. Minister.

He may pass on the proof to him.

Shri A. M. Thomas: Then, my
friend expressed the fear that we mav
iift all the controls and then there will
again be rise in prices. The matter
has been made clear on the floor of
the House several times. The indus-
try had approached the Government
to 1ift the price and distribution cont-
rol with a view to maximising suger
production. The matter was consider-
ed end it appeared that the prioes
would rise much above the present
controlled level soon after de-control
and this would cause hardship to a

large majority of the consuming
public. The industry might also earn
large profits without commensurate

benefit to others. It was, therefore.
decided to defer consideration of the
matter until a more propitious time.
The trends are really encouraging and
if we are in a position to have some
reserve stocks and carry-over time we
may consider this question at a proper
time. But the hon. Member may rest
nssured that the Government of India
has not taken amy decision to lift
centrofs.

My friend also raised the question
of sugarcane prices. This matter was

sugar: (ii) the actual transport

incurred; (iil) any octroi or other hx
pald or pavable and (iv) a sum not
exceeding Re. 1 per maund for pro-
fit and incidental charges. The whole-
sale prices and hence retail price<
vary from place to place dependine
upon the landed cost of sugar frem

d on the floor of the House
on several occagions. Even a cut
motion was moved by ene of my
friends in the opposition. This ques-
tion was raised on 23rd November,
1959, and also on 17th December, 1958,
when the motion moved by Shri
Vajpayee for raising the price to Rs
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2 per maund was negatived. My hon.
friend knows it, and even then he is
not satisfied. Although the price for
the season 1959-60 has been fixed and
announced by the Government in
1959, the suggestion made by the U.P,
and Bihar Government was consider-
ed. Taking all aspects into consider-
ation, viz.,, interest of the growers,
consumers and ovgr-all agricultural
economy and repercussions of undue
rise in prices on the Five Year Plan,
it was thought the price may be rais-
ed by 3 annas per maund. It was,
therefore, decided to raise the mini-
mum price from Rs. 1.44 to Rs. 1.62
per maund for delivery at gate and
from Rs. 1.31 to 1.50 per maund for
delivery at purchasing centres con-
nected by rail with effect from 25th
October, 1959.

Shri Sinhasan Singh: Just now the
hon. Minister has started that two
factories have paid two annas over
and above the price and still the ex-
factory price of sugar remained the
same. That shows that they can afford
to pay two annas more and still make
some profit,

Shri A. M. Thomas: In fact, 1
have referred to this fact during ques-
tion Hour some time back. Govern-
ment have decided to continue the ex-
isting minimum price of sugarcane
during the vear 1860-61, i.e, Rs, 1.62
per maund for delivery at gate and
1.50 per maund for delivery at pur-
chasing centres connected by rail. In
addition, the growers would be entitl-
ed to a deferred pavment according
to the Price Linking Formula, if
found due. Under the Price Linking
Formula they get concessions for
early crushing and rebate on cxcise
duty and other benefits.

Shri S. L. Saksena: Have you a
formula?

Shri A. M. Themas: Yes.
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Shri 8. L. Saksena: Can you show
it to us?

Sawi W, M. Thomas: We have
applied the *price linking formula and
given them these concessions.

It may be mentioned that even at
the above price sugarcane cultivation
given a better return than the culti-
vation of food crops and if the price
of sugarcanc is raised further, it
might weigh the scale against food
crops. Wc¢ should not do something
which would discourage food produc-
tion and cause discontent amongst the
farmers about the prices of food-
grains. In fact, we are not very much
worried about the diversion to sugar-
cane cultivation. We must have duc
regard to the prices of other compet-
ing crops. Our Minister has made it
clear when he said that he was not
afraid of diversion.

Now 1 do not want to tire the House
with too many figures, nor do I want
to take more time of the House.

Shri Braj Raj Singh: What about
the co-operative sector?

Shri A. M. Thomas: Our object has
been to encourage the formation of
co-operative sugar factories, as should
be seen from the licensing policy that
has been adopted. My hon. friend has
just now referred to the fact that we
are helping sugarcanc industrialists
and that only 100 people or so have
heen benefited. 1 suppose that my
hon. friend has gone through the
Report of the Tariff Commission, in
which it is stated at page 13:

“According to the ecleventh
census of  Indian Manufacturers
1956. the number of persong em-
ploved during the season 1956-57
in 158 factorics which submitted
their returns to the Director of
of Industrial Statistics were
123303 . . "
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Shri Braj Raj
workers.

Singh: They are

Shri A. M. Thomas: Yes. It reads
further:

“...and The balance 19,318 were
other  staff. The amount of
salaries, wages and benefits dis-
tributed to these employees
amounted to Rs. 11,89,00,000".

So, Rs. 1189 crores were distribut-
cd as salaries and wages.

APRIL 17, 1960
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Shri Braj Raj Singh: 1 was refer-
ring only to the sugar magnates.

Shri A. M. Thomas: So, it is not
correct to say that we have not paid
due regard to the interests of the
growers. We pay due regard to all
the interests concerned, including
growers. That is all what T want to
say.

18.50 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, April
8, 1960!Chaitra 19, 1882 (Saka).
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[Thareday, Apnil 7.

ORAL ANSWERS TO QUBS-

TIONS . . . « 20043—S1

5Q. Subject CoLUMNS
No.

1324 Expansion of Burmah

Shell Oil Company . 10043—48

1325 Ordmnce l‘.cmry, Kha-

. I0048—52

10052—54

10054—57

1326 Benehcuuon of mmcnb
1327 Accumulation of coal lt
Pitheads . .

1328 Replucement of sales tax

by excise duties . .
1329 Land Prices in Delhi .
1330 Mcemorial to Netsji Su-
bhas Chan

1005759
100§9—62

dra Bose . 10062—66
1331 Electoral rolls in Bihar . 10066-67
1332 Export of coal 10067—70
1333 Museum at Srirangapatna [ 10070—72
1334 U.P.-Bihar border dispute 10072—75
1091 Life Insurance Corpon-

tion . . 10075—81
RITTBN ANSWI-_RS TO
QU‘B. . 10082—1010§
SQ.
No.
133§ 'l'nniu of Indian tech-
inUSSR. . 10082
1336 Mvulum ore  in
'ynad, Kerala . 10082
1337 Strip packings for Medi-
u;%a . . . 10083
1338 Saugor cantonment 10083-84
1339 Imy of uolzum
g;nn E 10084
1340 Comumpuon of Dielel
oil ! 100R§
1341 losmn in Sndlr B:ur.
E%e 10086
1342 Man Power meu-nmecs 10986-87
1343 Legislation re: contracts
with private firms 10087
1344 I:hFAwn O
‘actory 10087
1345 Oomulnnvc Commlllec
Secondary " Siucation
S ucation
in Delhi . . . 10088
USsSQ.
No.
1832 Social Welfare F_nennon
Projects 15088
1833 Gandhian l’huowphy 10088-89
1834 Expenditure tax . . 10089
1835 Ordnance  factory  at
ra . . 10289-90
1836]University Hobby work-
shops . . . 10795

1960/Chaitra 15.
WRITTEN ANSWERS TO

DAILY DIGEST

1882 (Saka’)

QUESTIONS-—contd.
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U.S.Q. Subject CoLUMNS
No.
1837 School Hostels in Andhra
Pradesh 1o =2
1838 Universities in \ndhn.
Pradesh . 10041
1839 Delhi University . 10091 92
1840 Play grounds for cduca-
tional institutions  in
Orissa 10062
1841 Iron ore dcpmll\ in
Cum«.k . 10093
1842 Le 0 pour in
'fﬂ 10093
1843 Naga Hm\nles in Mumpur 10093
1844 Linguistic minorities in
Bihar . . . 10093-94
1845 Madho Rao’s Dharura at
Varanasi . 10094
1846 Transfer of area fmm
Hmd.n nxlon to Punjubi
region in Punjab . 10094-9§
1847 Historv of Ministry of
Finance . . 10098
1848 Recogmum\ of poli(icnl .
parties . 10096
1849 Higher Secund.-ry Scho
ols in Delhi . 100%6-97
1830 Indian Nationalit for
Urdu Weckly Lditor 12097
1851 Export of Scrap 10298
1852 Limestonc  deposits  in
Andhra Pradesh . 10098-9Y4
1853 National Atlas of India . 10099
1854 Zoological Survey of
India . 10099 -10100
1855 Inter-University Board . 10100
1856 Surplus stores 10100-01
1857 Science clubs 10101
1858 Welfare Extension I’m-
jects in Punjab . 10101-02
1859 Detection of -munlmz
at Palam . . . 10102
1860 Vinit of U.S. Aircraft car-
rier . . . . 10102
1861 Nav Hind Girls’ Higher
School,
Delhi . . 10302-03
1862 Lady lrwin cone,e, New
Delhi 10103-04
1863 Iron and Sml Advuory
Committee 10104
1864 Institute of Bw—Cherm\lry
and ] me
dicine, Calcutta. 10104 0%



10289

[Dary Dicest]

CoLuMNS
PAPERS ~ LAID ON THE HALF-AN-HOUR  DISCUS-
TABLE . . . 10108 SION . . .
(1) A copy of Notification No, . . L 5
G.S.R. 322, dated the 19th Shri Braj Raj Singh raised a
March, 1960, under sub- hn{f-nn-!‘nquy discussion on
section (2) of Section 3 of points arising out of the
the All India Services Act, answer given on the 7th
1951, making certain amend- March, - 1960 to  Starred
ments to the All India Ser- Question No. 650 regarding
vices (Medical Attendance) rise in price of sugar.
Rules, 1954. The D “
C Notificati o e Deputy Minister of Food
(Ao ern X ARt G A
March, 1960, under Section M. Thomas) replied to the
43 of the Copyright Act, debate.
1957, making certain amend-
ment to the  International
Copyright Order, 1958 AGENDA LOR FRIDAY- AP-
N | I . RIL 8, 1960/CHAITRA 19,
REPORT OF ESTIMATES 1882 (SAKA)—
COMMITEE PRESENTED 10106
Eighty-third Report  was pre- Further discussion on the De-
sented.

DEMANDS IFOR GRANTS 10106—10266

Discussion  of Demands  for
Grants in respect of the Mi-
nistry of Stecl, Mines and
Fuel Commenced. The dis-
cussion was not concluded.

GMGIPND- -1.S 11--105 (Ai L8—16-4-60—950

mands for Grants in respect
of the Ministry of Steel, Mi-
nes and Fuel, discussion on
Demands for Grants in
respect of the Ministry of de-
fence and also consideration
of Private Members’ resolu-
tions. 4 .

10290

CoLumns,

10265—86
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